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The introduction of planned economic devdopnnent in the country and 
the adoption of the Industrial Policy Resolution by the House in 1948 and 1956 
led to steady growth of various enterprises. Since the money required to 
finance them are appropriated from the Consolidated Fund of India, adequate 
control of Parliament over their affairs is sine qua non in our democratic set 
up. With this objective, Committee on Public Undertakings was constituted 
on the 1st May, 1964 consisting of 10 members from Lok Sabha and 5 members 
of Rajya Sabha. The strength of the Committee was subsequently raised with 
effect from 1st May, 1974 to 22, out of which 15 members are from Lok Sabha 
and 7 from Rajya Sabha.

The Committee celebrate this year its Golden Jubilee on completion of 
50 years of its formation. During the course of these five decades, the 
Committee have played a pivotal role in securing the accountability of the 
Executive to the Parliament. The Committee have presented 586 Reports so 
far, through which they have examined various issues with respect to Public 
Sector Undertakings so as to ensure that the affairs of the Public Undertakings 
are run in accordance with sound business principles and prudent commercial 
practices. This Souvenir is being brought out to mark the historic occasion of 
the Golden Jubilee Celebrations of the Committee on Public Undertakings.

The publication contains articles covering different aspects of the working 
and achievements of the Committee on Public Undertakings of Parliament 
and State Legislatures and also the statistical information and write-ups 
pertaining to their Committees.

We are grateful to the Hon’ble President, Hon’ble Vice-President, Hon’ble 
Prime Minister and Hon’ble Speaker for extending their wishes and words of 
encouragement through their Messages, which have been incorporated in the 
Souvenir.

We are also grateful to the former Speakers of Lok Sabha; Chairperson 
and Members of the Committee on Public Undertakings of Parliament (2014-15); 
former Chairpersons of the Committee; Chairpersons of Committee on Public 
Undertakings of State Legislatures; the Comptroller and Auditor Generals and 
the former Comptroller and Auditor Generals and other distinguished persons, 
who have contributed articles to the Souvenir. The views expressed in these 
articles are the personal opinions of the contributors.



I would like to express my deep sense of appreciation for the dedicated 
team of officers of the Lok Sabha Secretariat who made relentless efforts to 
make this publication a success.

I am sure, this publication will prove to be of immense academic value to 
all those engaged in the study of the Indian Parliamentary System, particularly 
the working of the Financial Committees of Lok Sabha.

New Delhi; ANOOP MISHRA,
February 9, 2015 Secretary General,
Masha 20, 1936 (Saka) lok Sabha.
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MESSAGE FROM

THE PRESIDENT 
REPUBLIC OF INDIA

RASHTRAPATI BHAVAN 
NEW DELHI 

February 26, 2015

I am happy to learn that the Committee on Public Undertakings (COPU) of 
Parliament is organizing a Conference of COPU of Parliament and 
State Legislatures on March 14-15, 2015 to commemorate 50 years of its 
formation.

The introduction of planned economic development in the country after 
independence and the adoption of Industrial Policy Resolutions of 1948 and 
1956 led to the steady growth of Public Sector Enterprises with large capital 
investments.

The Committee on Public Undertakings of Parliament was constituted on 
May 1, 1964 to ensure accountability of Public Sector Enterprises to the 
Legislature. It provides a platform where Parliament, the Executive and the 
PSUs meet and deliberate on important issues concerning PSUs and recommend 
measures for the better management of these enterprises.

In the course of past five decades, the COPU has played an important role 
in securing executive accountability to the Legislature on matters relating to 
PSUs. I express my deep sense of appreciation for the contributions made by 
COPU and am confident COPU will continue to function as an effective 
instrument of parliamentary oversight.

I congratulate the Committee on Public Undertakings for organizing the 
Conference in commemoration of 50 years of its formation and wish the 
deliberations all success.
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MESSAGE FROM

THE VICE-PRESIDENT

NEW DELHI 
February 18, 2015

I am happy to learn that to mark the 50th year of formation of the 
Parliamentary Committee on Public Undertakings, a Conference of Chairpersons 
of the Com m ittee on Public Undertakings of the Parliament and 
State Legislatures, is being organized on March 14-15, 2015.

The Committee on Public Undertakings is an important institution, which 
provides effective Parliamentary oversight on the performance and functioning 
of our public undertakings. The Committee has a vital role in ensuring that 
the public undertakings are managed in accordance with sound business 
principles and prudent commercial practices, while remaining accountable 
to the people and to the greater good of the nation.

I extend my greetings and good wishes to the organizers and participants 
of the Conference and wish the event all success.
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MESSAGE FROM

mth>A oh2h'CTt

NEW DELHI 
M arch!, 2015

I am happy to learn that the Parliamentary Committee on Public 
Undertakings (COPU) has completed fifty years of dedicated commitment to 
the cause of accountability in our Public Undertakings. I am also happy to 
note that a Conference of Chairpersons of the Committees on Public 
Undertakings of Parliament and State Legislatures is being organized on this 
occasion.

The Committee plays a key role in ensuring that affairs of PSUs are 
managed on sound business principles and prudent commercial practices. 
This is essential to enable our PSUs to contribute to our growth story in 
significant measure.

I convey my best wishes on this occasion, and hope that the deliberations 
of the Conference will lead to fruitful and concrete outcomes.
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Committee on Public Undertakings: 
an effective Watchdog of 

Financial Accountability

'.o2>CE gE>CCTtpTT  
)dHMuH 'OuWfuH; (df 'We«W I-vvV4v,G

■ / o r  all those who share the firm belief in the concept of efficacious 
parliamentary control over public finances, it is a matter of great satisfaction 
that the Committee on Public Undertakings, the watchdog over the functioning 
of the entire gamut of public sector enterprises, has completed its Golden 
Jubilee. Undoubtedly, this Committee has contributed substantially not only 
in the realm of effective functioning of our Public Sector Undertakings but 
also in the post-Independence economic activities of the country.

In a parliamentary democracy, the sovereignty of the people supersedes 
all other authority, including the Executive authority. In fact. Executive 
accountability to the Legislature is one of the keystones on which the edifice 
of a parliamentary democracy stands. It is also one of the crucial components 
of good governance which, in turn, ensures transparency and prudent use of 
available financial resources. It is imperative, therefore, to ensure that 
parliamentary control over public expenditure is not limited only to voting 
of moneys required for carrying on the administration of the country but to 
also ensure that the objectives underlying the policies approved by the 
Parliament are achieved. The Legislature grants appropriations to the 
Executive for public expenditure, but mere power to grant funds will not 
achieve the intended purpose unless the Legislature ensures that the moneys 
voted by it are spent by the Executive for the specified purpose.



..; ;  --------------------------------------------------------

In this regard, institutional arrangements in the form of Financial 
Committees have strengthened the functioning of our Parliament. They discuss 
in detail the policies and programmes, and the budgetary proposals of the 
Government, in a very comprehensive manner and provide valuable inputs 
into their streamlining and fine-tuning. Rightly so, the Committees are 
identified as 'mini-Parliaments’ because they provide the much needed 
substance to parliamentary surveillance over the financial initiatives of the 
Executive. Over the last five decades, they have emerged as a very viable 
mechanism to secure Executive accountability to the Legislature. It may be 
noted that in viev/ of the paucity of time, it is not possible to accommodate 
the views of a large number of Members in the proceedings of the House as 
a v/hole. In such a situation, the Committees offer ample scope to the Members 
to conduct a close scrutiny of various policies and programmes, thereby 
promoting the interests of the people at large.

Coming to the specific mandate of Committee on Public Undertakings 
(COPU), let us, at the outset, understand that the importance of public 
enterprises in a country as diverse as ours lies in their capacity to combine 
public ov/nership, professional management and public accountability for 
public good. As has been acknowledged, the main objective of the PSUs 
which are financed by public funds is to achieve a judicious -  if not perfect 
mix -  of socially-inclined production, contribution to the well-being of the 
society at large and, of course, profitability. In fact, their worth for the 
general welfare of the people is immense because they are engaged in large- 
scale production and supply of a wide range of products and services which 
impact the day-to-day lives of the common people.

In this background, the Committee on Public Undertakings emerge as a 
powerful instrument through which parliamentary control over these 
Undertakings is exercised. Soon after Independence, our country opted for a 
mixed economy, with special focus on an egalitarian and equitable society. 
What was envisaged was a welfare State model, where State enterprises 
would enable development and at the same time generate employment for 
the masses. It was thus that a large number of PSUs were set up in the 
country over the years with huge financial investment, across a broad 
spectrum of national life ranging from production of steel through aircraft, 
watches and even bread! With many such PSUs coming up, and with large 
sums of money being spent on them, it was necessary to put in place 
accountability mechanism to monitor their functioning. That is how the COPU 
was set up in May 1964. Since its inception five decades ago, it has acted as 
the "eyes and ears” of the Parliament, as its reports cover a wide range of 
activities examining the manner in which the Public Undertakings are 
functioning and suggest areas where there is scope for improvement. The 
Committee reports also hold the administrative Ministries accountable for 
efficient functioning of the Undertakings.

Committee on Public Undertakings
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Over the years, the modus operandi and scale of the COPU’s surveillance 
has undergone considerable changes. From pointing out lapses in management 
to overseeing of project implementation and critical areas of cost of 
production and value addition, it has added to the good health of the 
Undertakings in a very efficient manner. Resultantly, it has had a huge impact 
which is evident from the fact that most of its recommendations are accepted 
by the Government and the Undertakings concerned. The Committee has 
succeeded not merely in its primary task of facilitating effective parliamentary 
control on the functioning of public enterprises, but has also proved to be a 
pivotal agency for suggesting improvements in their performance. Proving 
an important forum v/here the Legislature, the Executive and the management 
of PSUs meet one another face-to-face, its focus has always been to serve 
the public good.

While admitting that the Committee has performed very useful functions 
in giving substance to the concept of accountability of the Public Undertakings 
to Parliament, it is important to realise that the processes of globalization, 
economic liberalization and privatization, starting with the 1990s, have 
brought forth both opportunities and challenges which need to be analyzed 
effectively by the policy makers monitoring Public Undertakings and in this 
task the role of Parliaments and the COPU cannot be overemphasized. Given 
the fact that there is a severe limitation of capital resources and that state- 
of-the-art technology is needed in priority areas, surveillance in the process 
need to be enlightened and in keeping with their long-term economic 
development objectives. In the functioning of the Committee, we need to 
ensure that the ongoing economic liberalization and globalization process 
synchronizes with the virtues of equity for which Public Undertakings stand 
for. After all, we still have a welfare State as our eventual goal, as also an 
egalitarian and inclusive society. Accordingly, the effective management of 
their monetary, financial and administrative activities should be to create a 
common and equal stake for all and not forcing them into a meek and 
subservient position before the global dynamics of profit-oriented trade 
practices. Such an approach will certainly help in enabling the Public 
Undertakings to realize their full potential. In this onerous task, the 
Committee of Public Undertakings can play a decisive role.

When we look back over its journey of the last five decades, there is no 
doubt that the Committee has performed on its mandate effectively and 
accordingly it has rightly earned an important place in our Committee System 
and, to add to its distinguished profile, it has always been headed by 
parliamentarians of stature and proven leadership qualities. Who can forget 
the path breaking contributions of veteran Parliamentarians and former 
chairpersons like Jyotirmoy Basu, G.S. Dhillon, A.R. Antulay, Basudeb Acharya, 
V. Kishore Chandra Deo and other eminent leaders in shaping the broad 
contours of COPU’s surveillance over PSUs? All these illustrious exponents of 
parliamentary control over the Executive have not only helped this Committee



Committee on Public Undertakings

in proactively overseeing the broad gamut of our public enterprises but they 
have also left an imprint on India’s economic profile by virtue of their 
leadership of the Commktee.

It is, therefore, natural that the COPU Reports have significantly 
contributed to the ever-increasing demand for propriety in Government’s 
financial transactions. The public demands for transparency in governmental 
actions and probity in public life owe their existence in no small measure, to 
the vibrant work culture of the Committee on Public Undertakings. COPU 
has very commendable achievements to its credit: it is perhaps not possible 
to mention all of them but one can alv^ays take pride in the fact that because 
of the intervention of the Committee on many occasions, the Government 
had been galvanized into action.

Having analyzed its achievements, it is also necessary to understand 
that the Committee today is faced v^ith several challenges. Despite the best 
intent and efforts, it is not possible to examine, at times, all issues or give 
recommendations and pursue follow up to logical conclusions. Several senior 
MPs have pointed out the well-intentioned decision to examine select 
paragraphs and ask the Executive to submit Action Taken Notes to them 
leaves out a large number of very important matters from the purview of the 
examination. Some other parliamentarians have ncted that certain new 
financial arrangements and institutions have tended to bypass CAG’s statutory 
audit. All of us should view this with great concern as It may weaken the 
process and accountability of enterprises created out of public money.

To conclude, the work of the Committee on Public Undertakings, while it 
is indeed praiseworthy, needs to keep pace with the emerging challenges 
posed by the globalizing economic trends. The Committee will need to closely 
study and thoroughly grasp both the purpose and the changes enforced by 
the world economy. Over the years, an efficient examination by the Committee 
has created consciousness in governmental machinery that there is 
parliamentary body which will closely and minutely scrutinize what is proposed 
by them. If it continues to work well, as I am sure it will, the constructive 
and positive work done by the Committee in effecting efficiency and economy 
will go a long way in strengthening the financial accountability mechanisms 
in our country.



Committee on Public Undertakings: 
Historical Evolution and Contemporary Relevance
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•  ̂A  the time of independence, India inherited an economy with no 
major industrial base. At that juncture, it was felt that besides political 
independence, economic self-reliance was imperative to address to the 
various issues. It was also felt that if the country was to speed up its economic 
growth and also maintain its growth momentum in the long run, a big push 
with State initiative was an essential pre-requisite. It was in this backdrop 
that the policy-makers drew up a roadmap for the development of public 
sector as an instrument for self-reliant economic growth. As a result, several 
public undertakings involving large investments of capital funds came into 
existence following introduction of planned economic development in the 
country coupled with adoption of industrial policy resolution by Parliament 
in 1948 and 1956. Massive investments have been made in this sector over 
the decades and the public sectors have rightly come to be known as 
“Commanding heights” of the Indian Economy.

With the growth of Public Sector Undertakings, demand for monitoring 
the performance of these PSUs gained momentum, particularly when money 
required to finance them are appropriated from the Consolidated Fund of 
India. Accordingly, initially Public Accounts Committee and Estimates 
Committee were entrusted with the responsibility to exercise legislative 
oversight on Public undertakings. The Public Accounts Committee considered 
the Reports of the Comptroller and Auditor General on public undertakings
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and the Estimates Committee examined in general the individual undertakings 
and different aspects of functioning of all undertakings. Though a suggestion 
for creation of a separate Parliamentary Committee was made in Lok Sabha 
as early as 1953, the Government did not consider it advisable to have a 
separate Committee at that time. Subsequently, the then Speaker, Lok Sabha 
on receiving a letter from some Members referred the matter to the Rules 
Committee, v/hich considered it desirable to constitute a separate Committee 
on Public Undertakings. The Speaker thereupon wrote a letter to the Prime 
Minister pointing out that the Estimates Committee and the Public Accounts 
Committee were already over-burdened with work and would not be able to 
find time to go into the working of the undertakings and that there was a 
general feeling in favour of appointing a separate Standing Parliamentary 
Committee. In July 1957, on the suggestion of the then Chairperson, Estimates 
Committee, the Speaker agreed to the constitution of a sub-Committee of 
the Estimates Committee to deal with the public undertakings. In April 1958, 
the Prime Minister appointed a sub-Committee of the Congress Party in 
Parliament, popularly known as the Krishna Menon Committee, to consider 
the problems relating to State-owned corporations and companies and to 
suggest how broad supervision could be maintained by Parliament without 
interfering in the day-to-day activities of these concerns. The sub-Committee 
suggested for setting up a separate Committee of Parliament for public 
undertakings.

Finally, in November 1961, Government decided to appoint a Joint 
Committee on Government Undertakings and moved a motion in Lok Sabha 
for the constitution of the Committee. Later, the matter was taken up in 
Rajya Sabha. After taking into consideration the various objections raised by 
members in both the Houses, the Government on September 21,1963, moved 
in Lok Sabha two revised motions for constituting the Committee which were 
later adopted by Lok Sabha and Rajya Sabha also agreed to associate its 
members with the Committee. It was in pursuance of these motions that the 
Committee on Public Undertakings for the first time was constituted as the 
youngest Financial Committee of Parliament with effect from May 1, 1964. 
In November, 1965, the provisions regarding the constitution and functions 
of the Committee were incorporated in the Rules of Procedure and Conduct 
of Business in Lok Sabha as Rules 312A and 312B.The Committee constituted 
in May 1964 consisted of 10 members from Lok Sabha and 5 from Rajya Sabha. 
The strength of the Committee was further raised with effect from 1 May 
1974 to 22 members, of which 15 members are from Lok Sabha and 7 from 
Rajya Sabha. The tenure of the members of the Committee constituted in 
1964 was for the duration of the Third Lok Sabha. Since the commencement 
of the Fourth Lok Sabha, however, the term of office of members of the 
Committee is not exceeding one year.
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The Public Undertakings which fall under the jurisdiction of the Committee 
on Public Undertakings have been specified in the Fourth Schedule to the 
Rules of Procedure and Conduct of Business in Lok Sabha in pursuance of 
Rule 312A of these Rules. These Public Undertakings are grouped into three 
categories which have been given in three Parts of this Schedule. In Part I, 
Public Undertakings established by Central Acts have been indicated. A 
Statutory Corporation is brought under the ambit of COPU by following the 
laid down procedure. New Statutory Corporations Ijave thus been brought 
under the ambit of Public Undertakings Committee from time to time 
whenever, it is considered necessary to bring such Corporation to the oversight 
jurisdiction of this Committee. Recently, during the 16th Lok Sabha Part-! of 
the Fourth Schedule has been reviewed keeping in view the fact that over 
the last two decades some of the Statutory Undertakings have ceased to 
exist as a result of a variety of reasons viz. Repeal of the Parent Act, change 
in the name of the Undertaking and reorganizing of a Undertaking(s) under 
the Companies Act and thus automatically being covered under Part-ll of 
the Schedule. Besides, National Highway Authority of India has also been 
brought under the ambit of COPU by following the laid down procedure. 
Under Part-ll every Government Company whose annual report is placed before 
the Houses of Parliament under sub-section (1) of Section 619A of the 
Companies Act, 1956 comes under the purview of COPU. At the beginning of 
the First Five Year Plan in 1951 there were only 5 such Public Sector 
Undertakings with a total investment of Rs. 29 crore. The number of PSUs 
has considerably increased over the years and as on 31st March, 2014, 290 
CPSUs with a total investment of Rs. 9,92,971 crore are functioning as 
Government Companies registered under the Companies Act and come under 
the ambit of COPU under Part-ll of the Fourth Schedule. In addition, 
7 Insurance Companies, registered under Companies Act also fall under the 
jurisdiction of COPU. Defence Sector ft Public Undertakings which are 
reflected in Part-Ill of the Fourth Schedule come under the purview of COPU. 
The aforesaid analysis clearly indicates the manifold expansion of the horizons 
of this Public Undertakings Committee.

The matter of jurisdiction of COPU, Lok Sabha or Public Undertaking 
Committee of State Legislatures over the Government Companies in which 
both Central and State Government has share in its paid up capital has been 
considered by the Committee in the past. The decision taken in this regard 
as reproduced below is worthy of mention here:

(i) The Committee on Public Undertakings at the Centre may ordinarily 
examine a government company where Central and State 
Government(s) have contributed to the paid-up capital provided 
the Company is administratively controlled by the Central 
Government in terms of its Articles of Association. In case it 
operates within the territorial jurisdiction of a share-holding State 
and is administratively controlled by the Government of the State 
the examination may be left to the State Legislature Committee.
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(ii) The above would not, however, debar the Committee on Public 
Undertakings at the Centre to go into the general question of 
investment by the Centre in such public undertakings including 
those adm inistratively managed and controlled by State 
Government(s) which come within the purview of the Committee 
under Rule 312A of the Rules of Procedure and Conduct of Business 
in Lok Sabha.

In terms of Rule 312A of the Rules of Procedure and Conduct of Business 
in Lok Sabha, the Committee on Public Undertakings has been given the 
mandate to examine, in the context of autonomy and efficiency of the Public 
Undertakings, whether the affairs of the Undertakings are being managed in 
accordance with sound business principles and prudent commercial practices. 
As per the Rule, the Committee, at the beginning of each term, select various 
subjects/undertakings for detailed examination during the course of its term. 
While making such selection, the Committee also take up some of the 
important subjects based on the Audit Reports (Commercial) of Comptroller 
and Auditor General of India presented to Parliament. The Committee may 
also select Subjects common to some or all of the Public Undertakings for 
horizontal study. Hon’ble Speaker may also refer to the Committee for 
examination, a matter of public importance with which a Public Undertaking 
is concerned. The Committee after detailed examination present report to 
Parliament. *

Over the past 50 years of its existence, the Committee have produced 
586 Reports. These Reports have contributed substantially towards the 
effective management of various public sector companies. Many of 
recommendations contained in the Reports of COPU have had far reaching 
impact on the Government/PSUs. Ministries usually take urgent ameliorative 
actions in pursuance of the recommendations of the Committee. Some 
recommendations of the Committee may be cited to substantiate this contention.

• Way back in 1966-67, the Committee on Public Undertakings 
undertook a horizontal study on ‘Materials Management in Public 
Undertakings’. The Committee chose to undertake the study mainly 
in view of the fact observed in Indian industries that cost of 
materials accounted for nearly two-thirds of the total cost of 
production. The findings of the study, as contained in the 40th 
Report (Th ird  Lok Sabha) on the subject recorded many 
shortcomings in inventory management in public sector concerns. 
In the Report, the Committee emphasized on issuing suitable 
instructions to the Undertakings to adopt scientific control 
techniques and thereby reduce the inventory holdings to conducive 
level, review of the system of planning and purchasing various 
stock items and existing organizational set up. Other aspects 
relating to material management which were covered in the 
Committee’s recommendations included aspects such as fixation 
of norms for inventory levels/consumption of materials; proper
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liaison between the Materials Management Department and need 
to bring out by each undertaking a comprehensive manual on the 
procedures to be followed in regard to materials management. 
The recommendations of the Committee on subject were accepted 
by the Government for implementation/adherence. And the 
erstwhile Bureau of Public Enterprises (now Department of Public 
Enterprises) issued comprehensive directives to the Undertakings 
for giving effect to the recommendationsfliade by the Committee 
on different aspects of materials management.

• Committee’s Fourth Report on Air India Limited and Fifth Report 
on lOBI (13th Lok Sabha) need a special m ention as 
recommendations made in these Reports generated a far reaching 
impact on Government Policies vis-a-vis Air India Ltd. and IDBI. In 
the Report on Air India Limited, the Committee had highlighted 
the issue of overlapping of operations by Indian Airlines and 
Air India which had resulted in unhealthy competition and mutual 
loss. The Committee had accordingly desired the Administrative 
Ministry to seriously address the matter with immediate effect. In 
pursuance of the recommendations, several rounds of meetings 
had been held between the two Airlines and the matter had been 
studied in detail. Ultimately, both the airlines were merged into 
one. Likewise, in the Report pertaining to IDBI, the Committee 
made an in depth study of the country’s premier financial institution 
in the light of the emerging needs of the corporate and financial 
sector. Taking note of the rigid procedures prescribed in the IDBI 
Act, 1964, which debar IDBI Board from enjoying adequate 
managerial autonomy and flexibility, the Committee in their Report 
had desired that the status of IDBI as a statutory corporation 
required a re-look and there was need to impart more operational 
flexibility to IDBI to formulate its own policy and to function 
according to the business needs. The  im pact of the 
recommendation is evident from the fact that the Finance Minister 
in his Budget Speech in the subsequent year announced that IDBI 
will be corporatized. And, the Government also introduced the 
Industrial Development Bank (Transfer of Undertaking and Repeal) 
Bill, 2002 in Parliament which envisaged IDBI to focus on corporate 
lending, besides continuing as a development financial institution.

• Besides the financial and commercial aspects of the functioning 
of PSUs, the Committee in their examination have also given due 
attention to the social responsibilities being fulfilled by various 
PSUs. For instance, during 1992-93 the Committee took up a subject 
‘Social Responsibilities and Public Accountability of Public 
Undertakings’ in which they recommended on a variety of issues 
highlighting the social objective of the PSUs to persuade them to
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implement social welfare programmes. Not only the DPE issued 
guidelines in response to the recommendations of the Committee 
after the presentation of the Report, the impact of the 
recommendations was so forceful that even after more than two 
decades the Government now went to the extent of amending the 
Companies Law to make a provision for PSUs for mandatory 
spending of two percent of the Profit after Tax towards corporate 
social responsibility.

The Committee also take up Audit Para and Audit Reports for examination 
and make relevant observations and recommendations thereon in their 
Reports. For instance, the Committee in their 27th Report on Joint Venture 
Operations of ONGC Videsh Limited, based on a C&AG performance Audit 
Report, highlighted the adverse financial implications of the acquisition of 
Imperial Energy Corporation (lEC) by OVL and sought a comprehensive review 
of this acquisition along with its performance and future prospects so as to 
arrive at a well considered decision about its future.

Like-wise, in their 28th Report on purchase of condensate at crude oil 
prices by ONGC Limited, based on the Audit para No. 13.5.1 of C&AG Report 
No. 9 of 2009-10, the Committee found lacunae in Production Sharing Contract 
(PSC) signed between ONGC and JV partners. In the Report, the Committee 
inter alia emphasized the need of extreme caution by ONGC in future while 
drafting such PSCs with JV partners, as ambiguities in these PSCs may place 
ONGC in a disadvantageous position vis-a-vis JV partners.

Above mentioned Reports only bring out some aspects of the far reaching 
impact of the recommendations of the Committee on the policies of 
Government and PSUs. The Committee, in fact, in most of their Reports have 
highlighted wide range of issues pertaining to the financial and physical 
performance, corporate governance, project implementation, system capacity 
utilization, human resources development, performance review by the 
Administrative Ministry etc., all of which are considered to be critical to the 
effective performance of public undertakings. Apart from highlighting the 
deficiencies and scope for improvement in the various aspects of the 
functioning of public undertakings, the Committee in their Reports have also 
suggested corrective measures to ensure that PSUs in which precious resources 
of the nation are invested, discharge the responsibility entrusted to them 
sincerely. The weaknesses and shortcomings of the CPSEs have always been 
indicated in the reports in a constructive manner. Whenever necessary, the 
commendable job done by the PSUs has also been duly appreciated by the 
Committee in their reports. The reports of the Committee have also 
emphasized upon the role of administrative Ministry as a facilitator to the 
undertaking and brought out the accountability of the administrative Ministries 
for efficient functioning of the undertakings.
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Fallout of the economic crisis of 1991 channeled India towards a series 
of reform measures in order to bring the economy on growth track. The 
Government opened up economy to private investment, including foreign 
private investment and embarked on the policy of disinvestment of PSUs to 
mobilize resources. The pHjlicy of disinvestment has evolved over the years 
and undergone through three main phases viz. disinvestment of minority 
shareholdings (1991 to 1999), disinvestment through strategic sale (1999
2000 to 2003-04) and disinvestment of minority stalte in domestic market to 
general public through issuing of fresh equity (since 2004-05).

Besides, in the changed economic scenario of post 1991 era, private 
sector has grown at rapid pace and Public Sector has been facing stiff 
competition from the private sector. Competition from private sector 
necessitated the greater operational autonomy in the management and 
functioning of PSUs. Accordingly, the Government went ahead to delegate 
substantial powers and functional autonomy to the management of select 
PSUs so as to enhance their competitiveness vis-a-vis private players. The 
Government, based on various performance criteria, conferred the status of 
Navratna, Maharatna and Miniratna to select PSUs having comparative 
advantage and potential to emerge successfully at the global level. 
Conferment of this status enables PSUs to exercise more functional autonomy 
in a broad spectrum of areas such as capital expenditure, joint venture 
formation, strategic alliances, subsidiary formation, merger 8t acquisition 
etc.

The Committee on Pubic Undertakings have played an important role in 
all phases of economic development of India. Be it pre 1991 period when 
Public sector dominated the Indian economic landscape or the post 1991 
period, which witnessed rapid privatization of Indian economy, the need of a 
specific legislative body such as Committee on Public Undertakings seems 
inevitable in order to ensure effective legislative control over various Central 
Public Sector Undertakings. Though a significant share of Government equity 
has been divested over the years from various PSUs, it should not be 
misconstrued as an indicator of the decline of commanding role of PSUs in 
Indian economy. This is because Government’s disinvestment policy objective 
still prefers that Government equity in PSUs should not fall below 51% and 
the Government should retain managerial control in PSUs. Further, in view 
of the huge investment of Rs. 9,92,971 crore (as on 31.3.2014) in various 
PSUs, and enormous presence of these PSUs in critical sectors of economy 
such as energy, telecommunication and defence etc., the role of Committee 
on Public Undertakings assume great significance.

Apart from working as a legislative body, which has immensely contributed 
in strengthening the accountability of public undertakings towards Parliament, 
the Committee have also emerged as a unique forum which provide 
opportunity to the representatives of Parliament, Executives and Central
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Public Undertakings to interact with each other in order to analyze the 
problems being faced by Public Undertakings and seek mutually acceptable 
solutions for better planning and management of these undertakings. Reports 
of the Committee provide at one convenient point the fruits of critical and 
constructive examination of the vast and multi-faceted experience that has 
already been gained in pubic enterprise administration and management. 
Since its inception in 1964, the Committee have lived up to its ov/n mandate 
for which it was created. The very fact that the Committee on Pubic 
Undertakings have completed 50 years (Golden Jubilee) on 1 May, 2014, speaks 
eloquently of its own success story.
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• /  have been the Chairman of the Committee on Public Undertakings 
w.e.f. September, 2009 till I assumed offices of Minister of Tribal Affairs and 
Minister of Panchayati Raj w.e.f. 11 July, 2011. The period of one year and 
ten months, while not that long a period, were sufficient enough for me to 
have an insight into the true potential of the Committee on Public 
Undertakings-the potential which I had as its Chairman as well as the 
Committee members. I could have taken my work further but mid-stream 
had to take up work in other areas of public service. Nevertheless the 
experience has been enriching. It is these reminisces which I wish to share.

2. I would first like to briefly dwell upon the historical background of 
Committee on Public Undertakings. We need to go back to the debates in 
Lok Sabha on 10th & 11th December, 1953. The question which came up for 
discussion was exercise of adequate parliamentary control over public 
enterprises. A cumulative effect of discussion was emergence of proposal 
for creation of a separate Parliamentary Committee to look into the affairs 
of various categories of public corporations, companies and institutions. It, 
however, took almost a decade that the Committee on Public Undertakings 
came into existence i.e., with effect from 1 May, 1964. The remit of the 
Committee has been clearly spelt out under the provisions of Rule 312A of 
the Rules of Procedure and Conduct of Business in Lok Sabha.
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3. For Committee of Public Undertakings to be truly functional, what is 
essential is the effective use and applicability of provisions governing remit 
of the Committee. The onus of which of course vests upon the Chairman and 
members of the Committee.

4. In the relatively short duration of my tenure as Chairman of the 
Committee, I did have the privilege of having examined myriad nature of 
subjects. These subjects were: Public Private Partnership in implementation 
of road projects by NHAI in respect of Delhi-Gurgaon (First Report); Sale of 
surplus land and buildings by National Textiles Corporation of India (Second 
Report): National Aviation Company Ltd. (NACIL) Merged entity of erstwhile 
Air India and Indian Airlines (Fourth Report); NALCO (Fifth Report); Security 
Printing 8t Minting Corporation of India Ltd. (Sixth Report); Power Grid 
Corporation (Tenth Report) 6t Rashtriya Ispat Nigam Ltd. (RINL) (Eleventh 
Report).

5. There were few other matters which were under active considerations 
viz subjects regarding Pawan Hans Ltd., NHPC, BSNL & MTNL and corporate 
governance, I could not bring these to their logical conclusions as I had to 
demit office of Chairman of COPU in July 2011.

6. In the context of the matters under my consideration, I have always 
had stressed upon true import of the Committee’s remit and the critical 
need for applicability of the Committee's powers. In my reports, I have made 
it amply clear that the Committee's thrust all through has been to ensure 
that Public Sector Undertakings (PSUs) function to their optimum capability 
and to suggest ways and means in the events of any problem being faced by 
a PSU along side proposals for plugging loopholes hampering the functioning 
of an undertaking. In keeping with Committee’s remit, it had been my 
endeavour to examine a matter pertaining to a PSU in great detail with a 
view to ensure that the Public Sector Company is being managed efficiently 
v/ithin the defined autonomy parameters, and, that sound business principles 
and prudent commercial practices had been adhered to in the management 
of the company concerned.

It has also been emphasized upon that primary endeavour of the 
Committee on Public Undertakings is to address the root causes of malaise 
and to propose ways and means for revival and effective functioning of such 
PSUs. It is with this approach that the COPU under my Chairmanship has 
proceeded with the comprehensive examinations of the PSUs.

7. I would now like to briefly dwell on some crucial recommendations 
made in some of the matters on which the COPU had given reports under my 
guidance as Chairman. The Committee’s first report pertaining to the Public 
Private Partnership in Implementation of road projects by NHAI in respect 
of Delhi-Gurgaon Highway. Even though this matter was with regard to 
examining of C&AG's Audit Report No. PA-16/2008 (Performance Audit)
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regarding matter under consideration, certain other crucial factors which 
were inextricably intertwined with issues under examination came to fore. 
Going by the spirit of the remit of the Committee per se, the Committee 
proceeded to examine issues that arose with a holistic perspective.

I would like to only briefly dwell on some of the critical issues in this 
Report which are:

• Th e re  is no gainsaying the fact tliat very idea behind 
conceptualizing Delhi-Gurgaon expressway was to ensure speedy 
and effective means of commuting between Delhi-Gurgaon-Delhi. 
In this context, Committee found it pertinent to observe that the 
avoidable confusion and chaos at Toll Plazas and undue traffic 
holdups there, tend to negate the very purpose for which the 
expressway was constructed. Linder these circumstances one 
couldn’t help but ruing that commuters did not get adequate 
facilities in terms of speedy and hassle-free commuting 
commensurate with the humongous expenditure incurred on the 
expressway.

• The Committee strongly recommended that the Government should 
find some ways and means for provision of some relief to the hapless 
commuters either by sharing the toll or making It toll free once 
the Concessionaire has recovered his investment. The Committee 
also deprecated the methodology followed by the NHAI and strongly 
recommended that suitable guidelines/criteria be evolved for 
computing the concession period based on sound financial 
evaluations.

• The Committee further recommended that NHAI should have a 
mechanism to monitor the toll plazas with a view to obviate putting 
the users to unnecessary harassment by way of Illegal and 
unscrupulous methods of toll collection. The Committee understood 
that the Monthly Tags Issued by the Concessionaire was 
disadvantageous to the tag users. The Committee, therefore, 
strongly recommended that these tags should be converted into 
smart cards forthwith on the pattern of the cards Issued by the 
DMRC which could be renewed after exhausting of the charged 
amount.

• The Committee expressed their profound anguish over the scant 
regard that has been given to human life and strongly deprecated 
the act of NHAI in completely Ignoring the safety of pedestrians in 
designing the expressway Ignoring the local needs of the people 
living on both the sides of the highway. As a result of this ignorance 
or rather indifference, subways, foot over bridges and pedestrian 
crossings were not conceptualized.
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• The Committee strongly felt that there had been a criminal 
negligence in this regard. Under these circumstances, the very 
efficacy of the concerned Concessionaire in particular and NHAI 
in general became questionable. The Committee was constrained 
to observe that while we cannot bring back to life the helpless 
victims who perished in the accidents, their deaths, however, 
should not go in vain. Painful it might be the Committee desired it 
to be a wake up call.

• The Committee strongly recommended that accountability must 
be fixed on the concerned officials responsible for lapses which 
apparently have placed human lives at grave danger and strict 
punitive action be taken against the guilty.

8. I would now like to refer to a very highly topical matter which the 
COPU after thorough examination came up with really rem edial 
recommendations. This is with regard to Fourth Report of the Committee 
with regard to National Aviation Company Ltd. (NACIL)-merged entity of 
erstwhile Air India and Indian Airlines. The Committee’s perspective was 
that the root cause of the malaises afflicting NACIL is the very merger of 
erstwhile Indian Airlines and the Air India which formed the fulcrum of the 
Committee’s deliberations: '

• The Committee was of the considered opinion that the merger 
was flawed at its very inception and it never really took off, as is 
well evident from various documents on record.

• The Committee noted with concern that the merger of the erstwhile 
Indian Airlines and Air India was an ill-conceived and erroneous 
decision neither arrived at by the two Airlines on their own accord 
nor mutually considered by them to be in their best interests.

• The Committee took strong objection to the Ministry of Civil 
Aviation and NACIL camouflaging all their failures on the pretext 
of the rising fuel prices and the world recession. The Committee, 
therefore, rejected any attempts to -  shield the failure for 
executing the merger plan by the Company’s management as 
initially scheduled, and the Ministry’s attitude of shying away from 
responsibility in effectively monitoring the same and ensuring its 
timely execution by rendering timely support.

• Considering the fact that the merger could not be undone, and in 
view of the huge stakes to the public exchequer in the event of 
the Company sliding into deeper financial mess, the Committee 
made a slew of course correction and remedial recommendations 
pertaining to route rationalization and route allocation; fleet 
and management; ground handling; corporate work culture & 
training; protection of Interests of employees.
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9. I would now come to matter which was quite sensational in its own 
rights with a tendency to impact the fiscal health of the country at the 
relevant point of time. The matter came to fore while the Committee was 
examining the Security Printing and Mining Corporation of India Ltd. 
(SPMCIL). This was with regard to outsourcing of printing of currency notes.

• The Committee was aghast to note that the RBI had outsourced 
the printing of notes to three foreign countries in the year 
1997-98. The Committee was informed that 2000 million pieces of 
100 rupee denomination and 1600 million pieces of 500 rupee 
denomination of notes were outsourced for printing at (i) American 
Banknote Company (USA) - 635 million pieces; (ii) Thomas De La 
Rue, UK - 1365 million pieces (100 rupee denomination): and
(iii) Giesecke & Devrient Consortium (Germany) - 1600 million 
pieces (500 rupee denomination), amounting to a sum of Rs. 1 lac 
crore. On further inquiry the Committee was also given to 
understand that such outsourcing of the printing of notes was not 
done either prior to 1996 or after that. The reasons such as (a) the 
bad conditions of the notes; and (b) the ‘soilage’ factor etc., 
mentioned by the representatives of the RBI, were far from 
convincing. The RBI system of assessment with respect to the 
demands of the bank notes in the country had been off the mark 
resulting in a gap between the demand and supply of bank notes, 
but this was a factor that was constant prior to and after 1996.

• The Committee also found it pertinent to point out that during 
printing of currency notes worth Rs. 1 lakh crores in three different 
countries, there was always a grave risk of unauthorised printing 
of excess currency notes, which would have been unaccounted 
money.

• The Committee noted with deep concern that the very thought of 
India’s currency being printed in three different countries was 
alarming to say the least. During that particular fateful period our 
entire economic sovereignty was at stake.

• The Committee was concerned of the grave implications of such a 
move as it has wider ramifications in a multi faceted angle. The 
danger of destabilising the economy by the agencies or authorities 
who could have misused our security parameters vis-a-vIs printing 
of currency notes, the use of such notes which could have been 
printed in excess could easily have fallen in the hands of 
unscrupulous elements such as terrorists, extremists and other 
economic offenders, loomed large. The Committee expressed its 
strong resentment over such an unprecedented, unconventional 
and uncalled for measure. The Committee while recommending 
that SPMCIL be strengthened to undertake the printing and minting
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of the required currency notes/coins, fervently enfiphasized that 
outsourcing of printing of currency notes/minting coins should 
never be resorted to in the future.

•• The Committee in this Report also dv/elt upon the Government to 
take appropriate steps to amend the penal provisions for providing 
protection to such hapless victims, the Committee also emphasized 
that RBI should introduce easily recognizable and yet scoring high 
on anti-counterfeiting security features in the design of the 
currency notes on the lines of advanced international practices.

• The Committee finally dv/elt upon the matter with regard to 
indigenization of security sensitive items. In this context, the 
Committee noted that Indigenization of core raw material such as 
paper and ink for printing currency notes were very critical from 
the security point of view. It was observed that once we are self 
reliant in respect of producing these core raw materials, we could 
to a great measure ward off counterfeiting and other pilferage 
with our valued currency.

10. The Committee while examining the Rashtriya Ispat Nigam Ltd. (RINL) 
had the opportunity to address in-depth the topical issue of conservation of 
National Resources.! wish to take this opportunityto dwell at some length in 
this regard;

• The Committee observed that the primary challenge facing RINL 
today was the securitization of raw material such as iron ore and 
coking coal, the primary inputs in the production of steel. The 
Committee also noted that the crucial point that RINL was the 
only integrated steel plant among Public Sector Undertakings not 
having captive iron ore and coal mines. The Committee appreciated 
the fact that the non-allocation of captive mines of iron ore and 
coking coal to the company are attributable to RINL being a 
company which had been created by separation of units from SAIL 
and the supply of its iron ore requirements being planned to be 
met from Bailadila mines of National Mineral Development 
Corporation, another offspring of SAIL. However, with increase in 
competition and the falling margins of the company owing to its 
having to buy these primary raw materials at a comparatively higher 
cost than its competitors having captive mines of these raw 
materials. The Committee felt that the growth and sustainability 
of the Company today hinges on the securitization of these primary 
raw materials at lower costs through captive mines. The Committee 
was apprised of the fact that iron ore mining leases are governed 
by MMDR Act, 1957 under which the primary role of allocation of 
mines rests with State Governments. On the basis of the evidence 
tendered and facts placed before it, the Committee desired that
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a via-media be worked out to ensure expeditious processing of 
applications for mining blocks filed by the company in the various 
States like Jharkhand, Odisha, Andhra Pradesh and Rajasthan. The 
Committee further recommended standardized procedure for 
processing mining lease applications applicable in all States must 
be seriously considered by the Government to make the process 
more transparent and expedient.

The Committee observed that Mineral! in any form, be it iron 
ore, coal or bauxite etc., are national wealth. These minerals 
are not inexhaustible. Slowly but steadily these minerals 
deplete. It takes hundreds of years for these minerals to form. 
Nature has bestowed upon our country a bounty of minerals, 
notable among them being iron ore, coal, bauxite etc. But how 
well we utilize our natural resources solely depends on our own 
prudence concerning them. In this context, the Committee note, 
with concern, the twin menaces of reckless export of minerals 
and illegal mining.

The Committee found it quite disturbing to note the present trend 
of exporting minerals particularly of iron-ore. Globally, though 
many countries have rich reserves of minerals, they procure them 
from others to preserve their own mineral resources for use at a 
later date. At this juncture it would be much wiser for us to 
preserve our minerals which may not be available to us when we 
actually require them for our industrial purposes and other needs 
(including our defence requirements) in the future. The Committee 
observed that our mineral wealth certainly cannot be frittered 
away for meager sums which are to be paid as royalty to fatten 
the purses of a few private individuals of our companies. Hence it 
would be rather unwise and callous on our part to fritter away 
such valuable resources which we may in the future require for 
own industrial purposes including defence requirements. In this 
context, the Committee noted the following observations made 
by the Supreme Court of India in their recent judgment pronounced
on 7 May, 2010 “.....Among various considerations, the prime aspect
relates to national interest relating to the interest of consumers
and protection of natural resources......... gas is an essential natural
resource.....The Government holds this natural resource as a trust
for the people of the country. Supply of gas is a matter of national 
interest..............”

The Committee felt that the natural resources are vested with 
Government as a matter of trust in the name of the people of 
India. Thus it is the solemn duty of the State to protect the national 
interest.
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The Committee finally observed that our country having just taken 
wings and still in a nascent stage of development, frittering away 
all our resources at this stage may by allowing unlimited exports 
for crass commercial interest certainly would not be a prudent 
policy which the Government, as a trustee to the national wealth, 
needs to comprehensively review.

The Committee also dwelt on the other disconcerting development 
viz. illegal mining. Illegal mining has now become an endemic 
feature. The Committee felt that was time to find out how much 
natural resources/minerals have been legally used and how much 
has been illegally mined. The national resources, especially 
minerals including coal, should not be allowed to become the 
exclusive preserve of a handful of freebooters. Another point which 
the Committee felt needed needs to be noted is that illegal mining 
has led to a situation where thousands of people have become 
homeless. This is the ugly face of illegal mining which involves 
rampant exploitation of people. Tribes and forest dwellers have 
been irreversibly affected, having been thrown out of their 
original habitats. Lamentably, this distressing scenario has forced 
them to resort to unconstitutional acts and to go into arms of 
extremists. Illegal mining not only depletes the country of its 
natural resources but has also led to the disturbing situation of 
exploitation of hapless forest dwellers and tribals. The Committee 
found it pertinent to take note of concerted measures/measures 
proposed by Government to tackle the menace of “illegal mining”, 
as the same is reflective of the seriousness with which the 
Government view this subject.

The need of the hour is conservation of National resources. The 
Committee after in-depth consideration recommended action on 
following lines:

(a) The injudicious export of raw natural resources like iron 
ore, coal needs to be banned.

(b) The Committee noted that the Government has formulated 
a new National Mineral Policy, 2008 which envisages the 
regulation of mines and development of mineral resources. 
The Committee recommended the various steps taken/ 
proposed to be taken by Government to check the menace 
of illegal mining. The Committee desired that the measures 
taken need to be assiduously followed and monitored. The 
Committee further desired that the proposed action be taken 
up in right earnest and pursued expeditiously.
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(c) In view of the emerging scenario of depletion of precious 
resources like minerals owing to injudicious export and 
illegal mining, the Committee emphasized upon the need 
to revisit the National Mineral Policy for effectively 
addressing these issues.

(d) In the context of judicious utilization of National resources, 
the Committee strongly desired rightful allocations of 
minerals such as iron ore and'coal to Public Sector 
Undertakings, which have been choked due to the constraint 
of these resources.

• The Committee had recommended the above course of action in 
their endeavour to address the interlinked issue of mineral 
conservation and the interests of the Public Sector Undertakings.

11. Besides the above, I would also like to refer to three more matters 
which were examined and given reports thereon while I was Chairman. All 
these three reports had their own unique aspects. To begin with. Committee 
in their Fifth Report had examined National Aluminium Company Ltd. 
(NALCO). The singular feature about this matter was that NALCO had been a 
primary player in country’s Aluminium sector till about half a decade ago. 
The Company still generated profits and in April, 2008 had been conferred 
the status of a Navratna Central PSU by the Government of India in recognition 
of its progressive performance in terms of growth and profit generation over 
the preceding years. Nevertheless, the company found that in the emergent 
market environment of cut-throat competition endangered by privatization 
and liberalization, the parameters for measuring performance had undergone 
a paradigm shift, where in the rates of growth of a Company and its profits 
count for more than its absolute growth and profit figures. NALCO had 
everything in their favour with their allotted captive coal mines, dedicated 
bauxite mines, etc. Despite all these, it still slipped behind in competition. 
While the Company still made profits, the Committee felt that in the 
competitive and potential terms a situation of alarm has set in for NALCO.

It is in this context, the Committee reiterated that its remit requires it 
to examine all such factors which were hindering a PSU from performing to 
its fullest potential and suggest ways and means to ensure that a PSU performs 
to its optimum.

It was in this context and against such backdrop that the Committee had 
decided to examine the NALCO with a view to understand the factors 
responsible for its continuing slide (into third place now) on most performance 
parameters among the domestic aluminium Companies of which there are 
but just three major players. During the course of investigation, the
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Committee noted with concern that for past four years, NALCO was without 
full time Managing Director; there had been frivolous and motivated 
investigation and there had been irregularities in the process of selection of 
CMD. The Committee accordingly recommended th a t:-

• The Ministry of Mines should tal<e steps to ensure that the absence 
of full-time CMD, jeopardizing the organization to a possible state 
of disarray and adhocism, does not recur in future. The Committee 
desired that the Ministry should take concrete steps to work out a 
future strategy which rules out/minimize such situations.

• The Committee further recommended that the Ministry should take 
up the issue of frivolous vigilance cases particularly against 
aspirants for top jobs in PSUs at appropriate inter-ministerial for 
a viable mechanism to eliminate the element of vested interests 
stalling the process of selection of CMDs. In case there are serious 
complaints with substantial evidence, the investigations should 
be fast-tracked so that the process of selection is not delayed.

• Considering the gross irregularities and the possibility of such a 
precedent being misused by vested interests in future, the 
Committee recommended that the circumstances leading to the 
picking of two CMDs from the same panel may be thoroughly 
scrutinized by an appropriate authority with a view to fix 
accountability and to ensure that the potentially hazardous 
precedent being set in this case is revoked.

Besides, the Committee also made following recommendations which 
were critical for ensuring utilization of NALCO to its optimum capabilities:-

• The Committee appreciated the initiatives of the NALCO to go 
into mining uranium in joint venture with the Uranium Corporation 
of India. In view of the usefulness of Uranium as an alternative 
source of power to coal, and given the grim coal situation in the 
near future, the Committee recommended that the Company 
should earnestly pursue its uranium projects.

• The Committee was happy to note that huge expansion projects 
were addressed at redressing the capacity constraint faced by the 
Company. The Committee recommended that management should 
set up a concurrent monitoring unit for its ongoing expansion work 
to ensure the most efficient and timely completion of its 3rd Phase 
Expansion Project.

• The Committee also appreciated and noted NALCO’s plan to acquire 
latest technology for its expansion projects.

22



Golden Jubilee Souvenir (1964-2014)

• The Committee noted that there is no National Aluminium Policy 
in place to steer the course of the aluminium industry in the 
country. The Committee further noted that Ministry of Mines have 
taken initiatives in setting up a Centre for Techno-Economic Mineral 
Policy Options (C-TEMPO), v/hich w/ould involve all major sectoral 
stakeholders in evolving policy options. The Committee, therefore, 
recommended that the C-TEMPO should be made fully functional 
at the earliest and should be adequately strengthened to churn 
out viable policy options for the country so far as the minerals 
sector is concerned, including aluminium.

12. The Committee in their Tenth Report examined Power Grid 
Corporation of India. In this report the Committee addressed the issues 
with regard to integrated power transmission grid, right of way problems, 
transmission and distribution losses, safety of transmission line workers and 
finally mega power project status to transmission system.

13. The Committee in their Second Report on sale of surplus land and 
buildings by National Textiles Corporation of India addressed the critical 
issue of revival scheme vis-a-vis 6 textile industries taken over by the 
Government. I would like to briefly mention here that the Committee had 
the opportunity to examine in depth to very critical issues namely sale below 
the registration rates and reserve prices and the sale without following tender 
process.

The Committee was of the considered view that the Ministry of Textiles 
and NTC had not made sincere efforts to realize optimum value of the 
properties sold. The Committee, therefore, strongly desired that the Ministry 
of Textiles and the NTC to take concrete measures to fully exploit the market 
conditions for optimal gains to the advantage of the NTC in respect of the 
sale of remaining surplus assets.

14. As the above would reveal, it has been highly fulfilling experience 
for me as a Chairman of the Committee and had the opportunity to sincerely 
examine indepth varied issues concerning the public sector undertakings in 
the country. As I look back, I do have a satisfaction of having brought to light 
and placing on record some very critical facts. I also had the satisfaction 
that some of the burning issues highlighted by the Committee in the above 
reports could be addressed to some extent.

15.1 would now like to allude to certain Impressions which I had gathered 
during this time. Based on the interactions with the bureaucracy manning 
the PSUs as well as bureaucracy within the concerned Ministries of the 
Government of India, it has been my considered observation that the financial 
Committees like COPU, PAC, Estimates Committee be made much more 
effective in ensuring accountability of the executive organs to the Parliament, 
in keeping with the assigned role to Parliament and its Committees as 
envisaged in the Constitution of India. I am expressing these views based on 
my real time ground experience-experience which I have gathered as
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Chairman of COPU as well as member of the Estimates Committee in the 
earlier Lok Sabhas. The financial committees are of special categories and 
are vested with critical responsibility in ensuring executive accountability 
to Parliament/legislature. Though, Action Taken Reports are presented by 
every Committee, strictly speaking there is no binding on the Government as 
far as following or adhering to the recommendations made in the Action 
Taken Reports are concerned. Experience has also shown that despite well 
thought of and considered recommendations suggesting the remedial 
action being made by COPU of 15th Lok Sabha to plug the existing loopholes 
but no action thereon had been taken. COPU had made some very good 
recommendations on which there was unanimous agreement among all the 
Members of the COPU (who represented different parties) for plugging the 
loopholes of NACIL which was on the brink of bankruptcy. Subsequent to the 
laying of the reports to the House of Parliament, these recommendations 
were also noted appreciably by the various Members. Despite that the 
Government of the day simply ignored these recommendations and 
consequently no action was taken thereon. This is just one example to drive 
home the point.

16. I would also now like to mention about very fulfilling experience 
which 1 had during the tour of COPU (2010-11) to the North-Eastern States. 
During this tour, 1 had ensured that the full cooperation of the members who 
had accompanied me is solicited to make this a successful tour. 1 had also 
ensured that maximum work is done through various meetings which I had 
with the representatives of the public sector undertakings. We used to have 
at times 2 to 3 meetings a day lasting for more than 2 hours in each session. 
Meeting people, visiting sites was a pleasurable experience, nevertheless it 
has been my strong view that the Committee tours should actually be work/ 
goal oriented and they should not be reduced to mere site seeing jaunts.
I also take pride in stating this that this was really a very fruitful tour work- 

wise. The interactions with the representatives of Pawan Hans Ltd., NHPC, 
BSNL, IOC and FCi were educating for both sides i.e., for the Committee as 
well as PSUs concerned.

17. Finally, it is my considered and earnest view which I am stating 
emphatically based on my real time experience that the Parliamentary 
Committees have a phenomenal potential in ensuring executive accountability 
to Parliament/legislatures. I would also find it pertinent to share here that 
as Union Cabinet Minister, 1 could see the respect, awe as well as apprehension 
which the Ministers as well as bureaucrats had on the prospect of facing the 
Parliamentary Committees. It is in this context, I strongly feel that Financial 
committees and quasi-judicial committees such as Committee of Privileges 
and Committee on Ethics with a view to ensure that these are suitably 
empowered, their Chairman need be given the status of Union Cabinet 
Minister or at least Minister of State independent charge. If it truly desired 
that our Committee system should effectively function and should play out 
the role assigned, we need to take serious call in this regard.

18. It has been a pleasure for me to have got this opportunity to share 
my experience, which I gathered as a Parliamentarian since 1977.

24



Golden Jubilee -  Committee on Public Undertakings

'y25 (1t5 R>>>>( gE>l1Etj  
)dHMuH g«WJHOuHPdr; 

'kWrbJr: gdMMJkkuu dr 1uaur%u Wrb 
gdMMJkkuu dr mienJ% lrbuHkWfJr:P

• ^ f t e r  independence, our endeavours to have a planned economic 
development of the country and the national objective of establishing a 
socialistic pattern of society together with the industrial policy resolutions 
of 1948 and 1956 led to a steady growth of state enterprises of diverse nature. 
Both in terms of investment and the areas covered the public enterprises 
have played an important role in our development efforts over the years. It 
was expected of the public enterprises that they should contribute to rapid 
growth of GDP consistent with social justice and should generate significant 
internal resources for future investment so that this contribution could be 
largely on a self-sustained basis.

Public enterprises are financed from public funds, it follows that they 
must function within the confines of public accountability. The essential 
feature of this accountability in a democracy is supervision and control 
exercised by Parliament. There is, however, no regular programme with a 
specific time schedule for discussion of the performance of public undertakings 
in Parliament. There are several ways in which parliamentary control is 
exercised. First, by holding debates in Parliament. There are several ways of 
initiating a debate: it may be done during the budget debate, or on a 
discussion of the President’s address, or by moving resolutions on any topic, 
by raising half-an-hour discussion arising out of a question on public 
undertakings, by moving a motion for adjournment on a matter of urgent 
public importance, by raising short duration discussions or ‘calling the 
attention’ of the House to some urgent matters and during discussions on
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reports of enquiries or while introducing or amending the statutes of a 
corporation or on presentation of annual reports. Secondly, by interpellation 
of the Ministers in Parliament.

However, despite the various devices for discussion being available, 
Parliament as a whole cannot be expected to exercise the desired control 
and supervision over these undertakings except in a sporadic and cursory 
manner. Secondly, the information at its disposal regarding the working of 
these undertakings is more often than not inadequate to facilitate any 
constructive criticism regarding the management and administration of public 
undertakings. Moreover, questions and debates on the floor of Parliament 
are not always adequate to exercise the requisite control over public 
undertakings for, very often, they tend to be based on criticism on party 
lines. Apart from that, parliamentary committees on Public Accounts and 
Estimates were over-burdened already with work and could not be expected 
to pay adequate attention to the growing number of public undertakings in 
an effective way. It was in this context that a need was felt for a separate 
Committee of Parliament to oversee the public undertakings. Thus the 
Committee on Public Undertakings-the youngest of the Financial Committees- 
was set up in 1964. Without going into the details of setting up and evolution 
of this Committee, which is now well known and well documented I would 
only say that together, these three Financial Committees viz. PAC, EC and 
COPU act as watchdogs and keep a vigil over policies, spending and 
performance of Government, its various Departments and Public Undertakings.

On the occasion of the Golden Jubilee Celebrations of the Committee on 
Public Undertakings, which I had the privilege of heading during 1995-96, I 
feel it worthwhile to ponder over some important facets of the working of 
this august Committee. As discussed above, this Committee was set up to go 
into the performance of public undertakings. Now the question naturally 
arises how the performance and efficiency of public undertakings should be 
judged. The answer to this question is not very simple. The performance 
evaluation of a public enterprise is a difficult proposition. First, it has to be 
realized that while there has to be a high degree of autonomy in public 
enterprises, such autonomy must coexist with accountability. Autonomy 
carried to an extreme would totally frustrate the principle of accountability, 
while accountability also carried to an extreme would nullify the concept of 
autonomy. There has to be some kind of a balance between the requirements 
of accountability of the enterprises to Parliament and their need for freedom 
in day-to-day administration. At the same time there has also be a right 
balance between autonomy of the enterprises and their control by 
Government. While excessive control will have a frustrating effect on the 
management and weaken its initiative. Government must have the power to 
issue policy directives, exercise strategic control and make necessary 
coordinating arrangements in view of its responsibility for effective 
implementation of the socio-economic programmes of the country from time
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to time. It can be said that autonomy and accountability of public enterprises 
are both for securing efficiency of their operations.

Next it is to be understood that the reason for the existence of public 
sector is that it should serve the national objectives, working effectively 
within the policies laid down from time to time and within the parameters of 
a people’s parliamentary democracy. According to the Industrial Policy 
Resolution of 1956 it was expected that “public enterprises will augment the 
revenues of the State and provide resources for further development in fresh 
fields. But such enterprises may sometimes incur losses. Public enterprises 
have to be judged by their total results and in their working they should 
have the largest possible measure of freedom”. These factors taken together 
provide the criteria for management performance, against which the 
performance needs to be judged and measured.

It has, therefore, often been said— and rightly so to a large extent- that 
the performance of the public sector should not be judged solely on the 
basis of profitability. While examining the performance of public enterprises, 
the multiplicity of objectives they have been charged with also needs to be 
kept in mind. Their varied purposes and nature calls for such diversity. It 
would be wrong to mix up the objectives of one with that of the other. For 
example, in strategic industries where the security of the state is involved, 
profit and cost motives become secondary to time and quality factors. 
Similarly, public utilities cannot be expected to have the same objectives as 
basic industries or those set up to save imports. Thus each industry can have 
its own objectives. The performance of an undertaking has to be judged 
against such objectives.

Even while agreeing that profitability should not be the sole criterion of 
judging the performance of public undertakings, it should not be forgotten 
that it is an index of such important factors as costs, productivity and 
efficiency. Thus in a somewhat generic terms, what should be measured can 
be defined as productivity, costs and contribution to the social good. This 
arises out of economic, financial and social obligations of an enterprise. 
Reasonable and effective adherence to the policies laid down by the 
Govemment and Parliament is another prerequisite for successful management 
of the investment. Management and managers have to be judged upon this.

Slipping time schedules in construction and in production have been one 
of the commonest features in public enterprises. Other elements to be 
measured besides production, productivity and costs are quality control, 
consumer servicing, export performance and foreign exchange earnings, 
industrial relations, personnel management, career planning, strikes and man- 
days lost, research and development, sales performance, forward planning, 
public relations, budgeting, inventories and materials management. Careful 
analysis also needs to be made whether underutilization of capacities 
wherever noticed is due to faulty planning or faulty operation.
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While judging the performance of public enterprises on such parameters, 
certain degree of tolerance and support for error resulting from mistakes of 
judgement made in good faith after using due care has to be observed. Unless 
the Ministry, Parliament and its instruments are prepared to give due 
allowance for the hazards of quick decision-making that are inescapable in 
commercial enterprises, the management may not willingly undertake risks 
associated with errors of judgement inherent in the successful operation of 
such enterprises.

On this occasion while looking back on the role and contribution of the 
Committee on Public Undertakings there is no doubt that this Committee 
has filled a need not merely in its primary task of facilitating effective 
parliamentary oversight over the functioning of public enterprises. Its many 
reports provide at one point the fruits of critical and constructive examination 
of the vast and multifarious experience already gained in public enterprise 
administration and management. This Committee is the only device available 
to the managements whereby they are enabled to meet representatives of 
the people directly and in confidence, giving them the opportunity to explain 
their problems and difficulties not only in management but vis-a-vis the 
Government. Otherwise their point of view would have to be put to Parliament 
through the agency of a Minister. This Committee is again the only forum 
where parliament, the Executive and the management directly meet each 
other face to face, as it were, and moved by a common purpose together 
analyse the problems of enterprises, do some self-criticism and seek common 
acceptable solutions for the better planning and management of these 
enterprises.

During my tenure as Chairman, Committee on Public Undertakings, we 
endeavoured to analyse critically the performance of public undertakings 
based on the above contours. My effort was to Involve each and every member 
of the Committee in the deliberations of the Committee-be it taking evidence 
or considering draft reports. Importance was given to each member’s views 
so that everybody could contribute her/his potential and talent fully. Trade 
Unions/Associations were also given full opportunity to place their views 
particularly during on the spot visits. It was as a result of these collective 
and inclusive efforts that the Committee could produce around a dozen fruitful 
reports on varied and Important sectors like power, oil, defence, chemicals, 
industry etc.

I will fail in my duty if I do not mention that the conduct of the whole 
staff of the COPU was exceptionally good. It was through their high degree 
of professionalism, honesty and hard work that all the subjects selected by 
the committee were completed well within the time schedule. The final 
draft reports compilation was that of a very high standard. All the reports 
were passed unanimously and without any dissent. I would also like to add 
that the satisfaction level of all the members of Parliament who were members 
of this committee was 100%.
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• Parliamentary Committee on Public Undertakings which was founded 
on May 1, 1964 has successfully completed 50 years of its existence. The 
current Committee on Public Undertakings is headed by Hon’ble Shri Shanta 
Kumar and in this Golden Jubilee year of its existence, I am privileged to be 
a member of such worthy Committee. I congratulate the Chairpersons and 
Members of all the Committees since their inception for the good work that 
they have done during the past precious fifty years which certainly has 
contributed a great deal in service and progress of our beloved country. 
Although I have very little experience of being the Member of the current 
Committee on Public Undertakings, I have tried my best to participate in 
almost all the Committee meetings that were held during the recent past 
under the able leadership of Hon’ble Chairman Shri Shanta Kumar. I have 
found that the deliberations that are taking place in Committee meetings 
with regular intervals with Heads of various Public Sector Undertakings are 
of great utility and serve fruitful purposes of improvements and corrections 
in the functioning of important Public Sector Undertakings.

Although Parliament of India and the current Government guide and 
supervise the Public Sector Undertakings to the advantage of the Country, 
yet the task being so huge and widely spread over, the same cannot be 
accomplished with optimum results. The object of forming Committees of 
Parliamentarians on different subjects is to rationally divide the time, services
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and expertise of members of the two Houses of Indian Parliament. This enables 
the Committees to examine the issues more attentively and closely and adopt 
redressed measures. The Reports of the Committees are placed before the 
Parliament for approval. It is for this precise reason that the Parliamentary 
Committees are established to have a closer and penetrative look at the 
issues relating to the functioning of Public Sector Undertakings. A salutary 
advantage of such Committees is the participation of members of both the 
Houses belonging to various political parties v/ith different political ideologies 
and programmes. When they meet and deliberate in Committee meetings 
they leave their party affiliations outside and work with unity and sense of 
togetherness for the sole purpose of accomplishing the job of the Committee. 
This is a latent and invisible advantage to our multiparty democracy.

In few meetings of the Committee on Public Undertakings that I have 
personally attended under the Chairmanship of Shri Shanta Kumar and have 
had the opportunity to have a closer look at the functioning of some important 
Public Sector Undertakings with their Heads, I can unhesitantly say on record 
that a closer and penetrative examination of the affairs of the Public Sector 
Undertakings is doing a yeoman’s service to the Nation. I have found the 
Hon’ble Chairman Shri Shanta Kumar conducting the Committee meetings in 
an extremely matured and dignified way yielding positive results. The current 
Committee for the year 2014-15 is fortunate enough to be the ‘Golden Jubilee 
Committee’ and, therefore, I congratulate the Chairman and all the members 
for this privileged position and wish the Committee to discharge its functions 
with greater zeal and vigour and more effectively in promoting the causes 
that would build a stronger India in days to come.
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• A\d\a is a sovereign, socialist secular democratic Republic. Our 
Constitution assures unto all Justice: social, economic and political. Being 
the most populous socialist democracy that the world has ever known, Indian 
Parliament has to fulfil not only the Constitutional obligations contained in 
Part III but also the Constitutional aspirations contained in Part IV. Art. 38 (1) 
mandates that the “State shall strive to promote the welfare of the people 
by securing and protecting as effectively as it may a social order in which 
justice, social, economic and political, shall inform all institutions of the 
national life”. Then clauses (b) and (c) of Art. 39 mandate that the State 
shall in particular, direct its policy towards securing the ownership and control 
of the material resources of the community are so distributed as best to 
subserve the common good; and that the operation of the economic system 
does not result in the concentration of wealth and means of production to 
the common detriment.

At the dawn of freedom, India had no major industries. It was faced with 
the prospect of having to tackle mammoth problems of displaced persons, 
feeding the teeming millions, educating the illiterate masses and organising 
its States. In keeping with the ideals contained in the Directive Principles of 
State Policy, India made a wise decision of floating the public sector 
undertakings. Owing to this vision, we now have the Public Sector
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Undertakings, which fall into three categories: Public Sector Enterprises, 
Central Public Sector Enterprises and Public Sector Banks. The second 
category, namely, Central Public Sector Enterprises, falls into two sub
categories, viz., strategic and non-strategic. The strategic Central Public 
Sector Enterprises are those that are engaged in production of ordinance 
and defence-related equipment such as fighter jets and aircraft carriers. 
Atomic Energy and the Railways etc. The rest of them are non-strategic.

Depending on the size of their investment and performance, the Public 
Undertakings have been conferred the prestigious status category of 
Maharatna, Navaratna and Miniratna etc. The success of these undertakings 
are a testimony to the infallible vision of the founding fathers of the 
Constitution who desired that the nascent Indian democracy should take the 
socialist route to empowerment. In a parliamentary democracy, the 
Parliament, representatives of the people must supervise and control the 
workings of the public sector enterprises. Indian society being so vast and its 
activities so myriad and the modern-day life being so complex, it is neither 
possible nor desirable that the entire Parliament as a whole should attend to 
every single matter. Given the constraints of time, the Parliament as a whole 
cannot attend to every single matter. Therefore, a good deal of its businesses 
are done by the Parliamentary Committees. Parliamentary Committees are 
either Standing Committees or Ad Hoc Committees. The Standing Committees 
are permanent and regular and the Ad Hoc Committees serve only particular 
purposes.Par/famentary Standing Committee meanS a Committee which is 
appointed or elected by the House or nominated by the Speaker and which 
wori<s under the direction of the Speaker and presents its report to the 
House or to the Speaker and the Secretariat for which is provided by the 
Lok Sabha Secretariat.

Art. 118 of the Constitution enables each of the two Houses of Parliament 
to make its own Rules for regulating, subject to the provision of the 
Constitution, its procedure and the conduct of its business. Pursuant to the 
rule-making power, the Lok Sabha Rules Committee in 1954 framed the Rules, 
which were amended from time to time. The Rules with reference to the 
formation, membership, resignation, duration, quorum, sittings and reports 
of Parliamentary Committees are contained in Chapter XXVI. In particular, 
the Rules 312A and 312B deal with the functions of Public Undertaking 
Committee. As per these Rules, the Committee on Public Undertakings shall 
consist of 22 members of whom 15 will be from the Lok Sabha and 7 will be 
from the Rajya Sabha. The term of the Committee is for a period of one year. 
The functions of the Committee on Public Undertakings are:

(a) to examine the reports and accounts of Public Undertakings;
(b) to examine the reports, if any, of the Comptroller and Auditor 

General on the Public Undertakings;
(c) to examine in the context of the autonomy and efficiency of the 

Public Undertakings whether the affairs of the Public Undertakings 
are being managed in accordance with sound business principles 
and prudent commercial practices; and
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(d) such other functions vested in the Committee on Public Accounts 
and the Committee on Estimates in relation to the Public 
Undertakings as are not covered by clauses (a), (b) and (c) above 
and as may be allotted to the Committee by the Speaker from 
time to time.

The Committee is not empowered to examine matters of major 
Government policy and matters of day-to-day administration of the 
Undertakings. ,

The many public undertakings in India, involve colossal investments of 
the Government of India from tax payers’ money; and they employ thousands 
of persons in various cadre. These are basically business ventures and have 
to be profit-making entities. Hence, they need to be monitored by the 
Parliamentarians. Unless some manner of control and supervision is exercised 
over their functioning, they might slide into the red or might become 
unaccountable and a law unto themselves.

It is a matter of pride that the Committee on Public Undertakings has 
completed a Golden Jubilee. During its existence in the past 50 years, it has 
reviewed the performance of hundreds of public undertakings and tabled 
hundreds of Reports which no doubt enhanced the performance and advanced 
their progress graph. It helped weed out the unprofitable, unwanted and the 
undesirable. The fifty years of the existence and function of the Committee 
on Public Undertaking in itself is the proof of its relevance and utility. The 
Standing Committee on Public Undertaking like the Indian Parliament is the 
living testimony to the abiding faith of the peoples of India in the institution 
of democracy.
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r/
■ /  am very happy to be Member of the Committee on Public Undertakings 

at a time when the Committee is celebrating its Golden Jubilee. Since 
independence, the Financial Committees including the PAC, COPU and 
Committee on Estimates have played a very important role, having a control 
on the expenditure of the Central Government. In the case of Public 
Undertakings which enjoy a certain degree of autonomy, this control has 
been crucial. Apart from examining the reports of CAG, the COPU has very 
often gone deep in to the functioning of public undertakings and come out 
with reports pinpointing the false and lacunae in their functioning. In this 
context, I must mention Late. Jyotirmoy Basu, who was Chairman of the 
Committee from 1977 to 1979. Though he was in a party opposed to mine. 
I witnessed how errant Chairman of Public Undertakings used to shake in 
their boots when were called to give deposition before the PUC. I must also 
mention the high quality reports produced by COPU under Shri V. Kishore 
Chandra Deo in the 15th Lok Sabha.

I wish the COPU will continue to function in a bold and fearless way in 
the future.
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Committee on Public Undertakings 
of Kerala Legislative Assembly 

..... The Journey so far
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• y  am extremely happy to know that Committee on Pubhc Undertakings 
of Lok Sabha is celebrating its 50th anniversary this year and in this connection 
a Conference of Chairpersons of Committee on Public Undertakings of the 
Parliament and State Legislatures is being organized. The Legislature 
Committees perform a very prominent and key role in the effective monitoring 
and scrutinization of activities of the executive. The Committee on Public 
Undertakings in particular plays a vital role in examining the functioning of 
Public Sector Undertakings so as to cross check the utilization of public money 
effectively.

With the venturing of Government into commercial activities, several 
statutory Corporations and Government Companies involving large investment 
of Capital funds came into existence and since the money required to finance 
them is appropriated from the public fund, it is the responsibility of the 
House to have a control over them.

For exercising such a control the Committee on Public Undertakings v̂ as 
constituted in the Kerala Legislative Assembly in November, 1968. The main 
objective of the Committee was the examination of Reports and accounts of 
Public Undertakings of Kerala. Initially, the Committee consisted of 9 members

35



Committee on Public Undertakings

including the Chairman. Until 1976, the period of the Committee was one 
year. From 1976, the period of the Committee was extended to two years 
and the total number of members was raised to 11. In 1999, the period of 
the Committee was raised to thirty months.

The functions of the Committee on Public Undertakings of our State is 
more or less the same as that of Public Undertakings of the Lok Sabha. It is 
guided by the Rules of Procedure and Conduct of Business in the Kerala 
Legislative Assembly as well as the internal working rules. The Committee 
can conduct four meetings in a month including a visit.

The Committee examines in detail the Reports of the Comptroller and 
Auditor General of India (Commercial) and also takes up independent study 
of Public Sector Undertakings. Independent study gives a detailed picture of 
the overall functioning of the undertaking, whereas the examination of the 
audit paragraph deals with a particular aspect in details. The Committee 
can make suggestions and recommendations for better performances of the 
Corporation/Company and to avoid irregularities and lapses in future.

The independent study of the Committee on the various activities of 
public sector undertakings enable them to chalkout novel steps for the 
development of the undertakings. The study conducted by the Committee in 
yesteryears relating to undertakings like Kerala Financial Corporation, Kerala 
Electrical and Allied Engineering Company Limited, Kerala State Road 
Transport Corporation, Kerala Tourism Development Corporation and the like 
are worth mentioning. The study by the Committee about twenty years ago 
on Cashew Development Corporation Limited and Travancore Titanium 
Products Limited, two monopoly players in the state helped a lot to restructure 
their various portfolios and tide over the problems faced by them. There are 
114 Public Sector Undertakings in the State which is operational now out of 
which 93 are actively working enterprises.

The reports of the Committee are submitted to the House after an 
exhaustive and detailed study in the case of both the audit paras and 
independent study. As per the rule, the action taken statement on the 
recommendations/observations of the Committee are to be furnished to the 
Legislature within two months of the presentation of the Committee reports 
in the Assembly. The Committee examines the entire action taken statements 
received and submit action taken report to the Assembly with or without 
remarks.

The present Committee (2014-16) has submitted 29 reports so far of 
which 15 are action taken reports.

The Committee recently undertook a study tour outside the State to 
Odisha, Tripura and Sikkim during October-November, 2014. The topic of the 
study tour was “Public Private Participation in various State Government
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programmes” . The Committee held valuable discussions with the top level 
officials of these State Governments regarding Public Private Participation 
projects being implemented in their State and visited some prominent Public 
Private Participation sites-wz. 108 Ambulance Project in Odisha and Odisha 
Water Supply Project. The study tour provided very valuable first hand 
information regarding formulation of developmental policies of the State 
Government. The Committee interacted with the officials of Tripura Tribal 
Area Autonomous District Council at Kumluwng regarding the implementation 
of various welfare measures for the Tribal community in Tripura. The 
Committee also visited Tripura State Museum (Ujjayanta Palace), Heritage 
Park and Tribal Heritage Museum at Agartala. The Committee also held joint 
meetings with the Committee on Public Undertaking of Legislative Assemblies 
of Odisha and Tripura and called on Hon’ble Deputy Speaker of Tripura 
Legislative Assembly Shri. Pabitra Kar.

On behalf of the Committee on Public Undertakings of Kerala Legislative 
Assembly, 1 extend my hearty congratulations and wishes to the Committee 
on Public Undertakings of Lok Sabha on their 50th Anniversary and 1 hope 
that the Committee might be able to go on with the great work done so far.
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Impact of Recommendations of the Committee on the 

Functioning of the Public Sector Undertakings and 
Policy Formulation of the Government
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• /ndia witnessed rapid growth of Public Sector Enterprises with huge 
public investments in the aftermath of Independence. As a result, Public 
Sector undertakings assumed a commanding role in the Indian economy. Since 
Public Undertakings are financed from public funds it is, therefore, incumbent 
that they function within the confines of public accountability. The essential 
feature of this accountability in a Parliamentary democracy is supervision 
and control exercised by the Parliament. It is in this context, a system of 
Parliamentary Committees was conceived to be the most effective form of 
parliamentary surveillance to oversee the performance of these Public 
Undertakings. For this purpose, initially the Public Accounts Committee and 
the Estimates Committee were assigned the responsibility to exercise 
Parliamentary oversight on the functioning of public undertakings. 
Subsequently, demand for creation of a separate Committee on Public 
Undertakings gained momentum in view of the expansion of the Public 
Enterprises. Consequently, a separate Committee on Public Undertakings came 
in to being on 1st May, 1964 after a series of deliberations at various 
Parliamentary fora.

Presently, the Committee consists of 22 members -  15 members from 
Lok Sabha and 7 members from Rajya Sabha. The Chairperson of the
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Committee is appointed by the Speaker from amongst the members of the 
Committee belonging to Lok Sabha. The Committee is constituted each year 
and normally its term is from 1st May to 30th April. The most important 
function of the Committee, amongst others, is to examine, in the context of 
the autonomy and efficiency of the public undertakings, whether their affairs 
are being managed in accordance with sound business principles and prudent 
commercial practices. Every year the Committee select for examination such 
Public Undertakings or subjects which fall within their jurisdiction and after 
detailed deliberations and consultations present Report to the House.

The Committee on Public Undertakings acts as the watchdog as far as 
the public undertakings are concerned. The Reports of the Committee cover 
a wide range of activities and reveal the manner in which the public 
undertakings are functioning and suggest the areas where there is a scope 
for improvement. They bring into sharp focus the accountability of not only 
the public undertakings but also of the administrative Ministries as a whole 
for efficient functioning of the undertakings. In this regard, the observations 
made in 1975 by Shri Nawal Kishore Sharma, the then Chairperson of COPU in 
the Conference of Chairpersons of Public Undertakings of Parliament and 
State Legislatures are noteworthy to mention:

“The Committee is not merely a fault finding body. Where there are 
faults the Committee has no doubt, to point them out but that is not all. 
The Committee has also recorded its appreciation of the undertakings 
where they so deserved. The Committee’s approach is positive and 
constructive. The main emphasis of the Committee is on suggesting 
remedial steps and inspiring the undertakings to rectify the faults which 
have come to its notice and to make greater efforts for the fulfillment of 
the roles assigned to them.”

The distinguished Parliamentarians time and again in their addresses at 
various Parliamentary fora have highlighted the achievements of Financial 
Committees particularly that of Committee on Public Undertakings. In this 
regard, the observation made by Shri K.S. Hegde former Speaker, Lok Sabha 
during Valedictory Meeting of the Parliamentary Financial Committees 
(1977-78) on 28.4.1978 deserves attention:

“It is heartening that the Government continues to accord highest 
consideration to the recommendations of the Financial Committees and 
has been taking special measures to ensure expeditious action on the 
recommendations. This Is only as it should be. For, ultimately the 
objectives before the Financial Committees of Parliament and the 
Executive are the same -  that is, to gear up the administrative machinery 
for optimum performance and galvanize the national economy to serve 
the Interests of the common man.”

Highlighting the impact of Committee’s recommendations, Shri Jyotirmoy 
Bosu, former Chairperson, Committee on Public Undertakings in his speech
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delivered at the Valedictory Meeting of the Parliamentary Financial 
Committees, (1978-79) on 2.5.1979, stated as under:

“......... I wish to place on record our appreciation of the fact that the
Central Inland Water Transport Corporation (CIWTC) which was languishing 
owing to utter mismanagement has been revived on the basis of 
Committee’s suggestions and it is showing signs of progress. The efforts 
have been both preventive and curative in our examination of the public 
enterprises.”

Shri CMC Balayogi, former Speaker, Lok Sabha in his Inaugural Address at 
the Conference of Chairpersons of Committee on Public Undertakings of 
Parliament and State Legislatures held on 15 December, 2000 at New Delhi 
stated:

"The performance record of the Committee on Public Undertakings at 
the national level over its less than four decades of existence speaks 
volumes about its role and effectiveness in our Parliamentary system. 
The basic objective of this Committee is to ensure the accountability of 
the Public Undertakings to the Legislature and through it to the people 
at large. Overseeing the functioning of more than 200 public undertakings 
is not an easy task. Yet the Committee has been doing a commendable 
job all these years.” ^

The number of Public Undertakings falling under the jurisdiction of the 
Committee on Public Undertakings as on date is 293. These include Statutory 
Corporations and Defence sector Public Undertakings. Besides, 7 Insurance 
Companies also come under purview of the Committee. As has rightly been 
said by Shri G.M.C. Balayogi, former Speaker Lok Sabha, overseeing the 
functioning of such a large number of PSUs is not an easy task. To achieve 
this objective, the Committee on Public Undertakings since inception in 1964 
have presented 586 reports covering a wide range of issues concerning the 
affairs of Public Undertakings. Although the recommendations of the 
Committee have persuasive value, time and again the issue of giving more 
teeth to Committees has been debated, nevertheless the fact remains that 
the authority commanded by the Committee and the high esteem enjoyed 
by it has been such that although advisory in nature, most of the 
recommendations of the Committee are accepted and acted upon by the 
Government. There are ample mechanisms available within the present system 
to ensure that the Government give adequate heed to the recommendations 
of the Committee resulting in their effective implementation. Under the 
existing mechanism, the Government have to furnish detailed action taken 
notes within six months of the presentation of the report. Where the 
recommendation of the Committee is not acceptable to the Government, 
the detailed reasons have to be furnished in the action taken notes. The 
action taken notes are then analysed by the Committee and categorized into 
four categories namely, (i) recommendations as accepted by the Government,
(ii) recommendations which the Committee do not desire to pursue;
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( ii i)  recom m endations not accepted by the C om m ittee; and
(iv) recommendations in respect of which final replies of the Government 
are still awaited. The comments of the Committee are recorded in the action 
taken reports presented to the House. The Committee in case is not convinced 
with the justification given by the Ministry for not agreeing to a 
recommendation of the Committee, reiterate their recommendation in the 
action taken report. Final Action Taken Notes on the recommendations 
reiterated/commented in the Action Taken Replies are subsequently submitted 
by the concerned Ministry/PSU, which are laid on the Table of the House.

Around 8000 recommendations were made by the Committee in all these 
586 reports presented since inception of the Committee. The impact of the 
recommendations of the Committee may be gauged from the percentage of 
recommendations accepted and implemented by the Government from time 
to time. An analysis of the action taken by the Government on the 
recommendations made by the Committee in their Reports reveals that on 
an average 65 per cent of the recommendations made by the Committee 
have been accepted and 20 per cent of the recommendations have not been 
accepted by the Committee. Approximately 11 percent of the total 
recommendations made by the Committee were not pursued further by the 
Committee in view of the replies of the Government, and in respect of 
4 per cent of the total recommendations made by the Committee, the 
Committee found that the replies of the Government were of interim nature 
and asked for final replies. This clearly reveals the significant impact of the 
recommendations of the Committee on the functioning of undertakings and 
policy formulation of the Government as majority of the recommendations 
of the Committee have been accepted by the Government/Undertakings.

Besides the aforesaid laid down institutional mechanisms for ensuring 
the implementation of recommendations of the Committee, there are several 
other devices -  both internal and external through which recommendations 
can be pursued further and pressure exerted on the Government. One such 
mechanism to pursue the recommendations of the Committee is the stage 
when the Committee re-select the similar subject after elapse of certain 
time period. At that time a review can be carried out to assess the 
implementation and impact of the recommendations made in the earlier 
report on a particular issue. Besides, the recommendations of the Committee 
can also be taken note of by other Parliamentary Committees while examining 
a similar subject. Above all, reports once presented to the House are uploaded 
on the Lok Sabha website and are in the public domain. It is open for the 
media as well as general public to go through the recommendations contained 
in these reports and express their opinion in support of the recommendations 
made by the Committee thereby making the Government to act on these 
recommendations. At times, these recommendations also have referral value 
and can be taken into consideration by the Government while formulating 
the policy on the subject concerned. Even though some of the
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recommendations of the Committee are not implemented by the Government 
due to certain constraints nevertheless, they have considerable academic 
value and generate considerable interest and keep the issue alive in the 
public domain v^hich may eventually lead to their acceptance and 
implementation in future. The combined and cumulative impact of all these 
processes have a salutary effect on the im plem entation of the 
recommendations by the Government.

A brief account of the implementations/impact of the recommendations 
contained in the various reports of COPU in the succeeding paragraphs bears 
testimony to the above contention.

(i) Expressing concern over Public Undertakings resorting to litigation 
v/ithout arbitration, in spite of guidelines issued by the Bureau of 
Public Enterprises (nov/ Department of Public Enterprises), Public 
Undertakings, the Committee recommended in their 9th Report 
(10th Lok Sabha) on “litigations pending for settlement in public 
undertakings”, that Public Undertakings should utilise the services 
of Indian Council of Arbitration for settling the cases through 
negotiation/arbitration. The recommendation was accepted by the 
Government and instructions v/ere issued to public enterprises for 
settling the disputed cases through negotiations by utilizing the 
services of Indian Council of Arbitration. The implementation of 
recommendation v^ould have certainly led to avoidance of sparring 
and unnecessary litigations betv/een various PSUs thereby enabling 
them to concentrate on their core business functions.

(ii) In its 17th Report (10th Lok Sabha) on “disposal of scrap of public 
undertakings through Metal Scrap Trade Corporation” (MSTC) the 
Committee found that though MSTC has been engaged solely in 
handling scrap business and it did not do any assessment or survey 
about the volume and value of scrap generation in various public 
sector undertakings and that domestic trade activities in scrap 
disposal of MSTC had been a neglected area of operation so far. As 
a result of the recommendation of the Committee, the MSTC took 
steps to re-organise and strengthen its domestic trade divisions 
and also appointed the Operations Research Group to carry out a 
detailed survey in various public sector undertakings to assess 
availability of ferrous, non-ferrous and various other types of scrap 
as v/ell as their expected generation during the next three years, 
thereby putting in place a mechanism for proper assessment of 
volume and value of scrap generated in various public sector 
undertakings.

(iii) Similarly, in their 23rd Report (10th Lok Sabha) of the Committee 
on State Trading Corporation (STC), the Committee observed that 
the decision taken by the CMD of STC to abandon the goods supplied
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by one Universal Co. was not preceded by any systematic evaluation 
of the commercial and legal implications of all the options available 
to STC. As a result of the recommendation of the Committee, the 
Government referred the matter to CBI for a thorough probe.

(iv) In their 28th Study Tour Report pertaining to ‘Hindustan Latex 
Limited’ (13 LS) the Committee had inter-alia recommended 
continuation of the policy of purchase preference granted to 
Hindustan Latex Limited, which was dut to expire on 31.3.2002, 
for a further period of two years with a view to facilitating the 
Company to sustain itself as a profitable organization and to enable 
it to supply quality products for the family welfare programmes. 
The Committee’s recommendation was accepted and the purchase 
preference policy granted to Public Sector Undertakings was 
extended for a further period of two years, that is, upto March, 
2004.

(v) Having noted that the remuneration drawn by the Scientists/ 
Engineers of ‘Semi-Conductor Complex Ltd.’ was much lower even 
in comparison to those in comparable jobs in the Government sector 
and Government Undertakings, inter-alia, the Committee in their 
19th Study Tour Report (2001-02) recommended for immediate 
introduction of the new scales of pay which were due to be effected 
from 1.1.1997 onwards. As a result of the Com m ittee’s 
recommendation, the Government approved the revision of pay 
scales and conveyed the decision to the Company.

(vi) In their 40th Study Tour Report on Hindustan Steelworks 
Construction Limited (HSCL) (13 LS), the Committee noted that 
the company had planned to reduce 5000 more employees, for 
which a proposal was sent to the Finance Ministry by the 
Administrative Ministry to increase the existing Government of 
India guarantee of Rs. 250 crore to facilitate further loan from the 
commercial banks for accomplishing the said objective. The 
Com m ittee recommended that the proposal sent by the 
Administrative Ministry to the Ministry of Finance should be cleared 
expeditiously to enable the company to reduce its workforce. In 
response, the Ministry of Finance cleared the proposal to provide 
Government of India guarantee for raising an additional Rs. 250 
crore for implementing VRS.

(vii) The Committee, in their 41st Study Tour Report pertaining to 
Engineers India Lim ited (13 LS) recommended that the 
Administrative Ministry, should help the company in getting orders 
on nomination basis and through purchase preference system as 
per DPE guidelines. In response the Ministry of Petroleum and 
Natural Gas advised Indian Oil Corporation, Hindustan Petroleum 
Corporation Limited, Bharat Petroleum Corporation Ltd., GAIL India
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Ltd., Kochi Refineries Ltd. and Chennai Petroleum Corporation Ltd. 
to consider awarding some assignments to EIL on nomination basis 
to help the company tide over the crisis relating to order book 
position.

(viii) In their sixth Report (15th Lok Sabha) on Security Printing and 
Minting Corporation of India Limited, the Committee inter alia 
recommended optim ization of manpower, finalization of 
Recruitment and Service Rules, restructuring of organizational 
set up, correct valuation of assets base, realization of outstanding 
dues, discontinuation of the practice of outsourcing of the currency 
notes, inclusion of desired features in currency to deal with the 
counterfeit currency, etc. In pursuance of the recommendations 
of the Committee, the Department had taken measures for proper 
manpower planning, constitution of joint consultative machinery 
for the units of SPMCIL. Most importantly as recommended by the 
Committee, the Government decided to discontinue of the practice 
of outsourcing of the currency notes.

(ix) In view of the dismal financial performance of the BSNL, the 
Committee decided to undertake comprehensive examination of 
BSNL. Accordingly, in their Twenty-fourth Report, (15th Lok Sabha) 
the Committee examined the Company and inter alia recommended 
expeditious implementation of turnaround measures proposed by 
the Government, improvement in customer services, time bound 
process of procurement of equipment necessary for capacity 
expansion, im plem entation of Sam Pitroda Com m ittee 
recommendations and rational deployment of manpower etc. In 
the Report, Committee also favoured the compensation to BSNL 
for providing services which are uneconomical but socially 
desirable. As for the impact of the recommendations of the 
Committee, it is evident from the action taken replies submitted 
by the Ministry of Communications and Information Technology 
(D epartm ent of Telecom m unications) that most of the 
Recommendations of the Committee were accepted. Undoubtedly, 
it was the impact of the recommendations of the Committee that 
the Government took requisite measures for expeditiously 
disbursing the 2nd installment of subsidy to the Company and 
expansion of broadband connectivity in rural areas.

It is noteworthy to mention yet another important recommendation made 
by the Committee in their 2nd Report (12 LS) on “Follow-up action on the 
Reports of CEtAG of India (Commercial)” which resulted in far reaching 
implications in the monitoring of submission of Action Taken Note by all the 
Ministries/PSUs with respect to Audit Reports. In the said report the 
Committee had recommended for setting up of a Monitoring Cell in each 
Ministry to monitor the submission of the follow-up action on Audit Reports
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(Commercial) on individual undertakings. They also recommended that in 
case of reports containing paras relating to a number of undertakings (under 
different Ministries), a Monitoring Cell should alsote set up in the Department 
of Public Enterprises to monitor the follow-up action on such reports. 
Consequent to this recommendation, the Department of Public Enterprises 
gave directives to each Ministry to set up a Monitoring Cell to monitor the 
follov/-up action on such reports. As a result, almost all the Ministries have 
set up a Monitoring Cell in their respective Ministries. However, the DPE at 
that stage put forth an argument that setting up'of Monitoring Cell in the 
DPE would duplicate the efforts of collecting and collating enormous data/ 
information already being collected by the Administrative Ministries/ 
Departments for finalizing the follow-up action taken notes on various reports 
of C&AG (Commercial). But the Committee did not agree to such reasoning 
and reiterated their earlier recommendation for setting up of a Monitoring 
Cell in the DPE in their Action Taken Report, which was finally accepted and 
implemented.

It may be gauged from the foregoing that recommendations of COPU 
have had a profound impact in streamlining the functioning of the Public 
Enterprises. To sum up Committee on Public Undertakings have undoubtedly 
carried out its onerous task of effective parliamentary oversight over the 
functioning of public enterprises with distinction. It will not be an exaggeration 
to state that the Committee on Public Undertakings have played a vanguard 
role in securing the accountability of public undertakings. Being one of the 
oldest Committees, it can take legitimate pride in the contributions it had 
made in ensuring that Public Enterprises not only fulfil the socio-economic 
objectives for which these were set up but also contribute significantly to 
the GDP growth and generate sufficient internal resources for future 
investments so that they become self sustaining and do not depend on public 
exchequer for budgetary support.
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• t the outset I would like to congratulate the Chainnan, Committee 
on Public Undertakings (COPU) on this celebratory occasion of the completion 
of 50 years of its constitution.

2. A parliam entary democracy like ours, functions through an 
institutionalized system of checks and balances to secure good governance 
practices. Executive accountability to the Legislature is one of the pillars on 
which the edifice of our democracy has been erected. In our system, 
parliamentary control over public finance is exercised in two stages. First, 
at the time of making appropriations through Annual Budget and secondly, 
after actual expenditure has been incurred to examine if it was in conformity 
with the approved appropriations. The control in the second stage represents 
actual interface between the Legislature and Audit which is primarily 
exercised through Public Accounts Committee (PAC) and Committee on Public 
Undertakings (COPU) of Parliament as well as State Legislatures.

3. Makers of the Constitution had envisaged a very close interface between 
the Legislature and the institution of the CAG to secure executive 
accountability to the Legislature. Article 151 of the Constitution mandates 
that the Reports of the CAG relating to the accounts of the Union and/or 
State shall be submitted to the President or Governor respectively, who shall 
cause them to be laid before the House. The Reports are acted upon through
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the financial Committees of Parliament and State legislatures i.e. PAC and 
COPU. The CAG audit is thus, envisaged as an integral part of the system of 
legislative oversight over national and State finances.

4. The CAG examines the annual accounts of the Government to satisfy 
that the moneys granted by the Parliament/State legislature to the Executive 
have been applied to the purpose for which they were intended and that 
they have been spent according to the laws, rules and regulations governing 
the subject. The CAG, while submitting the report, also brings to the fore, 
cases of waste and inefficiency, if any. Audit Reports thus, provide a 
mechanism to assist the financial Committees of the Parliament and State 
legislatures in enforcing Executive accountability.

5. The Legislature-Audit interface is very significant in the functioning 
of COPU which examines the reports and accounts of Public Sector 
Undertakings (PSUs) and whether the affairs of the PSUs are being managed 
in accordance with sound business principles and prudent commercial 
practices. COPU evaluates the performance of PSUs covering all aspects like 
implementation of policies, programmes, management, financial working, 
etc.

6. It is in the furtherance of these objectives that COPU also examines 
cases involving losses, nugatory expenditure and financial irregularities and, 
wherever necessary, calls for an explanation from the concerned Ministry/ 
Department. When any case of proven negligence resulting in loss to the 
PSU/public funds is brought to the notice of COPU, the Ministry concerned is 
called upon to explain as to what remedial action, disciplinary or otherwise, 
has been taken to prevent its recurrence. In such cases, COPU also records 
its opinion either disapproving the action of the Government or passing 
strictures against the extravagance or lack of proper control by the Ministry 
or Department concerned.

7. COPU also selects for examination matters raised in the audit reports 
of the CAG on the PSUs. The duties and powers of the CAG in relation to the 
audit of the accounts of Government companies are performed and exercised 
in accordance with the provisions of section 19 of Comptroller and Auditor 
General’s (Duties, Powers and Conditions of Service) Act, 1971 as well as 
Companies Act and Central Acts related to incorporation of Central 
Corporations. The comments of CAG on the accounts of PSUs are printed in 
their Annual Reports as well as audit report of CAG presented to Parliament 
and State Legislatures. The performance audit of PSUs conducted by CAG 
enables COPU to effectively review the performance and efficiency of PSUs 
and make appropriate recommendations to improve their operations. During 
follow up exercise. Audit further examines the implementation of 
recommendations of COPU/PAC by the executive/PSUs and reports back the 
effectiveness of executive action thereon to COPU/PAC. Thus, in a vibrant
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democracy like ours, a close interface between the Legislature and CAG 
helps maintain the integrity of the framework of financial accountability of 
Executive and PSUs.

8. In the past, major acts of commission and omission on the part of the 
Executive as well as PSUs had been highlighted by COPU which had provided 
a valuable direction to the Public sector. Integration of Indian economy with 
global markets has thrown up new opportunities and challenges for public 
sector. Some of the PSUs with strategic vision are actively exploring new 
avenues and have increased their activities creating new joint ventures. 
Maharatna and Navratna Central PSUs, which enjoy greater autonomy to 
incur capital expenditure and enter into joint ventures in India and abroad 
are actively exploring such possibilities. Newer models of Public Private 
partnership in different sectors of economy like petroleum, power, aviation, 
highways, telecom and infrastructure are the emerging trends. Similarly, a 
large number of schemes are being approved for implementation through 
agencies which are beyond the CAG’s audit mandate. Expenditures incurred 
through such channels or keeping them outside the purview of CAG’s audit as 
well as parliamentary oversight mechanism may lead to an eventual dilution 
of legislative oversight over Government spending and public sector, which 
would need a revisit.

9. The demand on the Government to take the country along the path of 
high industrial and economic growth trajectory coupled with its obligation 
to secure social justice and inclusiveness of the vulnerable sections has 
resulted in the growth of disbursements of the Government as well as public 
sector over the last fifty years. Phenomenal growth in the size of public 
sector, from mere five CPSEs in number (capital investment of ? 29 crore) at 
the beginning of first five year Plan to 364 CPSEs with capital investment of 
more than ? 2,89,455 crore (as of March 2013), has directly impacted on the 
responsibility of audit as well as COPU. Proper functioning of the processes 
of legislative control over public sector is directly linked to the capability of 
the CAG to provide high quality and timely Reports to the Parliament and 
State Legislatures and the capacity of PAC as well as COPU to examine them 
and issue their recommendations effectively and speedily. It is a matter of 
satisfaction to note that COPU and PAC have been painstakingly examining 
large number of issues including audit paragraphs and performance audit 
reports of CAG and coming out with very useful recommendations for overall 
improvement of financial discipline and result oriented outcomes.

10. I wish the Conference a great success and assure that the institution 
of CAG would always be ready to provide continued assistance to the 
Committees of Parliament especially COPU, in their effective discharge of 
responsibilities and functions.
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• ^h e  Committee scheme has stood the test of time in the Indian 
Parliamentary System since Independence. Though the Committees existed 
in the Central Legislative Assembly, but obviously it was limited by the very 
nature of the then political dispensation, and the statutes passed by the 
British Parliament which governed the working of the Central Assembly. The 
Public Accounts Committee (PAC) reports occasionally did generate some 
stir and heat occasionally even during the old British restrictive political 
system when some financial misdemeanours, serious irregularities, or acts 
of omission or commission came to notice and found mention in its reports. 
This, however, had hardly any long term or deep impact.

The situation changed dramatically with the promulgation of our 
Constitution in 1950. As the then President of India in his message on the 
occasion in November 1971 of the Golden Jubilee of the PAC (1921-71) said: 
“With the universal adult franchise, our Parliament and State Legislature 
became the real custodians of executive power and conduct. The Public 
Accounts Committee has the power to summon and question civil servants in 
order to ensure that the money voted is properly spent. The fear of exposure 
in the process of questioning serves in itself as a sure deterrent against 
wrong actions. In its work, the Committee has the advice and unrivalled 
assistance of one of the most important functionaries under our Constitution, 
the Comptroller and Auditor General. Viewed in this background I have no 
doubt that the Public Accounts Committee of our Parliament has a record of 
which it can be legitimately proud”. The same can rightly be said of the 
Committee on Public Undertakings during its Golden Jubilee this year.
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During the initial years even some members of Parliament were sceptical 
of the efficacy and effectiveness of the PAC because of its alleged post
mortem examination of accounts. But experience made everybody wiser and 
the realisation of this fact gradually dawned in general. As TN Singh, who 
had for a considerable period been associated with the PAC as a member and 
later was Chairperson, recalled in his contribution, %  Experiences in PAC  
to the Golden Jubilee Souvenir its role in ensuring Parliamentary Control 
over finance, and concluded, “The Public Accounts Committee by its close 
scrutiny of accounts has earned a reputation for impartiality, firmness, and 
a grasp for details. The good work done by this Committee has helped greatly 
in improving financial control by the Administration and assisted in the 
detection of many irregularities and even ‘dishonesties’ .” A similar tribute is 
well-merited by the Committee on Public Undertakings.

In the same Golden Jubilee Souvenir, the then Comptroller and Auditor 
General, AK Chanda, described the relation between the Audit Department 
and the Public Accounts Committee:... “The effectiveness of Audit depended 
on the endorsement if received from the Com m ittee; likewise the 
effectiveness of the Committee depended on the thoroughness and the 
circumspection with which audit had been conducted and its report complied. 
Thus the Committee and I functioned in a refreshing atmosphere of mutual 
respect, understanding, accord and harmony.” This relationship by and large 
continues except for a few unfortunate aberrations which should have been 
avoided for the sake of common good and for the effectiveness of the PAC 
and the Committee on Public Undertakings.

The same mutuality of relationship exists between the Comptroller and 
Auditor General and Audit Department with the Committee on Public 
Undertakings exists and ought to exist with a view to take the accountability 
of the Executive to Parliament to higher levels. Looked at historically, the 
Committee on Public Undertakings is an offshoot or an extension of the PAC.

I have had experience of the working of the Public Accounts Committee 
as well as of the Committee on Public Undertakings during my tenure (1984
90) as Comptroller and Auditor General. I would try to attend all the meetings 
of the Public Accounts Committee as well as of the Committee on Public 
Undertakings as my predecessors had. As a member of Parliament 
(Rajya Sabha) , 1 was a Member of the Public Accounts Committee for one 
term, but not that of the Committee on Public Undertakings. Thus, I had 
been lucky enough to have an insider’s view of both the Committees as 
Comptroller and Auditor General. I could perceive that the role of both of 
these Committees, PAC and COPU, was complementary and supplementary 
for ensuring the financial accountability of the Executive to Parliament as 
envisaged in the Constitution.
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I therefore, propose to refer briefly to the genesis and rationale of the 
setting up of a new Connmittee on Public Undertakings in India, when the 
PAC was already in existence. A look at the background and circumstances 
necessitating this development is worthwhile. During the Second World War, 
particularly when its end seemed to be near, there was a good deal of 
discussion in various circles about the role that the state would play in post
war reconstruction and the future shape of society. The William Beveridge 
Report cast responsibility on the state to play a more active role in bringing 
about social welfare and in removing poverty, ill-fiealth, squalor, etc. There 
was talk of socialism, and the Soviet experiment as described by Sidney and 
Beatrice Webb and other Fellow Travellers. In any case, the impact of Fabian 
Socialism was fairly widespread. The London School of Economics (headed 
by Beveridge), and the thinking of Harold Laski did sway intellectuals, 
policymakers, and opinion makers not only in England, but also in its colonies. 
The Labour Party had always believed in socio-economic transformation with 
the state playing a pre-eminent role. The Labour Party in power did nationalise 
sections of the private sector such as the steel and coal mining industry. The 
control or regulation by the state of the economy and industry was everywhere 
a hot topic for public discussion. Even the twin instruments created by the 
Bretton Woods conference, the World Bank and the IMF, believed that the 
state would have a predominant role to play in emerging nations and 
developing societies and countries in the development process, as there was 
hardly any private enterprise there and a big push would have to be given by 
the state, hence the emphasis they placed on administrative reforms in these 
countries to strengthen the machinery for social and economic development.

in India, too, the academic, political, and even business quarters, showed 
the same approach. We see the same approach in reports prepared by the 
National Committee on Planning early on set up by the then Congress President 
Subhas Chandra Bose, with Jawaharlal Nehru as its Chairman, and KT Shah as 
its secretary. The same trend towards a more activist governmental role is 
discernible in a report prepared by some prominent businessmen and 
industrialists, popularly known as the Bombay Plan or the Tata-Birla Plan as 
a blueprint for India’s development after the war. After the transfer of power, 
we have a glimpse of it in the Industrial Policy announced by the Government 
in 1948. Later, Prime Minister Jawaharlal Nehru spoke of the public sector 
occupying the “commanding heights” in a planned economy. The legal or 
organisational forms of the state public undertakings is a difficult matter. 
Independent India did inherit departmental undertakings, such as the 
Railways, Port Trusts, etc.

After independence and the promulgation of the Constitution, when 
Parliament began to function under the new order, we had the Public Accounts 
Committee, which was solely entrusted the responsibility of ensuring financial 
control by Parliament. It carried out its mandate in a magnificent manner. 
However, a lot of investment was made by the Government in the public
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sector for setting up public undertakings and in other areas with an eye to 
multisided development, after the commencement of the Five Year Plans. 
Though at that point of time the total number of public undertakings was 
comparatively small, the feeling began to grow, not only in the academic 
field, but particularly in Parliament, that control over these undertakings 
was not as adequate as seemed necessary, despite the best efforts of the 
existing Public Accounts Committee as it was overloaded and overworked. In 
December 1953 there was a two-day discussion in Parliament on public 
undertakings. Dr. Lanka Sundaram made the suggestion during the debate 
that a separate committee should be created which could adequately 
supervise the affairs of the public undertakings through the year, and it would 
bring about better and more satisfactory control of Parliament of the working 
of public undertakings, as neither the PAC nor the Estimates Committee could 
do full justice to the kind of investigation required for these Government 
concerns. Many arguments, both for and against, were advanced. It was said 
by those opposed to the suggestion that Parliament was handicapped for 
lack of the knowledge needed for investigation, and the autonomy and 
flexibility required by a commercial organisation would be adversely affected.

On behalf of the Government, the then Finance Minister gave more 
arguments against the setting up of a new committee.at that early stage of 
industrial development and expansion, and suggested a few alternatives, 
such as combining the PAC and the Estimates Committee. He also suggested 
that one of the sub-committees of the PAC, which previously had been so 
used, could look at public undertakings alone. When in 1956 there was a 
debate on the Life Insurance Corporation Bill, a question again cropped up 
on the effective control of Parliament. Ashok Mehta, referring to the 1953 
Parliamentary discussion by Dr. Lanka Sundaram, suggested strongly the setting 
up of a separate committee with expert assistance from the Parliamentary 
Secretariat. Shri C.D. Deshmukh, on behalf of the Government, mentioned 
that it was still of the view that the existing arrangement was adequate to 
cope with the work. But a subtle change in the tone of his speech was 
discernible when he added that if the Members of Parliament strongly felt 
the need for a separate committee, it was for the House to take a decision. 
He further said that as for himself, if he had his way, a Committee of this 
kind would have been established, but it was for the Cabinet to decide. He 
went on to say, “I am still trying to have a kind of Committee established. 
This idea that there should be a committee of the House commends itself to 
m e.... I hope any standing Committee of the House will do, and will be able 
to carry out apart from efficiency, economy, a positive achievement audit”. 
It was thus apparent that the idea of a Standing Committee for public 
undertakings was gaining ground, though for the time being, no decisive 
action ensued. But it was also evident that the Government itself no longer 
had any strong opposition to the proposed Committee.
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The then Speaker, Shri G.V. Mavalankar, naturally sensed the feelings of 
the members and felt that something had to be done in this regard. He 
wrote to Prime Minister Nehru conveying the general feeling of the members 
for the appointment of a separate Parliamentary Committee to review the 
working of public undertakings, corporations, and enterprises. He especially 
mentioned that his not allowing questions regarding these public undertakings 
was causing resentment in members. He also referred the matter to the 
Rules Committee of the House. The Rules Committee mentioned that “there 
is no harm if a separate committee is appointed with limited functions, such 
as to examine reports and the working of such bodies after the reports are 
presented to or otherwise circulated to members and on matters concerning 
their organisation, working and administration. The proposed Committee 
will not go into the problems of day to day administration at such corporations, 
but would only consider questions of policy and their working broadly". This 
issue continued to hang on. In the meanwhile, some investments by the Life 
Insurance Corporation of India were persistently questioned in Parliament, 
and the Government was compelled to set up an enquiry commission under 
Justice M.C. Chagla to go into the matter and submit its report. The report 
had many political and administrative consequences. The question came into 
the forefront about ministerial responsibility for acts of omission and 
commission in these corporations. This again not only highlighted question 
of a separate committee to examine the affairs of public corporations and 
enterprises, but also underlined its urgency.

As the matter figured prominently in the Congress Parliamentary Party 
also, the Leader of the Congress Parliamentary Party, who was also the Prime 
Minister himself, set up a committee to look into the question of setting up 
a new committee to examine the workings of public undertakings and 
effectiveness of parliamentary control over them, with V.K. Krishna Menon 
as Chairman. The report of the Krishna Menon Committee was published as a 
party document. The appointment of such a committee by the ruling party 
speaks of the urgency of the matter. The Menon Committee had as its members 
some ministers who had public undertakings as part of their charge. The 
Committee recommended the appointment of a committee on the same lines 
broadly as suggested by the Rules Committee to ensure adequate 
parliamentary control. It may be worthwhile to quote from the Committee’s 
report: “One of the more important factors in Parliamentary intervention 
being at the optimum is that Parliament should be well-informed. It has 
been said that a well-informed Parliament would choose to interfere as little 
as possible in their (public undertakings) day to day working”. The proposed 
Committee would be the new machinery for this purpose. Its composition 
should be the concern of Parliament and not only from the point of view of 
immediate political advantage or of patronage but in terms of long-term 
vision and in the hope that this committee would lay down a tempo both of 
required vigilance and restraint and take itself seriously. It may be hoped
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that Parliament by its own approach will also encourage, both initiatives and 
long term planning in Government concerns. In regard to both of these 
Government undertakings are normally backward or shy. The matter remained 
pending or under consideration for several years. Finally, The Committee on 
Public Undertakings was constituted for the first time w/t/i effect from  
May 1,1964. Strangely enough, similar delays had occurred in the UK too. As 
early as 1946, a Labour MP, Ernest Davies, suggested that as special Select 
Committee on public corporations would be a useful institution. The matter 
came up for discussion many times but no decision could be taken. After 
many twists and turns, it became functional in 1957. So the concept of a 
Standing Committee for Government Corporations or Enterprises has had a 
long gestation period of experimentation in England. That is true of India, 
too, in a manner of speaking.

The Committee on Public Undertakings consists of members from both 
the Lok Sabha and the Rajya Sabha. It is not necessary to go into the details 
of the working of the Committee. Its functions and scope have been laid 
down by the Hon’ble Speaker of the Lok Sabha and can be modified from 
time to time as needed. It is assisted by the Audit Department as in the case 
of the PAC. It may be pointed out that the system of examination of public 
undertakings by the Comptroller and Auditor General is quite elaborate and 
takes into account the specialised nature of these und'ertakings. It has made 
adequate provision to associate experts while finalising the reports for being 
approved by the Comptroller and Auditor General. It is being refined and 
constantly made more sophisticated. The views of the undertakings are fully 
and seriously considered and nothing gets incorporated which is not on the 
records of the undertaking itself. The audit reports are virtually now 
performance reports of the undertakings.

The Committee on Public Undertakings quite often receives memoranda 
from non-official organisations, such as Chambers of Commerce or trade 
organisations, professional consultants, private companies working in the 
same area, as also of trade unions and employees of the undertakings. It 
thus embodies in its reports a good deal of available outside expertise and 
experience. It may be noted that the Committee, besides examination of 
individual undertakings, also examines matters and problems which are 
common to all undertakings. The Committee on Public Undertakings forms 
study groups for in-depth study of selected subjects which are quite useful. 
Similarly, the study tours made by it also add realism to personal perceptions.

The Committee on Public Undertakings has over the years made valuable 
suggestions regarding the organisation and management of public 
undertakings, internal control systems, the relationship of the Ministry with 
public undertakings, safeguarding autonomy and initiative, professionalization 
of management, personnel issues such as grievance redressal, welfare schemes 
and training of staff at different levels, the question of pricing and profitability
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policy, etc. Its recommendations have, at times, led to restructuring of some 
undertakings or closure of some units which have had their day. It has helped 
in the creation of a climate of public opinion for the better working of many 
of these concerns according to their mandate. The Committee works on 
non-party lines and that is its great asset which needs to be preserved.

I need hardly reiterate that the Comptroller and Auditor General and 
the Audit Department work in close cooperation with the Committee. The 
Audit Department sends to the Committee a Memorandum of Important Points, 
indicating possible lines of enquiry and questions which may be asked. The 
Committee is also briefed by the representatives of the Comptroller and 
Auditor General before examining of official witnesses, if deemed necessary. 
The Secretariat of the Committee is all along in intimate touch with the 
Audit Department. If the Comptroller and Auditor General wants to seek 
some clarifications , or ask questions to help in the work of the Committee, 
he does so with the permission of the Chairman. The success of the work of 
the Committee largely depends on the keenness and interest of the Chairman 
and the guidance he provides to the members of the Committee. My 
experience and perception of this has been a happy one.

The record of the working of the Committee on Public Undertakings during 
all these years has fully justified the hopes and expectations from the 
Committee. It has been able to remove misgivings and doubts about any 
adverse effects on initiative and morale of the public undertakings. It has, 
on the other hand, been able to give them needed support so that while the 
public undertakings do function without needless interference from any 
quarter, political or otherwise. At the same time it helps to provide assurance 
that all norms or proprieties are observed and that accountability to 
Parliament as the custodian of public money is ensured. It helps to bring 
about improvements in the working of public undertakings themselves. 
Sometimes, its suggestions are misconstrued as criticism at times, but it 
aims at rectifications of errors and efforts at improvement in future since 
the scope of better accomplishment is always there. It has no negative 
implications if taken in the proper spirit. The Ministry and the public 
undertakings have to take it in the proper spirit. The Committee on Public 
Undertakings, because of the guidance and support of the Chairman, have in 
large measure helped to realise the hope of Shri C.D. Deshmukh as entertained 
and expressed by him in Parliament that the proposed Committee would 
“carry out apart from efficiency and economy, a positive achievement audit”. 
Incidentally, and as a healthy fallout, the work done by the Committee on 
Public Undertakings, besides being an aid to Parliamentary control and 
accountability, has proved to be of immense help to the world of scholarship 
and research for which it provides thoroughly sound and authentic material 
and thus helps to broaden the business of academic research in a large sector 
of our economy. The Committee on Public Undertakings has established its 
reputation as an innovative, dynamic and constructive institution, and is 
now a democratic imperative in our Parliamentary system.
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A Few Suggestions for Strengthening the 
Committee on Public Undertakings

L5R5 'El2K(l  
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• Vhe current keyword in management jargon is oversight, frequently 
used not entirely understood. Also, current usages dis-own the history of 
oversight which is based on parliamentary practice of a few hundred years. 
Once Charles I decided to borrow money from London merchants 
accountability became inevitable because the merchants realised that unless 
borrowed money was prudently used there was little chance of its repayment. 
You could hardly expect the entire Parliament to persue specialised issues 
such as the health of the finances of the State therefore what came to be 
known as the Public Accounts Committee was set up, With Government 
investing substantial amount in Public Sector Organisation Parliament decided 
to constitute the Committee on Public Undertakings (COPU).

It is the half century of this Committee which Hon’ble Chairperson of the 
COPU has decided to celebrate. There is no gain saying the fact that oversight 
is as necessary for Public Undertakings as its for Government. These 
corporations are wholly financed by public money through investments in 
share capital and retention of earnings. Parliament is thus entitled to know 
whether objectives for incorporation are being met by Public Undertakings. 
It has been suggested that some quarters that for too many Parliamentary 
Committees have a role in overseeing the performance of public sector 
undertakings and that the great deal of time is thus spent by these 
undertakings in answering committees. Considering that Government
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undertakings have to compete nationally and globally there is a case for 
reviewing hov/ much time such undertakings ought to spend in addressing 
oversight issues. There is a connected question i.e. I should a single committee 
address all concerns Parliament or should several committees review their 
assigned function. These are matters which require serious debate now that 
we live in the era of market forces and level playing fields because having 
invested large sums of money we cannot afford to make these undertakings 
non-competitive in the market place.

That said, the majority of the concerns of Parliament vis-a-vis Public 
Sector are addressed by COPU. The Comptroller and Audit General of India 
mandated to audit all undertakings owned/controlled by the Government 
reports on public sector undertakings. These reports are the basis on which 
COPU examines public sector undertakings. It is important that in doing so 
we give priority to the current situation, to current events and by and large 
do not delve into the distant past or on those issues which, may have been 
important but may not possess current relevance. Besides the concerned 
Managers, responsible for those events may well have retired and thus can 
no longer be called to account. The test in choosing what to audit and what 
to examine in the Committee should be the current relevance of the issue/ 
subject. Perhaps, the time has come for a meaningful dialogue between the 
Chairperson of COPU and the Comptroller and Auditor General of India with 
regard to the Audit plan. Such an agreed plan is likely to generate for more 
interest once the report has been drawn up by the Auditor General and 
submitted to Parliament.

There is also the need for linkages between the Committee on Public 
Undertakings and the Standing Parliamentary Committee of the concerned 
Ministry. Many issues which COPU is unable to review can be flagged for the 
attention of the Standing Committee thus enabling a greater part of the 
work done by the Auditor General to be put to better use. If my recollection 
is right Committee meeting take place when Parliament is not in session and 
there is considerable difficulty in ascertaining the convenience of members 
for meetings outside session. In UK it is the practice to hold Parliamentary 
Committee meetings even while Parliament is in session. Adoption of this 
practice is likely to enhance the number of Committee meetings which are 
held.

In conclusion it is not my intention to confute Parliamentary practice or 
to denigrate the working of COPU during the last fifty years rather to suggest 
a few measures to make it more effective. I am grateful for being given this 
opportunity to contribute on this momentous occasion.

57



The Committee on Public Undertakings: 
Preparing for the Future
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- Golden Jubilee of an important constitutional institution like the 
Committee on Public Undertakings of the Parliament is a good occasion not 
only to take stock of its past achievements but also to try to envision its 
future. COPU, as this Committee is popularly knov^n, v/as established in 
May, 1964 to enhance the effectiveness of parliamentary oversight over the 
increasing number of public sector enterprises. Earlier this responsibility 
v/as discharged by the PAC and the Estimates Committee along v/ith their 
other responsibilities. Parliamentary opinion, hov/ever, was in favour of a 
committee exclusively for public undertakings in view of the increasing levels 
of public resources being deployed in this sector. There was also the precedent 
of the Select Committee on Nationalized Industries of the British Parliament. 
Over the last fifty years, COPU has emerged as an effective instrument of 
parliamentary control and supervision over Central public sector undertakings 
covered by its mandate.

However, the birth of this Committee did not come about easily. On the 
occasion of this Golden Jubilee it may be worthwhile to recount briefly the 
circuitous history of its creation. The demand for a parliamentary committee 
on public enterprises, separate from the PAC and the Estimates Committee, 
was voiced by a Member of Parliament and supported by the Speaker as early 
as December, 1953. Despite the initial discomfort with this idea on part of 
Shri C.D. Deshmukh, the Finance Minister, a Select Committee on nationalized
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industries was established in July, 1955 and later a Sub-Committee of the 
Estimates Committee was constituted in July, 1957. The Congress Party set 
up a Committee under Shri V.K. Krishna AAenon which suggested in 1959 the 
desirability of a separate committee on public undertakings. However, the 
matter remained in limbo until 1961 when a proposal for a Joint Committee 
on State Undertakings was advanced but it got embroiled in constitutional 
objections. Thereafter, in September, 1963, a motion for a Parliamentary 
Committee was moved by Government and it was adopted but it fell on the 
dissolution of the Parliament. Finally, in November, 1963 an official resolution 
was adopted for a Lok Sabha Committee on Public Enterprises with 
Rajya Sabha participation and COPU was established in AAay, 1964. The creation 
of COPU took 11 long years but the prolonged consideration enabled full 
examination of different points of view. Today, along with the PAC and the 
Estimates Committee, COPU is one of the three main Financial Committees 
of the Indian Parliament.

The terms of reference of COPU, in some respects, reflect and try to 
reconcile the different concerns of the stakeholders. Besides any other 
function assigned to it under law by the Speaker, the COPU is required to 
examine (a) the accounts of the specified public sector undertakings, (b) the 
reports, if any, of the C&AG on public undertakings, and (c) ascertain if the 
public undertakings are being managed in accordance with sound business 
principles and prudent commercial practices in the context of the autonomy 
and efficiency of such undertakings. By all accounts COPU has performed its 
allocated functions well and discharged its mandated responsibilities 
admirably over the last 50 years. Its performance has been rated very highly 
amongst South Asian Parliamentary Committees by independent observers. 
It has maintained a forward looking approach and not confined itself to 
ex-post examination only. According to the Lok Sabha Secretariat, COPU had 
presented 585 reports from its inception up to the end of the 15th Lok Sabha. 
Of these, 293 reports are Original Reports and 292 reports are Reports on 
Action Taken by the Government on the earlier Original Reports of the 
Committee. Out of 293 Original Reports, 38 reports are in the nature of 
horizontal studies on various aspects of the working of public undertakings. 
According to the C&AG, between 2010 and 2014, the Committee has taken 
up 111 enterprises/subjects for examination, held 97 sittings, presented 
15 Original Reports and 18 Action Taken Reports. It has also dealt with 
25 Reports of the CEbAG that were presented in Parliament between 2010 
and August, 2014. COPU has ensured that policies pursued by public 
enterprises are in conformity with national objectives and the declared 
policies of Government. As a result of COPU’s efforts public accountability 
of public enterprises has improved. The country owes a debt of gratitude to 
COPU and its diligent Secretariat for competently playing the role of an 
effective watchdog over public sector enterprises for over half a century 
despite many management and resource constraints.
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While celebrating past achievements of COPU, it would be useful to reflect 
on the challenges it is likely to face in the future basically COPU faces two 
sets of challenges. Firstly, there are some unresolved issues which relate to 
the internal organization and work practices of COPU and which need priority 
attention in order to improve its effectiveness. Secondly, there are challenges 
arising from the change in the direction of our national economic policy on 
account of liberalization and globalization. This change in the policy 
environment may affect the future role and relevance of COPU particularly 
on account of the aggressive disinvestment programme of the Government.

As far as the areas of internal organization and work practices of COPU 
are concerned the issues that require priority attention relate to: (a) the 
term of the Committee, (b) its decision making practices, (c ) the question 
of greater openness in work practices, (d ) the issue of workload management, 
especially in respect of the Audit Reports of the C&AG, and finally, (e ) the 
question of resolving in an orderly manner the differences between 
Government and COPU on specific recommendations made in its Reports. 
These five issues have been around for some time. The resolution of these 
will increase the effectiveness of COPU and enhance the quality of its output.

The life of the Committee is currently one year. Considering that the 
Committee is required to deal with financial and management matters of 
corporates, some degree specialization and expertise amongst its members 
is desirable. It is unfair to expect even a very talented person to develop the 
kind of narrow specialization required, or even a deep interest in the subject 
such as corporate finance, in a one year time period. It is, therefore, necessary 
that the life of the Committee on Public Undertakings should be co-terminus 
with that of the Parliament. The term of individual members should be 
determined on the pattern of the Rajya Sabha with a percentage of members 
retiring every two years. Rotation will enable change along with continuity 
and encourage development of specialization amongst members of the 
Committee.

Some changes in the current decision making practices are also needed. 
It is good that the Committee strives for consensus in decision making on 
every issue and notes of dissent are not permitted. In normal circumstances 
consensus is a laudable objective as it deters politicization. However, we 
must recognize that unanimity is not always possible. We have witnessed in 
the 2G Case in the Public Accounts Committee, that a rigid principle of 
unanimity can lead to a breakdown of decision making. This is not the best 
way to conduct committee business. While it is ideal to strive for a consensus, 
it is unrealistic to hope to achieve it every time, particularly in these fractious 
times. For such exceptional circumstances a provision for a decision based 
on a majority vote should be available to the Committee as it is to Parliament. 
It is the democratic way and the rules should provide for it.
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An important issue relating to work practices is the openness of Committee 
meetings to the public and the press, if not to all media. Currently this is not 
permitted and there is an insistence on blanket confidentiality of evidence 
both oral and written given to the Committee. This is unnecessary. There is 
a general trend the world over for more transparency in the functioning of 
parliamentary committees and many legislatures in democratic countries 
allow meetings of such committees to be open to media and the public except 
in special circumstances when the issue relates to a sensitive subject like 
internal security or defence. The new Companies Act which applies to 
Government companies also encourages greater levels of transparency in 
corporate behaviour. COPU deals with Government companies and it should 
set an example by opening up its meetings and examinations to the public 
and the media. Transparency will strengthen accountability.

Another area of concern is workload management in COPU particularly 
management of work relating to the Audit Reports of the C&AG. Every year 
C&AG sends a large number of reports to Parliament on Public Sector 
Undertakings. COPU is expected to find time to examine all the reports within 
one year of their submission to Parliament. This has not always been possible. 
During the last five years 25 C&AG reports were received by COPU of which
6 Performance Audit Reports and 11 compliance audit paras were selected 
by COPU for consideration. Evidence/Discussions were held on 7 subjects of 
which only 5 Reports were presented to Parliament. Obviously the 
management of the workload needs to be improved. If the current workload 
is excessive then, as it has been suggested in the past, the C&AG should be 
requested to be more selective in what he reports to Parliament and reduce 
the volume of his reports by confining himself to matters of public importance 
or those having a bearing on the policies of Government.

Finally, there is the matter of resolving differences between Government 
and COPU. A number of useful recommendations made after detailed 
examination by COPU are not accepted by Government and some 
recommendations sometimes just remain in limbo. Disagreement between 
Government and COPU is natural but there must be a satisfactory mechanism 
for dispute resolution between the two. This needs attention. Ultimately 
the value of COPU’s reports depends upon the value that the Government 
attaches to these reports. While a more streamlined and modernized system 
of follow up will help in resolving minor cases of intransigence on either 
side, it has been suggested that a meaningful way to resolve this problem 
would be to discuss all important recommendations on which there is 
disagreement between COPU and Government in the Parliament. Parliament 
must find time for such discussion.

The issues touched upon so far relate to internal organization and work 
practices of COPU. These issues are not new and have been on the table for 
some time. However, a relatively new and more serious challenge to COPU
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comes from the change in the direction of economic policy. The Government, 
particularly after 1990, has tai<en up a programme of economic reform with 
the objective of transitioning from a command economy to a market friendly 
economy. One of the important components of this reform is the disinvestment 
programme of public sector enterprises along with the divestment or closure 
of chronically loss making or sick enterprises. This has led to a rapid decline 
in the number of functioning enterprises in this sector over the last 25 years. 
At the same tim e new public management policies are redefining 
Governm ent’s ownership and control over public owned commercial 
enterprises that remain in the Government fold. This is an existential issue 
for COPU. The National Commission on the Working of the Constitution had 
suggested the establishment of three new Parliamentary Committees and 
recommended that the Committee on Public Undertakings, the Estimates 
Committee and the Committee on Subordinate Legislation should be 
discontinued. These recommendations have not been accepted but they have 
sparked a debate on the future of COPU. While it is difficult to comment on 
the continued relevance of the other two Committees, as far as COPU is 
concerned the recommendations Ignore the valuable contribution being made 
by COPU in ensuring that public enterprises are accountable to Parliament 
and that they are managed In accordance with sound business principles and 
prudent commercial practices. Public sector enterprises are corporate bodies 
and structured and managed differently from departments of Governments. 
They require special focus and an exclusive parliamentary oversight 
mechanism. Therefore, COPU should not be allowed to be subsumed in other 
Committees. This matter has been discussed already for over a decade when 
COPU was established.

Moreover, despite constraints many public sector enterprises have 
exhibited remarkable resilience and have grown exponentially. They continue 
to create national wealth while serving a social purpose. They are profitable 
and strong and there is no earthly reason for their divestment except market 
fundamentalism. As long as healthy public sector enterprises exist and are 
socially desirable, there will be need for parliamentary oversight and effective 
surveillance by COPU. However, it must be conceded that ultimately 
Parliamentary Committees are relevant only as dynamic institutions that 
have to change with times. Their functions, mandates, organizational 
structures, work practices and procedures have to be adjusted to the changing 
needs of the time. A Golden Jubilee is a good occasion to initiate a 
comprehensive review of COPU's functions and procedures in the context of 
the change in the nature of national economic policies and their future 
direction. Such a review will allow COPU to adjust in order to serve the 
Parliament and the public better as our economy evolves and transforms 
over the coming decades.
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Committee on Public Undertakings: A Unique 
Instrument of Executive Accountability

LhLTR R5 >K2hE.Cth 
)dHMuH 'u%HukWHS KuruHWn; tWBSW 'We«W; 

mWHnJWMurk da hrbJWn
C«u >H:iMurk

ommittee System is a common feature of democracies the world 
over, particularly in parliamentary democracies like India. However, a 
Committee on Public Undertaking is fairly unique, and that too if it was set 
50 years ago!

There can be no democratic system of Government without transparency 
and accountability. The primary responsibility for this rests squarely on the 
shoulders of Parliament. Parliament performs four major functions: 
representation of citizens, law making, oversight of the executive, and 
scrutiny of the budget. It is in the context of the performance of the function 
of oversight of the executive (which to some extent subsumes the scrutiny of 
the budget), that the committee system assumes significance.

mWHnJWMurkWHS .DuHPJ:«k

The parliamentary oversight function is one of the cornerstones of 
democracy. Oversight is a means for holding the executive accountable for 
its actions and for ensuring that it implements policies in accordance with 
the laws and budget passed by the Parliament. The robust monitoring of the
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executive by the Parliament is an indicator of good governance. Apart from 
its legislative function, it is through oversight that the parliament can ensure 
a balance of power and assert its role as the defender of people’s interests. 
Parliamentarians undertake oversight in order to ensure transparency and 
openness of executive activities; hold the executive branch accountable; 
provide financial accountability; and uphold the rule of lav̂ .

Through its core oversight function, parliament holds the Government 
to account on behalf of the people, ensuring that Government policy and 
action are both efficient and commensurate with the needs of the public. 
Parliamentary oversight is also crucial in checking excesses on the part of 
the Government.

The Committee System

Given the volume of work and the limited time at their disposal, legislators 
are unable to scrutinise every matter in detail on the floor of the House. 
Some of this work is entrusted to Committees, which are composed of groups 
of Members of Parliament (MPs). These Committees review proposed laws, 
oversee activities of the executive branch, and.scrutinise Government 
expenditure. Their reports facilitate informed debate on the floor of the 
house. Committees also provide a forum to build consensus across party 
lines, help develop expertise in subjects, and enable consultation with 
independent experts and stakeholders.

All parliaments work, to a greater or lesser extent, gets done through 
the committees, which are recognise as the most significant internal 
organisational feature of parliament and a minimum requirement for 
parliaments to have influence in terms of executive-legislative relations. 
Looked at from another point of view, committees are the key mechanism by 
which a legislature develops the ability to counter-balance the many 
advantages of the executive in terms of policy development and 
implementation. A strong committee system is likely the best form by which 
the legislature can hold accountable the Government, individual cabinet 
ministers as well as the bureaucracy.

For example, the Committee on Oversight & Government Reforms of the 
House of Representatives in the US has worked to root out waste, fraud, and 
abuse by the federal Government with oversight of wasteful federal stimulus 
spending, unsuccessful federal IT acquisitions, abuses at federal agencies 
such as the Environmental Protection Agency, agency obstruction of Inspectors 
General, and whistleblower protections.
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The following table provides a brief overview of the Committee system 
in the bicameral Indian Parliament consisting of the Rajya Sabha (the Upper 
House or the Council of States) and the Lok Sabha (the Lower House or the 
directly elected House of the People).

Table 1: Types of Committees in the Lok Sabha and Rajya Sabha

Standing Committees

Financial Committees (Committee on 
Estimates, Public Undertakings, and 
Public Accounts)

Description

# Exclusively under the Lok Sabha 
Secretariat. A Minister is not eligible 
to be a member.

# Estimates Committee examines 
estimates of ministries; Committee 
on Public Undertakings (COPU) 
examines functioning of public 
undertakings; and Public Accounts 
Committee (PAC) scrutinises the 
statement of accounts showing the 
sums granted by Parliament for the 
expenditure of the Government.

# Customarily, Chairperson of PAC is 
an Opposition member. PAC can hear 
non-official witnesses.

# Estimates Com m ittee elects 
30 members only from the Lok Sabha. 
The Committees on Public Accounts 
and Public U ndertakings have
7 Rajya Sabha members out of a 
total of 22 members.

Departmentally Related Standing 
Com m ittees (Com m ittees on 
A g riculture , Com m erce, Home 
Affairs, Health and Family Welfare 
etc.)

# Departmentally Related Standing 
Committees (DRSCs) were introduced 
in 1993 to ensure oversight over each 
ministry. A Minister is not eligible to 
be a member.

# May hear expert witnesses and 
representatives of special interest 
groups.
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Standing Committees 1uP%HJOkJdr

# There are 24 DRSCs. Committees 
such as Home Affairs, Finance and 
External Affairs are customarily 
chaired by a member of opposition 
party.

# Each DRSC has 31 members, with 
21 from Lok Sabha and 10 from 
Rajya Sabha. Seats on each Committee 
are allocated to parties in proportion 
to their strength in the House. The 
Chairs of the Com m ittees are 
appointed by the Chairm an, 
Rajya Sabha (8) and Speaker, 
Lok Sabha (16).

Other Standing Committees (Business 
Advisory Committee, Committee on 
Petitions, Subordinate Legislations, 
and Government Assurances, Joint 
Com m ittees on Salaries and 
Allowances of MPs and Office of 
Profit)

# Each House has a set of these 
Committees,-to inquire into other 
matters related to Parliament and 
the day-to-day business of the House. 
Lok Sabha has 16 Committees and 
Rajya Sabha has 12. Rajya Sabha 
classifies Committees on Ethics, 
MPLADS, and Provision of Computers 
to Members of RS as Standing 
Committees.

# Number of members varies 
between 7 and 26. Some have fixed 
term of one year while others are not 
fixed. A Minister is not eligible to be 
a member of the Committees on 
Women Empowerment; Government 
Assurances; Petitions; Subordinate 
Legislation; and Welfare of SCs/STs.

# Joint Committees include members 
(elected or nominated) from both 
Houses. Such Committees have about 
15 members and are formed for a 
term of one Lok Sabha.
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Ad Hoc gdMMJkkuuP 1uP%HJOkJdr

Committees on Ethics, MPLADS, and 
Provision of Com puters to LS 
Members, Joint Committees on Wakf, 
Railway Convention, Fertiliser Pricing 
etc.

# Appointed for a specific purpose 
such as the Joint Committee to 
examine pricing of telecom licenses 
and spectrum. They cease to exist 
after the task assigned to them is 
over. Lok Sabha classifies Committees 
on Ethics, MPLADS 8t Computers as 
Ad Hoc Committees.

# Include Select and Joint 
Committees on Bills, e .j. Commercial 
Division of High Courts Bill, 2009.

# Except for the Joint Committee on 
Wakf, the committees operate in the 
Lok Sabha. Include members from 
both Houses and the number varies 
between 10 and 30.

SOURCE: PRS Legislative Research.

There are very few Parliaments in the world that have a Committee on 
Public Undertakings/Enterprises. Apart from India, Sri Lanka has a Committee 
on Public Enterprises (COPE) and South Africa has a Portfolio Committee on 
Public Enterprises. The reasons for this are not far to seek, as illustrated by 
the case of India.

mienJ% 'u%kdH lrbuHkWfJr:P Jr hrbJW

With a population of 1.25 billion, India is the largest democracy in the 
world. To sustain this democracy and freedom, it is very necessary to ensure 
economic empowerment and better quality of life for all the citizens of 
India. Since the real India lives in villages, the rural development has assumed 
high priority and it is one of the very important factors of the Indian economy. 
The industrial Policy Resolution in 1956 gave the Public Sector Undertakings 
(PSUs) a strategic role in Indian Economy and the public sector was thought 
of as the engine for self-reliant economic growth to develop a sound 
agricultural and industrial base, diversify the economy and overcome 
economic and social backwardness.

Since 1948 the public sector has experienced a phenomenal growth, both 
in terms of number and volume of investment. The Government has made 
sustained efforts to break the vicious circle of poverty and under-development 
by setting up public sector enterprises as well as by nationalizing certain key 
industries. Inter alia The following arguments have been advanced to highlight
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the importance of public sector in India: (1) maximizing the rate of economic 
growth; (2) development of capital-intensive sector; (3) development of 
agriculture; (4) balanced regional development; (5) development of ancillary 
industries; (6) Increasing employment opportunities; (7) model employer; 
(8) preventing concentration of economic power; (9) export promotion;
(10) import substitution; (11) foreign exchange earnings; (12) mobilization 
of resources; (13) research and development; (14) community development; 
and (15) social justice.

It has been argued in various fora that the role of public sector is the 
growth of Indian economy cannot be understated. It must be acknowledged 
that PSUs have an overarching role in industrial development and have cutting 
edge technology. However they do face management constraints, even those 
conferred with special statuses. There are over 250 PSUs and almost all have 
the inherent capability to scale up but there are procedures that are 
constraining PSUs decision-making ability including the ones limiting their 
expansion into other markets. There is, therefore, need to define the scope 
of the role that PSUs are required to play today. This is particularly so 
considering their unique ability to deliver services regardless of the consumer’s 
ability to pay. *

Some PSUs have grown since liberalization, even in areas where the 
private sector has forayed. There are 44 listed companies which account for 
20 to 25 per cent of the market capitalization. PSUs also have the ability to 
cater to India’s needs at competitive prices. PSUs have been growing at over 
20 per cent in turnover terms and over 14 per cent in profit terms over the 
years, and have maintained a very high net asset base. There have been 
instances of high growth even at time of slow down such as during 2008. 
NTPC raised $2.2 billion of which 47 per cent was subscribed by investors 
abroad. It has also been acknowledged as having exemplary HR and corporate 
governance practices. PSEs are also now venturing into areas that are 
considered risky. PSUs have created talent pool that the private sector has 
also benefited from. This is a reason for endorsing the idea of partnership 
between the public and private sectors.

In the Indian scheme of things, there is provision for highlighting the 
performance-orientation of Public Sector Undertakings. Thus best performing 
PSUs are designated as Maharatna, Navaratna and Miniratna. There are 
multiple factors and criteria for granting ‘ratna’ status to PSUs. Awarding of 
this status inter alia entitles the company boards to make investments up to 
a limit (depending on the status) without seeking government permission. 
Major criteria of awarding the various statuses are as follows:
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Table 2: Eligibility Criteria and Benefits of Ratna Status

Maharatna Navratna Miniratna Miniratna
Category-1 Category-ll

Eligibility Three years with an A score of 60 (out of Have made profits Have made profits
average annual net 100), based on six continuously for the continuously for the
profit of over parameters which last three years or last three years and
Rs. 2500 crore, OR include net profit, earned a net profit should have a
Average annual Net net worth, total of Rs. 30 crore or positive net worth,
worth of Rs. 10,000 manpower cost, more in one of the
crore for 3 years, total cost of three years,

production, cost of 
services, PBDIT 

Average annual (Profit Before
Turnover of Depreciation,
Rs. 20,000 crore for interest and Taxes),
3 years capital employed,

etc.,

AND
AND

company must have ,.
„ company must have

Navratna status ĵnĵ atna status and
AND have 4 independent
. ,. . directors on its

u I ' !  board before it can 
considerable global ^

Navratna.

Benefits for Investment up to Investment up to up to Rs. 500 crore up to Rs. 300 crore
investment 1556 of net worth, 15« of their net or equal to their net or up to 50* of their

subject to a ceiling worth on a single worth, whichever is net worth, which-
of Rs. 5,000 crore. project or 30* of less. ever is less,

their net worth in 
the whole year (not 
exceeding Rs. 1,000 
crore).

There are at present 7 Maharatnas, 17 Navaratnas and 54 AAiniratnas in 
Category-1 and 18 Miniratnas in Category-ll.
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The importance as well as the role and onerous responsibilities of the 
Committee on Public Undertakings of the Indian Parliament can be gauged 
from the facts out lined above. The functions of the Committee on Public 
Undertakings are:

(a) to examine the reports and accounts of Public Undertakings 
specified in the Fourth Schedule to the Rules of Procedure and 
Conduct of Business in Lok Sabha;

(b) to examine the reports, if any, of the Comptroller and Auditor 
General of India on the Public Undertakings;

(c) to examine, in the context of the autonomy and efficiency of the 
Public Undertakings whether the affairs of the Public Undertakings 
are being managed in accordance with sound business principles 
and prudent commercial practices; and

(d) to exercise such other functions vested in the Public Accounts 
Committee and the Estimates Committee in relation to the Public 
Undertakings as are not covered by clauses (a), (b) and (c) above 
and as may be allotted to the Committee by the Speaker from 
time to time.

The Committee is, however, barred from examining and investigating 
matters of major Government policy as distinct from business or commercial 
functions of Public Undertakings, matters of day-to-day administration or 
matters for the consideration of which machinery is established by any special 
statute under which a particular Undertaking is established.

The Committee may select for examination such Undertakings/subjects 
whose comprehensive appraisal appears in the Audit Report (Commercial) 
presented to Parliament by the Comptroller and Auditor General of India. 
The Committee also selects on its own certain other Undertakings/subjects 
for independent examination. The Committee may also select one or more 
aspects of working of various Public Undertakings for comprehensive horizontal 
study.

The Committee calls for, in the first instance, preliminary material 
from the Ministries/Public Undertakings in regard to the working of the 
Public Undertakings selected for examination. Subsequently, detailed 
information covering various aspects of the working of the Public Undertaking 
under examination is called for by the Committee from the Government/ 
Undertaking.

The Comptroller and Auditor General assists the Committee in the 
examination of Public Undertakings selected by the Committee on the basis of 
audit reports. The Committee may also call for memoranda on the subjects 
under examination from non-official organisations/individuals etc., who 
are knowledgeable in the field/subject under examination by the Committee.

Committee on Public Sector Undertakings (COPU)
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The Committee may call upon individual experts/representatives of non-official 
organisations, v/ho have submitted memoranda on the subjects under 
examination, to appear before it to give evidence. The Committee takes 
oral evidence of representatives of Undertakings and Ministries/ 
Departments concerned v/ith these Undertakings.

A Minister is not called before the Committee either to give evidence or for 
consultation in connection v^ith the examination of the Public Undertakings 
by the Committee. The Chairperson of the Committee may, however, when 
considered necessary but after its deliberations are concluded, have an 
informal talk with the Minister concerned to apprise him of (a) any matter of 
policy laid down by the Ministry or Undertaking with which the Committee 
does not fully agree; and (b) any matter of secret and confidential nature 
which the Committee would not like to bring on record in its report.

After presentation to the Lok Sabha the report is forwarded to the Ministry 
or the Department concerned which is required to take action on the 
recommendations and conclusions contained in the report and furnish 
action taken replies thereon within six months. Action taken notes received 
from the Ministries/Departments are examined by the Action Taken 
sub-Committee and an Action Taken Report is prepared consisting of five 
chapters viz. I. Report of the Committee comprising inter alia the 
observations and recom m endations m eriting comments from the 
Committee; II. Recommendations which have been accepted by the 
Government; III. Recommendations which the Committee do not desire to 
pursue in view of Government’s reply; IV. Recommendations in respect of which 
replies of the Government have not been accepted by the Committee; and 
V. Recommendations in respect of which final replies of the Government have 
not been received.

The Report, after its adoption by Committee, is presented to the House 
in the usual manner. Replies received from the Government in respect of 
recommendations contained in Chapter I and final replies to the 
recommendations contained in Chapter V of the Action Taken Reports are 
also laid on the Tables of both the Houses in the form of statements.

Since its inception, the Committee has presented 585 Reports till the 
end of the Fifteenth Lok Sabha (May, 2014). Of these 293 Reports are Original 
Reports and 292 are Reports on Action taken by Government on original Reports 
of the Committee. Out of 293 original Reports, 38 are in the nature of 
horizontal studies on various aspects of the working of PSUs.

gdr%nibJr: tuMWHfP

The Committee system in India has come in for praise for the enormous 
work transacted by it year after year. However, a quantitative evaluation of 
the performance of various types of Committees shows a wide variation in 
the number of reports submitted, time taken to submit reports on Bills, and 
number of meetings held. In the ultimate analysis, of course, the proof of
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the pudding is in the eating. It is the impact of the report of the Committee 
that matters most. In this regard too, there is wide variation in acceptance 
of the recommendations of Committees by the Government of the day. A 
study done by PRS Legislative Research shows that there seems to an inverse 
relationship between the number of recommendations made and the number 
of recommendations accepted: the lesser the number of recommendations, 
the greater the chances of their acceptance, except in the case of the Public 
Accounts Committee and a few Ministries.

There are some continuing issues which have affected the working of 
the Committee system in the Indian Parliament. Some of these are: the short 
term (one year) of the Department Related Standing Committees (particular 
because reconstitution of these Committees takes considerable time); heavy 
work load of some of the Committees; and low attendance of the members. 
There is yet another issue of meetings of the Committees being held in camera; 
however, the jury is still out on that.

shs(h.Kt>mEj >21 tT)TtT2gT'  
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Role of Committee on Public Undertakings in 
Strengthening Public Sector

1t5 l5 15 gE.lsTj  
1JHu%kdH KuruHWn; 'kWrbJr: gdrauHur%u 

da mienJ% TrkuHOHJPuP I'g.mTG

• V u b lic  Sector Enterprises (PSEs) set up with the twin objectives of 
growth and equity have to uphold high values and achieve socio economic 
objectives for which they have been established. The need for public 
accountability arises in them because they are guardian or trustees of precious 
public money. Accordingly, numerous checks and balances have been 
introduced to secure high level of accountability in PSEs. They are kept under 
effective Parliamentary control which has been assured through various 
mechanisms.

Parliamentary Committees are important Parliamentary Institutions which 
play a pivotal role not only in smooth functioning of Parliamentary democracy 
but also strengthen the accountability mechanism. Committee on Public 
Undertakings (COPU), which carne into being in 1964, has been playing a 
very important role in improving the performance and raising the level of 
efficiency in public enterprises. The Committee, comprised of members drawn 
from Lok Sabha and Rajya Sabha, examines the reports and accounts of the 
Public Undertakings and also the reports, if any, of the Comptroller 8t Auditor 
General of Public Undertakings. It also sees whether the affairs of Public 
Undertakings are being managed in accordance with the sound business 
principles and prudent commercial practices.

The Committee, in its 50 years of existence has played a positive role for 
PSEs and successfully highlighted not only the role, importance, contribution
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of PSEs but provided constructive suggestions to ensure effective solutions 
to the problems faced by PSEs. The Committee has made a large number of 
recommendations on almost all aspects of working of PSEs. The Committee 
has also provided horizontal reports on subjects like Financial Management, 
Productivity, Sickness etc. Although the matters of major Government policy 
lies outside the purviev^ of the Committee, management of PSEs have derived 
benefits from COPU Reports which has brought to light a number of issues 
relating to business and commercial functioning of PSEs. Though the 
recommendations made by COPU are not mandatory, they are examined 
thoroughly by the Government. There is need to develop a mechanism so 
that the recommendations made by it reach their logical conclusion.

SCOPE, as the apex body of Public Sector Enterprises has supported 
government in the reform process of PSEs as well as initiatives taken by 
them for the socio-economic growth of the nation. It has been advocating 
issues and concerns of PSEs in order to have conducive public sector policy 
framework. From time to time, SCOPE has been invited by COPU to express 
its views on a number of issues concerning PSEs which include issues related 
to appointments at senior level, disinvestment, revival of sick units, BIFR, 
CSR, and other issues related to smooth functioning of PSEs.

Good Corporate Governance being crucial for promoting transparency, 
integrity and accountability, SCOPE made a presentation before COPU on 
Corporate Governance in PSEs in the year 2011. A Memorandum on 
Disinvestment in the public sector was also submitted in September, 2000 
besides on several occasions views were expressed on a range of issues 
impacting PSEs working.

Role and Contribution of Public Sector

Over the years, public sector in India has evolved into a major force. Its 
growth has been phenomenal in terms of investment and production as well 
as in scope of activities. While at the commencement of First Five Year Plan 
on April 1, 1951 there existed nearly 5 PSEs with an investment of nearly 
Rs. 29 crore, presently, there are 277 PSEs (229 operating) with a combined 
investment of over Rs. 8.5 lakh crore.

PSEs have been impressive profit generator and wealth creator of the 
country. They have been consistently improving their performance and 
productivity. Even during economic crises and meltdown, there have been 
no cut backs on production, no pink slips etc. During the year 2012-13, the 
turnover of CPSEs stood at Rs. 19.46 lakh crore from Rs. 18.22 lakh crore in 
the previous year. Their total income of Rs. 19.31 lakh crore is up by 7 per cent 
over previous year. CPSEs earned a net profit of about Rs. 1.15 lakh crore 
and contributed about Rs. 1.63 lakh crore to the central exchequer.
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During the year 2012-13 CPSEs posted a Net profit -  Rs. 1,15,300 crore, 
an increase of 17.36% ever previous year. Their Net worth went up to 
Rs. 8,66,691 crore, a growth of 10.05% while Reserves and Surplus increased 
to Rs. 6,81,409 crore, an increase of 9.26%.

Global Competitiveness of PSEs

Presence of Indian PSEs in Forbes 2000 Annual List 2014 is a testimony of 
their rising status. In total, 54 Indian companies are on the list of the world’s 
2000 largest and most powerful public companies 30 of them belong to the 
public sector comprising 14 PSEs and 16 public sector banks.

Globalization efforts of PSEs can be measured from the increase in their 
foreign exchange earnings which has increased to Rs. 1.38 lakh crore during 
2012-13 from Rs. 1.28 lakh crore last year showing a growth of 8.03 percent. 
Further many CPSEs are accessing the financial markets abroad on a regular 
basis.

Community Relations

Fulfillment of social responsibilities has been the forte of the public 
sector enterprises. The very fabric of PSEs confor.ms to the objectives of 
CSR. Since inception, they have played a leading role in fulfilling social 
obligations. They have made massive investments in industrial and social 
infrastructure of the country. PSEs have taken significant initiatives and 
perform exceedingly well in terms of both resource efficiency and in 
discharging social welfare obligations. In fact, it is a matter of pride that 
their CSR strategies are aligned to national priorities to meet the basic needs 
of citizens like literacy enhancement, educational aids, providing drinking 
water, community development, infrastructure, environmental protection, 
health care and family welfare etc.

With the enactment of Companies Act (Section 135), any company having 
net worth of Rs. 500 crore or turnover of Rs. 1000 crore or net profit of Rs. 5 
crore in a fiscal year has to spend 2 % average net profits of preceding three 
financial years. Indeed, implementation of mandatory provisions of CSR for 
all corporate will put the Indian economy on a fast growth trajectory. However, 
there is need to have a monitoring mechanism to evaluate their CSR activities. 
To ensure that benefits reaches the ultimate beneficiaries, there is need to 
have penal provisions in non-government sectors.

Corporate Governance Issues in PSEs

Reforms in PSEs should be considered as an integral part of overall 
economic reforms. In the past, several high level bodies have made useful 
recommendations, some of which have been implemented. However, many 
issues still remain to be tackled. Moreover, many existing systems and
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procedures are incompatible with the efficient and successful operation of 
PSEs in an increasingly competitive economy. Some of the key issues faced 
by PSEs are mentioned below:-

mHdauPPJdrWnJwWkJdr Wrb TMOd0uHMurk da sdWHbP

Corporate world, has v/itnessed continued pressure for professionalization 
of Boards to reflect better performance. A professionally run organization 
having competent board and full operational autonomy can perform optimally 
and its members can be held accountable through a structured performance 
evaluation system. PSEs are needed to be run on professional lines. Further, 
emerging issues of Corporate Governance, Sustainable Development, 3Ps -  
(Public Private Partnership) call for the transformation of PSEs into truly 
professional enterprises. Their boards need to be empowered to take all 
decisions without day-to-day interference of the government.

There is no denying the fact that government has granted enhanced 
autonomy to PSEs through Maharatna/Navratna/Miniratna dispensation. 
However, the process needs to be up-scaled further to enable the Board to 
take all operational decisions professionally. Without the real autonomy, an 
effective mechanism for ensuring accountability cannot be put in place. 
Accountability will be meaningful only if when the respective domains of the 
government and PSEs are clearly defined. The basic premise of good 
governance is that the role and functions of Owners and Managements are 
distanced from each other.

'i%%uPPJdr mnWrrJr:

Board is the top management organ responsible for implementing the 
company’s objectives, managing the companies effectively as well as meeting 
the expectations of various stakeholders. The competence and ability of the 
board in discharging its responsibilities depends upon making the right 
selection, keeping in mind the experience and expertise needed in specific 
areas. However, the current selection process is lengthy and quite 
cumbersome.

There is need to reform the process of selection of Directors and CEOs 
through a robust transparent system so that notification of CEOs is made on 
the same day when they are selected. Merit based and transparent selection 
process will save good time during the period of transition when PSEs are run 
by temporary acting-CEOs/Directors before permanent incumbent takes over. 
On the part of PSEs, they should develop a leadership pipeline for key 
positions.

oinkJkibu da «ukuHd:urudiP tu:inWkdHS Wrb gdrkHdn ou%«WrJPMP

PSEs are ‘State’ in terms of Article 12 of the Constitution of India. The 
very object of creating PSEs as separate legal entities under the Companies

77



Committee on Public Undertakings

Act was that these enterprises operate independently as commercial entities. 
To treat PSEs as a ‘State’ negates the very objective of creating separate 
legal entities. Being defined as ‘State’ , PSEs are subject to the same 
requirements as applicable to a Government Department and hence are 
required to be complying v/ith;

-  Parliamentary Accountability,

-  MoU System,

-  Performance Reviev^ by Administrative Ministry,

-  CAG Audit,

- Compliance with Central Vigilance Commission Requirements,

- Right to Information Act, etc.

Such complex and multiplicity of regulations have sometimes delayed 
the decision making process resulting in sub-optimal performance and diffused 
set of goals. Need of convergence of the same is required and there should 
be a single window system.

Level Playing Field

RTI Act is a landmark Act which ensures transparency in the functioning 
of public institutions as well as free flow of ideas and information. PSEs 
come under the purview of Right to Information Act, 2005 while the same 
does not apply to private sector. Applicability of RTI Act to the PSEs put 
additional burden on them in meeting the requirements of the same. There 
should be a level playing field for the PSEs vis-a-vis their counterparts in the 
private sector. The vital information shared may be wrongly capitalized by 
competitors which can lead to exploitation of PSEs and its business goals.

Creation of Sovereign Wealth Fund

Failure of free-market forces brought a shift in the mindset of policy 
holders towards ownership policy where consideration moved from private 
capitalism to State capitalism. World-wide trend in Corporate Governance 
witnessed a remarkable change such as:

Sovereign Wealth Fund is created through Independent Committee 
to have State equity in domestic as well as international 
enterprises.

Relinquishing interference from Administrative Ministry.

-  I ndependent Nomi nation Committee selects I ndependent Di rectors.

-  Practice of Government Nominee Directors is being done away 
with.
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State Owned Assets Supervision a Administration Council (SASAC) in China, 
the State Investment Corporation in Vietnam and Khazanah in AAalaysia are 
the notable entities that have been formulated to manage the State Ov/ned 
Enterprises. T  AMSEK model of Singapore for holding company concept is 
another model which is most admired for its effective corporate governance.

In line with the international trends, a clear distinction needs to be 
made for separation of ownership and governance in public sector enterprises, 
which is a basic premise for good governance.

Developing an Ownership Policy

To strike a right balance between autonomy and state control, a well 
documented ownership policy is an imperative. This is particularly because 
PSEs face undue politically motivated ownership interference against a passive 
ownership by the Government. This leads to dilution of accountability.

A well documented ownership policy helps governments to avoid the 
usual pitfalls of passive ownership and excessive interference, emanating 
from multiple and contradictory objectives. It provides clear understanding 
of government’s overall objectives and commitments to SOEs, public and 
market at large and also ensures equitable treatment to all stakeholders.

In recent years, some countries have found it appropriate to have an 
explicit ownership policy of the government, which spells out State’s overall 
objectives and strategy vis-a-vis PSEs. To elaborate, the ownership policy of 
France, has the overall objective to contribute to a better valorization of 
state shares in PSEs. Swedish Government has overall objective to create 
value for the owners. In UK, the overall objective of the Shareholder Executive 
is to ensure that Government’s shareholdings deliver sustained, positive 
returns and return their cost of capital overtime within the policy, regulatory 
and customer parameters set by Government by acting as an effective and 
intelligent shareholder. In Finland, the core purpose of state ownership is to 
achieve an economic and societal overall result.

Similarly, in New Zealand, the long-term hold policy has four overarching 
goals namely (i) to be clearer with PSE Boards about shareholding expectations 
of the companies; (ii) to provide stakeholders with a greater understanding 
of, and therefore confidence in, the performance of PSEs, through enhanced 
benchmarking; (iii) to develop appropriate capital structures which impose 
financial disciplines on PSEs while ensuring they have sufficient capital to 
make operational investment decisions without any recourse; (iv) to ensure 
that requests for capital are considered in line with the business needs of 
the PSEs.

As far as India is concerned, developing ownership policy would require 
serious approach through a strong working group, interaction with some of
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the International countries, GECD and a Management Consultant of 
international repute domain experts, legislators, civil servants, researchers 
and academicians for v/ide acceptability.

Conclusion

The public sector has played a critical role in the economic and social 
transformation of the country. It has been instrumental in effective 
implementation of national policy aiming at balanced and equitable 
development across the country. However, in the new economic regime, their 
role and responsibilities have undergone a paradigm shift. Greater 
empowerment to run the PSEs on sound business principles and prudent 
commercial practices would send strong signal to potential investors, 
enhanced equity valuation of PSEs and strengthen the brand image of PSEs in 
national and international arena. This would also be in line with the objectives 
embodied in the Constitution of COPU.

SCOPE, as an apex body of PSEs reaffirms its commitment towards 
strengthening of the committee system for enhancing values and efficiency 
of PSEs.

A few suggestions for strengthening the Committee on Public 
Undertakings

The current keyword in management jargon is oversight, frequently used 
not entirely understood. Also, current usages dis-own the history of oversight 
which is based on parliamentary practice of a few hundred years. Once Charles-1 
decided to borrow money from London merchants accountability became 
inevitable because the merchants realised that unless borrowed money was 
prudently used there was little chance of its repayment. You could hardly 
expect the entire Parliament to persue specialised issues such as the health 
of the finances of the State therefore what came to be known as the 
Public Accounts Committee was set up. With Government investing substantial 
amount in Public Sector Organisation Parliament decided to constitute the 
Committee on Public Undertakings (COPU).

It is the half century of this committee which Hon’ble Chairman of the 
COPU has decided to celebrate. There is no gain saying the fact that oversight 
is as necessary for Public Undertakings as its for Government. These 
corporations are wholly financed by public money through investments in 
share capital and retention of earnings. Parliament is thus entitled to know 
whether objectives for incorporation are being met by Public Undertakings. 
It has been suggested that some quarters that for too many Parliamentary 
committees have a role in overseeing the performance of public sector 
undertakings and that the great deal of time is thus spent by these 
undertakings in answering committees. Considering that Government
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undertakings have to compete nationally and globally there is a case for 
reviewing how much time such undertakings ought to spend in addressing 
oversight issues. There is a connected question i.e. should a single committee 
address all concerns of Parliament or should several committees review their 
assigned function. These are matters which require serious debate now that 
we live in the era of market forces and level playing fields because having 
invested large sums of money we cannot afford to make these undertakings 
non-competitive in the market place.

That said, the majority of the concerns of Parliament vis-a-vis Public 
Sector are addressed by COPU. The Comptroller and Auditor General of India 
mandated to audit all undertakings owned/controlled by the Govemment reports 
on public sector undertakings. These reports are the basis on which COPU 
examines public sector undertakings. It is important that in doing so we give 
priority to the current situation, to current events and by and large do not 
delve into the distant past or on those issues which, may have been important 
but may not possess current relevance. Besides the concerned Managers, 
responsible for those events may well have retired and thus can no longer be 
called to account. The test in choosing what to audit and what to examine in 
the Committee should be the current relevance of the issue/subject. Perhaps, 
the time has come for a meaningful dialogue between the Chairman of COPU 
and the Comptroller and Auditor General of India with regard to the Audit 
plan. Such an agreed plan is likely to generate for more interest once the 
report has been drawn up by the Auditor General and submitted to Parliament.

There is also the need for linkages between the Committee on Public 
Undertakings and the Standing Parliamentary Committee of the concerned 
Ministry. Many issues which COPU is unable to review can be flagged for the 
attention of the Standing Committee thus enabling a greater part of the 
work done by the Auditor General to be put to better use. If my recollection 
is right Committee meeting take place when Parliament is not in session and 
there is considerable difficulty in ascertaining the convenience of members 
for meetings outside session. In UK, it is the practice to hold Parliamentary 
Committee meetings even while Parliament is in session. Adoption of this 
practice is likely to enhance the number of Committee meetings which are 
held.

In conclusion it is not my intention to confute Parliamentary practice or 
to denigrate the working of COPU during the last fifty years rather to suggest 
a few measures to make it more effective. I am grateful for being given this 
opportunity to contribute on this momentous occasion.
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Role of the Committee System in our 
Parliamentary Structure

DR. BHASKAR CHATTERJEE 
1JHu%kdH KuruHWn W gT.; 

hrbJWr hrPkJkiku da gdHOdHWku >aaWJHP; 
oJrJPkHS da gdHOdHWku >aaWJHP

• ^ t  the dawn of Independence, there were many sceptics who beh'eved 
that democracy as a system of governance would not survive in India. The 
population of our country had been largely living under monarchical States 
and had been used to a feudal system imposed by hereditary kings. The 
Great Winston Churchil was one of the many eminent international 
personalities who subscribed to this view. Sixty-seven years have elapsed 
and over this time period democracy in India has not only taken roots but 
also flourished. The recent successful and peaceful conduct of elections in 
the troubled State of Jammu 8t Kashmir has strengthened and reinforced our 
belief in the democratic system of governance.

Intrinsic to the functioning of a stable and robust democracy is the 
institution of Parliament. It is here that the elected representatives of the 
people meet, deliberate and pass Legislation which affects the daily lives of 
the people of our nation and provides the legal framework within which the 
Executive and the Judiciary operate. The Great Dr. Ambedkar, the principal 
architect of the Indian Constitution gave to the Parliament of India an exalted 
status and made it the lynchpin of the democratic system.

Within the Parliamentary system again. Subject Committees play a crucial 
and vibrant role. These Committees are composed of all the different Parties 
represented in Parliament and they, therefore, provide a platform where
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the issues of the nation are deliberated, discussed and commented upon in a 
free and frank atmosphere. In these Committees, the Members are encouraged 
to speak forthrightly and give their suggestions and observations as well as 
criticisms in a constructive manner. These Committees interact with the 
different Ministries on the Executive side of the Government. They, not only, 
review the work of various Ministries but they also seek suggestions and 
recommendations which these Committees pass on to the Government for 
their consideration and necessary action.

Having served in the Governmental system for well-nigh forty years, it 
has been my privilege to interact with many Committees. As Secretary in the 
Department of Public Enterprises, during the period 2009-11, I had occasion 
to meet the Members of the Committee on Public Undertakings several times. 
In this process, I not only responded to their queries, clarified their doubts 
and apprehensions but also submitted cogent and carefully considered 
suggestions which very often this Committee treated with great seriousness 
and forwarded to the Government for consideration and implementation.

Whereas I had submitted many views and observations which I placed 
before the Committee on Public Undertakings, I would like to make mention 
in this Article of one particular suggestion which over the years has stood 
the test of time and has had substantial impact on the manner in which 
Public Sector Undertakings function today. This suggestion had to do with 
the refinement and strengthening of the MoU system.

In earlier times. Ministries signed MoUs with their own Public Sector 
Undertakings and reviewed the performance of such undertakings within the 
Ministry itself. This often led to a conflict of interest because Ministries 
were finalizing their MoUs with their own Public Sector Enterprises (PSEs) 
and were also reviewing the performance of the very same PSEs which were 
under them. Post 2005, the scenario changed and the Department of Public 
Enterprises (DPE) was made responsible for not only preparing the templates 
for these MoUs, but also monitoring and assessing the performance of PSEs. 
Thus, a level of objectivity was injected into the system, which introduced 
far from transparency and accountability.

I would like to acknowledge the role that the Committee on Public 
Undertakings played in order to strengthen and make this mechanism more 
strong and robust. Because of the consistent support of this Committee, the 
MoU system of monitoring and assessing the performance of PSEs and, more 
importantly, their management, has become more refined and fine-tuned. 
Over a period of time, the performance review under the MoUs has become 
a 360 degree review which includes both financial as well as non-financial 
parameters. In particular, new and emerging areas, such as. Corporate Social 
Responsibility (CSR) have come to be included and specific marks have been 
allocated to such subjects in the marking which is a fundamental requirement
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of the MoU system. Stress has also been laid on those areas in which PSEs 
have traditionally lagged behind such as Research and Development, Project 
Management, Succession Planning, etc.

I take this opportunity to complement the Committee on Public 
Undertakings for also making field visits to identify the strengths and 
weaknesses of the Public Sector system. Their valuable suggestions and inputs 
have helped to improve the performance of these enterprises.

The transition from the protected socialistic economy to a globalised 
and commercially connected economy has been a painful one for PSEs. The 
Committee on Public Undertakings has led from the front and guided the 
transition with sagacity, wisdom and patience.
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Committee on Public Undertakings in India: 
Challenges and the Way Ahead

t5R5 oh'Et>  
'urJdH mHdauPPdH Wrb 1JHu%kdH; 

hrPkJkiku da mienJ% TrkuHOHJPu; ESbuHWeWb
a

m5 KTTC> 
>PPJPkWrk mHdauPPdH; 

hrPkJkiku da mienJ% TrkuHOHJPu; ESbuHWeWb

sW%fbHdO

• yndia has a parliamentary democracy, and all the public institutions 
are accountable for their performance to the parliament which is represented 
by elected representatives and reflects the hopes of its citizenry. We are all 
aware, that the work transacted by the parliament is very diverse in nature 
and there is a great pressure on its resources for completing all the 
transactions to the satisfaction of all. It is generally felt that the time and 
personnel available with the parliament is not adequate for getting into the 
nitty-gritty of the functioning of the public institutions assigned. Therefore 
a mechanism was evolved wherein a substantial amount of the review role of 
the parliament was off-loaded to various ‘Parliamentary Committees’ which 
were established specifically to support the parliament in the review 
functions.

Other countries in Asia and Europe have specialized committees to review 
the functioning of their public enterprises. In Srilanka, for example The 
Parliamentary Committee on Public Enterprises (COPE) is empowered to 
review the Annual Accounts and performance of public enterprises, to 
ascertain the extent to which enterprises achieve performance targets and 
fulfill social responsibilities. If a public enterprise is summoned by the COPE, 
the Chairperson, Directors, CEO and senior managers with the Chief
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Accounting Officer, present themselves for the reviews, to respond to any 
queries and matters of concern regarding the activities of the enterprise.

In New Zealand financial reviews are conducted for State enterprises 
that have been designated by the House of Representatives as “public 
organizations”. The House sets aside 3 hours every year to debate the financial 
reviews of Crown entities. State enterprises, and public organizations. Prior 
to the debate, members indicate which organizations they wish to focus on, 
and this provides the basis of the list of financial reviews considered in the 
debate. Select committee reports on the financial reviews of Crown entities, 
State enterprises, and public organizations are available on the website.

Classification

The Parliamentary Committees are mainly of two kinds, (1) Ad hoc 
Committees, and (2) Standing Committees. The Ad hoc Committees are 
appointed for a specific purpose and they cease to exist when they finish the 
task assigned to them and submit a report. Basically the Ad hoc Committees 
are the Select and Joint Committees on Bills, Railway Convention Committee, 
the Committee on the Draft Five Year Plans and the Hindi Equivalents 
Committee which were appointed for specific purposes. Apart from the 
Ad hoc Committees, each House of Parliament has Standing Committees like 
the Business Advisory Committee, the Committee on Petitions, the Committee 
of Privileges and the Rules Committee, etc.

There are yet another set of Committees which act as ‘Watch Dogs’ for 
the parliament over the executive. These are the Committees on Subordinate 
Legislation, the Committee on Government Assurances, the Committee on 
Estimates, the Committee on Public Accounts and the Committee on Public 
Undertakings and Departmentally Related Standing Committees (DRSCs). They 
play an important role in exercising a check over governmental expenditure 
and Policy formulation.

An important instrument of parliamentary control is Committee on Public 
Undertakings (COPU) which reviews the work of the Public Enterprises (PEs). 
Till April 1964, the two committees which looked into the affairs of Public 
Enterprises were the Estimates Committee and the Public Accounts 
Committee. The former concerned itself with the efficiency, overall 
performance, organization and management of PEs, while the Public Accounts 
Committee confined itself to the consideration of the reports of the CAG 
presented to Parliament.

From May 1964, a new committee called the Committee on Public 
Undertakings (COPU) took over the work relating to autonomous PEs from 
both these committees.

Committee on Public Undertakings

86



Golden Jubilee Souvenir (1964-2014)

gdrPkJkikJdr da k«u g.ml

COPU came into being on the 1st May 1964, comprising of 15 members, 
10 from the Lok Sabha and 5 from the Rajya Sabha. With effect from 
1st April 1974, the membership was raised to 22 members, 15 from the 
Lok Sabha and 7 from the Rajya Sabha. These are elected every year in 
accordance with the principle of proportional representation from various 
parties by means of the single transferable vote.

)ir%kJdrP

The functions of the committee are:

(i) to examine the reports and account of PEs,

(ii) to examine the reports of the Comptroller and Auditor General of 
India on PEs,

(iii) to examine, in the context of autonomy and efficiency of PEs, 
“whether their affairs are being managed in accordance with sound 
business principles and prudent commercial practices”, and

(iv) such other functions which vested earlier in the Public Accounts 
Committee in relation to PEs, as are not covered by (i), (ii) and
(iii) above, and as may be allotted by the Speaker from time to 
time.

There are certain areas which are restricted for the involvement of COPU 
like:

(i) matters of major Government policy as distinct from business or 
commercial functions of PEs,

(ii) matters of day-to-day administration, and

(iii) matters for the consideration of which machinery is established 
by any special statute under which a particular PE is established.

Broadly, COPU reports fall in two categories:

(i) main reports, and

(ii) action-taken reports.

Till the end of Fourteenth Lok Sabha the Committee has so far presented 
552 reports. Of these 278 are original reports, and 274 are reports on Action 
Taken by the Government, on original reports of the Committee. Out of 
278 original reports, 38 are in the nature of horizontal studies on various 
aspects of working of the Public Sector Undertakings.

About 50 individual PEs were covered by COPU during 50 years of its 
existence, some large enterprises like SAIL and IOC have been covered many 
times over. Though most of the important PEs have been covered at least 
once, a large number of PEs remained uncovered by COPU.
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g.ml/ odbWnJkJuP da )ir%kJdr

■5 tuDJu0/
COPU examine the Reports and Accounts of the Public Undertakings 
specified in the Fourth Schedule of the Rules of Procedure and 
Conduct of Business in Lok Sabha. It also reviews the Reports of 
the Comptroller and Auditor General in terms of autonomy and 
efficiency of the public undertakings, whether the affairs of the 
public undertakings are being managed in accordance with sound 
business principles and prudent commercial practices.

2. Non-Interference in Policy Matters: COPU is barred from 
examining and investigating matters of major Government policy 
as distinct from business or commercial functions of public 
undertakings, matters of day-to-day administration or matters for 
the consideration of which machinery is established by any special 
statute under which a particular undertaking is established.

3. Selection of Enterprises:

The Committee selects for examination such undertakings/subjects 
whose comprehensive appraisal appears in the Audit Report 
(Commercial) presented to Parliament by the Comptroller and 
Auditor General. In fact the Comptroller and Auditor General assists 
the Committee in the examination of Public Undertakings selected 
by the Committee on the basis of audit reports. The Committee 
also selects on its own certain other Undertakings/subjects for 
independent examination. The Committee also selects one or more 
aspects of working of various Public Undertakings for 
comprehensive horizontal study.

4. Formation of Study Groups:

A number of Study Groups are constituted by the Chairperson from 
amongst members of the Committee for carrying out detailed study 
of various subjects selected by the Committee and for considering 
procedural and general matters.

5. Information Gathering:

COPU calls for information from the Ministries/Public Undertakings 
in regard to the working of the public undertakings selected for 
examination. Subsequently, detailed information covering various 
aspects of the working of the public undertakings under examination 
is called for by the Committee from the Government/Undertakings. 
COPU also calls upon individual experts/representatives of non
official organizations who have submitted memoranda on the 
subjects under examination to appear before it to give evidence.
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[5 tuOdHk OHuOWHWkJdr/

COPU prepares a report and a copy of the Report is also laid on 
the Table of Rajya Sabha by a member of the Committee who has 
been authorized by the Chairperson to do so. The reports of the 
Committee are adopted by consensus among the members.

]5 )dnnd04iO/
After presentation to the Lok Sabha the report is forwarded to the 
Ministry or the Department concerned which is required to take 
action on the recommendations and conclusions contained in the 
report and furnish action taken replies thereon within six months. 
Action taken notes received from the Ministries/Departments are 
examined either by the Action Taken Sub-Committee constituted 
for this purpose or by the whole Committee itself.

The Action Taken Report consists of five chapters:

a. Chapter I— com prising in te r-a lia  the observations and 
recommendations meriting comments from the Committee;

b. Chapter ll-recommendations which have been accepted by the 
Government;

c. Chapter lll-recommendations which the Committee do not desire 
to pursue in view of Government’s reply;

d. Chapter IV-recommendations in respect of which replies of the 
Government have not been accepted by the Committee; and

e. Chapter V-recommendations in respect of which final replies of 
the Government have not been received. The Report, after its 
adoption by Committee, is presented to the House in the usual 
manner.

'Ou%JWn auWkiHuP da g.ml

COPU does a detailed study of various aspects of public enterprise 
operations and provides relevant material to the parliament. The 
recommendations submitted by the committee are to be replied to by the 
Government, which indicates the Government’s viewpoint about various 
matters of policy about the working of PEs.

The Members of Parliament are the members of COPU which gives their 
Insights into the problems and operations of PEs. And this being a yearly 
committee, many MPs get informed about PEs and it raises the level of 
discussions on the floor of the House.

Another advantage of the committee is that it gives the top PE managers 
an opportunity of put their case or of explaining their difficulties directly to 
MPs. This is important because autonomous PEs not only need sufficient
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freedom in their operations, but also requires insulation against the
^nv/ornmont’ nrocci irocGovernment pressures

COPU works on key issues of PEs like the working of the Boards, system 
of MoU, Corporate governance issues which is a critical element for the success 
of PEs.

(JMJkWkJdrP Wrb g«Wnnur:uP adH g.ml

■5 g.ml Suk Wrdk«uH mT HuDJu0 Mu%«WrJPMx PEs are accountable 
for their performance to multiple agencies like the administrative 
ministries, DPE, CAG, Vigilance, media and others. COPU is yet 
another review mechanism which is used as a tool for reviewing 
PE performance.

-5 (W%f da WbuNiWku kJMu adH mWHnJWMurk/ As we have earlier 
discussed the parliament has a number of transactions to complete 
in the short time it has during the sessions and to get into the 
details of the recommendations from COPU may not find sufficient 
time and interest in the members.

c5 hrWbuNiWku kJMu Wrb HuPdiH%uP adH g.ml/ COPU is expected to 
study the issues raised by CAG in terms of enterprise functioning. 
The time required by a body to study the operations of a technically 
specialized organizations is very high and it may not be possible 
for the committee to study in detail the issues raised by CAG.

V5 (W%f da mHdauPPJdrWn T^OuHkJPu/ COPU comprises of representatives 
from the parliament and their mandate is to study the functioning 
of public enterprises. As we are aware, PE’s are highly technology 
and process intensive organizations and the members not being 
subject expert’s leads to the parliamentary review not being 
sufficiently detailed and precise. Enrolling subject specific experts 
in the committee will go a long way in improving the utility of the 
recommendations. Establishing cells/centers to continuously 
analyse the data generated from enterprises on a continuous basis 
will go a long way in getting a right solution to the problem.

"5 (W%f da OWHkJ%JOWkJdr aHdM iPuHP/ Accountability is the key for
the functioning of PEs. Through COPU, PEs are made accountable 
for their performance in terms of its processes and finances. Though 
the system of accountability exists in the form of financial audits 
in these organizations, they are primarily based on the information 
available in the records in the custody of these organizations. It is 
found that most of the times audits in these organizations have 
absolutely no element of audit by the users/customers/citizens 
who are the real beneficiaries. There is no way to check if the 
consumer has used the product developed by the agency and if 
they are satisfied with the products and services from these 
organizations.
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[5 hruaau%kJDu JMOnuMurkWkJdr da g.ml Hu%dMMurbWkJdrP/ The
recommendations submitted by COPU over the period of time have 
not helped PEs much, because they are often not accepted, or 
only partially accepted and even if accepted may not get 
im plem ented. COPU has no mechanism to pursue its 
recommendations to their logical conclusion. The main focus of 
these reports is to pass judgments on certain events, decisions or 
situations in PEs based on audit paras by CAG. In most cases, COPU 
recommends to the Government to hold an inquiry or refer the 
case to CBI and fix responsibility. The outcome of the inquiry is 
not sent to the committee.

]5 gdMMuH%JWn 2WkiHu da TrkuHOHJPuP/ In the changing policy 
environment, top management of PEs which are meant to run as 
commercial business units, take decisions on par with their 
commercial counterparts in terms of financial investments and 
technology upgradation. It is also not very easy to judge decisions 
of managers as they need to take decisions which are commercially 
viable.

8. g.ml3>bbJkJdrWn ou%«WrJPM da >%%dirkWeJnJkS/ there are 
multiple points of accountability for PEs. COPU becomes an 
additional point of control on the PEs.

COPU over the past 50 years has been involved in the review of PE 
functioning and has been giving recommendations for its improvements. In 
the current scenario when the PE operations have become complex and when 
private competitors are playing a major role in economy and growth, it is 
necessary for COPU to have more expertise with it to shift the enormous 
data available to it, and not to be unduly influenced by CAG in its approach 
and work.
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snf  ̂ % 3 M fh ^  ^  î « (* i^  ^  ^  hIP̂ 'm
W q  ^  ^  iTpf y?R<T f ^ ,  ^*T ^  ■Ti«ift^ 3T*f?TR̂  ^  ^
■T^l

f^^fTO %  Wara 3T«}5qg^ %  ^ifse ^  3TRTO W l  MT 3Tlf«Nr 
ssra^arf %  T?fs^ %  3TGPR %  oijPcW'id «r>ir?^-H6*iRcn, %

95



Committee on Public Undertakings

^  »jfq5FT

^  I ^  d*Hl+ ^  fW im , %  ctx̂ PNci ^
^  %  ^RJFRt ^  ^  ■RHI ^ ra il 'g^PTcT:

“ tq w is if ^f, ^  3Tlf«feF-ii'5i^fa'ft ^  a iH lj'ft nRuifa ^  t^ ^ 3 T f '̂ ’ 'SfTift
% : -

1. WTo|'<H«(H,
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^ « im i ^  ■'psft I T n , 1951 %  5 TTTchjrfW <dM*Hl' %  29 ^  1996 "̂ f 2020.2
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l^nrfor 3ftr -aqiFiT ( a n ^ )

^  ^ W T f  ^  f^FT
t l

odDuMurk Jr KHd0k« da I)JrWr%JWnG hrDuPkMurk|

ParticulaR Total investment Enterprises
(Rs. in crore) (Nos.

At the commencement of the 1st Five Year Plan (1.4.1951) 29 5
At the commencement of the 2nd Five Year Plan (1.4.1956) 81 21
At the commencement of the 3rd Five Year Plan (1.4.1961) 948 47
At the end of 3rd Five Year Plan (31.3.1966) 2410 73
At the commencement of the 4th Five Year Plan (1.4.1969) 3897 84
At the commencement of the 5th Five Year Plan (1.4.1974) 6237 122
At the end of 5th Five Year Plan (31.3.1979) 15534 169
At the commencement of the 6th Five Year Plan (1.4.1980) 18150 179
At the commencement of the 7th Five Year Plan (1.4.1985) 42673 215
At the end of 7th Five Year Plan (31.3.1990) 99329 244
At the commencement of the 8th Five Year Plan (1.4.1992) 135445 246
At the end of 8th Five Year Plan (31.3.1997) 213610 242
At the end of 9th Five Year Plan (31.3.2002) 324614 240
At the end of 10th Five Year Plan (31.3.2007) 420771 247

At the end of first year of Eleventh Five Year Plan (31.3.2008) 455554 242

At the end of second year of Eleventh Five Year Plan (31.3.2009) 513532 246

At the end of third year of Eleventh Five Year Plan (31.3.2010) 580784 249

At the end of fourth year of Eleventh Five Year Plan (31.3.2011) 603975 248

At the end of fifth year of Eleventh Five Year Plan (31.3.2012) 729298 260

At the commencement of first year of Twelfth Five Year Plan (31.3.2013) 850599 277

Note: ^As in the Balance Sheet (;.e. paid up capital + pending Share application money 
money received against share warrants + long term loan)

%  BRT ^  W R W  % WIMlPid* ^T8(»T aft?
^  if n$<irpf uReiiN ^  60 ^ r̂aslf if

ncT ^  C S R  %  W T r f ^  a^tr W 3 J  %  w r a ?  H m f  - 3 ^
^  ^  1 1  C S R  ^  ^  T l f ^  « w i r > l +  W M  %  ^  ^
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^  ^  3HBR %  T33
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-St f W W  ^  w ^ ,  3n f^  ^  ^  3 m » T
# f  ? F ft «ft I ^  ^  ^  ^  ^  I d ^ ld l H  T I ^  -qci

WWd<MH, ■?TOI fEf^TO TT  ̂^  *rqiu| %  f^ S lf  
■qci ^  3 T f%  w ’ l  m  a lk  ^ w r f  ^  ^

^  Tf w  I

u p ^ ,  f q ^ ,  -q^fft^ , ^  w i f  -fit fTTjr, 3 iT f« i^  w m l ^

%  ^  cFt TT^ f rs ft  :5?JH %  ^  rst> l̂<+)c1IMT ^  ^cRT ^  ^  «ft

3?k 3Tra ^  ^  ^  i n  1 1  ^  ^  ^  ̂  f a n  t ,  ^  y i4^rH =t.
13;  ̂ c i t ^  ^ 'c^ iu i •̂ i f t f e r  3 # 8 f ^ - i m i f ^  ^ » r f  ^  *ic^i<+H ^  ^  i tjcI

313R^T^ BTMf ^  w n  ^  ^  1 1  %  s n tIR  <5M*»Tl’

^  *i<ri<i'+H, ^  '3 W T f  ^  ■^TOT, -RRT ^ tR I

^  ^  - 3 W ?  ^  T f lR R , - ^ r W I ,  f ^ R # ,  W

w ? f# T  7FII ■̂' ■̂n ^  cfr ^  %
fERTO  %  t f ^  ^  w  ^ i4^rn=t) 3 w i f  ^  ^  I

^  -Sf f e n ^ ,  ^?re«IHf, 314^ d ld l\
■H?«n3Tf, ^  w T t r f t  oij^?sn3Tf ^  f r o k  fa ^ r, f^ r a ^  ^  ^  ^i W + R IW '*

■ qftc j^  a n ^  i ^ w ?  a ir f* }^  tj;4  y ic f^ r H *  •gf^^^T^^f ^f MPw^fn

%  ■5(1^ I ^  TSfHf Tf ^  ^  ^  T m  3 R m r
^  ■fit i f ts R  ^  ̂  I

^  ^  ^  ^  '+.'ldlJ!ll6), TTg 1 ^  u f ^ ,  3 T g f ^

*<NK, 3TTf? ^WRznarf % ^sw if ^  'SM^idi T3ct w h  srsf̂ i %
■qr w i r a r  i ?h  im p n a r f  ^  ■•«d1'<oH<+> "sqpi a rs t  »ft a n e ^ q g ^  1 1  f% g
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A. Role and Functions of the Committee on 
Public Undertakings of Lok Sabha

gdrPkJkikJdr

• 1/\\G Committee on Public Undertakings is a Parliamentary Committee 
consisting of 22 Members, fifteen of whom are elected by the Lok Sabha 
every year from amongst its Members according to the principle of 
proportional representation by means of a single transferable vote and seven 
Members to be nominated by Rajya Sabha for being associated with the 
Committee. The Chairperson is appointed by the Speaker from amongst the 
Members of the Committee. A Minister is not eligible to become a Member of 
the Committee. If a Member after his election to the Committee is appointed 
a Minister, he ceases to be a Member of the Committee from the date of such 
appointment. The term of the Committee does not exceed one year.

)ir%kJdrP

The functions of the Committee on Public Undertakings are: (a) to examine 
the reports and accounts of Public Undertakings specified in the Fourth 
Schedule to the Rules of Procedure and Conduct of Business in 
Lok Sabha as given in Annexure; (b) to examine the reports, if any, of the 
Comptroller and Auditor General of India on the Public Undertakings; (c) to 
examine, in the context of the autonomy and efficiency of the Public 
Undertakings whether the affairs of the Public Undertakings are being 
managed in accordance with sound business principles and prudent 
commercial practices; and (d) to exercise such other functions vested in the 
Public Accounts Committee and the Estimates Committee in relation to the 
Public Undertakings as are not covered by clauses (a), (b) and (c) above and 
as may be allotted to the Committee by the Speaker from time to time.

<dHfJr: da k«u gdMMJkkuu

The Committee select from time to time for examination such Public 
Undertakings or such subjects as they may deem fit and as fall within their 
terms of reference. The Ministry/Undertaking concerned is asked to furnish 
necessary material relating to those subjects for information of the Members 
of the Committee. The Committee may from time to time appoint one or 
more Study Groups for carrying out detailed examination of various subjects. 
If it appears to the Committee that it is necessary for the purpose of their
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11. RASHTRIYA ISPAT NIGAM LTD.

12. DONYI POLO ASHOK HOTEL LTD.

13. ASSAM ASHOK HOTEL CORPN. LTD.

14. BRAHAMPUTRA CRACKERS & POLYMER LTD.

15. BRAHMAPUTRA VALLEY FERTILIZER CORPN. LTD.

16. NORTH EASTERN REGIONAL AGRI. AVVRKETING CORP. LTD.

17. NUAAALIGARH REFINERY LTD.

18. OIL INDIA LTD.

19. BHARAT WAGON a ENGG. CO. LTD.

20. HPCL BIOFUELS LTD.

21. PUNJAB ASHOK HOTEL COMPANY LTD.

22. PUNJAB LOGISTIC INFRASTRUCTURE LTD.

23. CREDA HPCL BIOFUEL LTD.

24. FERRO SCRAP NIGAM LTD.

25. INDIAN OIL-CREDA BIOFUELS LTD.

26. NMDC-CMDC LTD.

27. SOUTH EASTERN COALFIELDS LTD. '

28. AIR INDIA AIR TRANSPORT SERVICES LTD.

29. AIR INDIA ENGINEERING SERVICES LTD.

30. AIR INDIA LTD.

31. AIRLINE ALLIED SERVICES LTD.

32. BALLABGARH-GN TRANSMISSION CO. LTD.

33. BHARAT BROADBAND NETWORK LTD.

34. BHARAT HEAVY ELECTRICALS LTD.

35. BHARAT SANCHAR NIGAM LTD.

36. BHARTIYA RAIL BIJLEE CO. LTD.

37. BIOTECHNOLOGY INDUSTRY RESEARCH ASSISTANCE COUNCIL

38. CEMENT CORPN. OF INDIA LTD.

39. CENTRAL COTTAGE INDUSTRIES CORPN. OF INDIA LTD.

40. CENTRAL ELECTRONICS LTD.

41. CENTRAL RAILSIDE WAREHOUSE CO. LTD.

42. CERTIFICATION ENGINEERS INTERNATIONAL LTD.

43. CHEYYUR INFRA LTD.

44. CHHATTISGARH SURGUJA POWER LTD.

45. COASTAL KARNATAKA POWER LTD.
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46. COASTAL MAHARASHTRA MEGA POWER LTD.

47. COASTAL TAMIL NADU POWER LTD.

48. CONCOR AIR LTD.

49. CONTAINER CORPORATION OF INDIA LTD.

50. DEDICATED FREIGHT CORRIDOR CORP. OF INDIA LTD.

51. DELHI POLICE HOUSING CORPORATION LTCl

52. DEOGHAR MEGA POWER LTD.

53. DGEN TRANSMISSION COMPANY LTD.

54. DREDGING CORPN. OF INDIA LTD.

55. EdCIL (India) Ltd.

56. ENGINEERS INDIA LTD.

57. FERTILIZER CORPN. OF INDIA LTD.

58. FRESH a HEALTHY ENTERPRISES LTD.

59. GAIL (INDIA) LTD.

60. GAIL GAS LTD.

61. GHOGARPALLI INTEGRATED POWER COMPANY LTD.

62. HANDICRAFTS a HANDLOOM EXPORTS CORR OF INDIA LTD.

63. HIGH SPEED RAIL CORPORATION OF INDIA LTD.

64. HINDUSTAN FERTILIZER CORPN. LTD.

65. HINDUSTAN INSECTICIDES LTD.

66. HINDUSTAN PAPER CORPORATION LTD.

67. HINDUSTAN PREFAB LTD.

68. HINDUSTAN SHIPYARD LTD.

69. HINDUSTAN VEGETABLE OILS CORPN. LTD.

70. HOUSING a URBAN DEV. CORPN. LTD.

71. HSCC (INDIA) LTD.

72. INDIA INFRASTRUCTURE FINANCE CO. LTD.

73. INDIA TOURISM DEV. CORPN. LTD.

74. INDIA TRADE PROMOTION ORGANISATION

75. INDIAN RAILWAY CATERING AND TOURISM CORPN. LTD.

76. INDIAN RAILWAY FINANCE CORPORATION LTD.

77. INDIAN RAILWAY STATIONS DEV. CORPORATION LTD.

78. INDIAN RENEWABLE ENERGY DEV AGENCY LTD.

79. INDIAN VACCINE CORP. LTD.

80. IRCON INFRASTRUCTURE a SERVICES LTD.

Golden Jubilee Souvenir (1964-2014)
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81. IRCON INTERNATIONAL LTD.

82. IRRIGATION a WATER RESOURCES FINANCE CORPORATION LTD.

83. KANTI BIJLEE UTPADAN NIGAM LTD.

84. KUAAARAKRUPPA FRONTIER HOTELS LTD.

85. AAMTCLTD.

86. MAHANAGAR TELEPHONE NIGAM LTD.

87. NATIONAL BACKWARD CUSSES FINANCE a DEV. CO.

88. NATIONAL BLDG. CONSTN. CORPN. LTD.

89. NATIONAL FERTILIZERS LTD.

90. NATIONAL HANDICAPPED FINANCE a DEV. CORPN.

91. NATIONAL INFORAAATICS CENTRE SERVICES INCORPORATED

92. NATIONAL MINORITIES DEVP. a FINANCE CORPORATION

93. NATIONAL PROJECTS CONSTRUCTION CORPN. LTD.

94. NATIONAL RESEARCH DEVELOPMENT CORPN.

95. NATIONAL SAFAI KARAMCHARIS FINANCE a DEV CORPN

96. NATIONAL SCHEDULED CASTES FINANCE a DEV CORPN.

97. NATIONAL SCHEDULED TRIBES FINANCE a DEV CORPN.

98. NATIONAL SEEDS CORPN. LTD.

99. NATIONAL SMALL INDUSTRIES CORPN. LTD.

100. NATIONAL TEXTILE CORPN. LTD.

101. NTPC ELECTRIC SUPPLY COMPANY LTD.

102. NTPC LTD.

103. NTPC VIDYUT VYAPAR NIGAM LTD.

104. NUCLEAR POWER CORPN. OF INDIA LTD.

105. ODISHA INFRA POWER LTD.

106. OIL a NATURAL GAS CORPORATION LTD.

107. ONGC VIDESH LTD.

108. ORISSA INTEGRATED POWER LTD.

109. PEC LTD.

110. PAWAN HANS LTD.

111. PFC CAPITAL ADVISORY SERVICES LTD.

112. PFC CONSULTING LTD.

113. PFC GREEN ENERGY LTD.

114. POWER EQUITY CAPITAL ADVISORS PVT. LTD.

115. POWER FINANCE CORPORATION
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116. POWER GRID CORPORATION OF INDIA LTD.

117. POWER GRID NM TRANSMISSION LTD.

118. POWER GRID VEAAAGIRI TRANSMISSION LTD.

119. POWER SYSTEM OPERATION CORPORATION LTD.

120. PRIZE PETROLEUM COMPANY LTD.

121. RAIL VIKAS NIGAM LTD.

122. RAILTEL CORPORATION OF INDIA LTD.

123. RAILWAY ENERGY A^ANAGEMENT COMPANY LTD.

124. REC POWER DISTRIBUTION CO. LTD.

125. REC TRANSMISSION PROJECT CO. LTD.

126. RITES INFRASTRUCTURE SERVICES LTD.

127. RITES LTD.

128. RURAL ELECTRIFICATION CORPN. LTD.

129. SAIL JAGADISHPUR POWER PLANT LTD.

130. SAKHIGOPAL INTEGRATED POWER COMPANY LTD.

131. SECURITY PRINTING & MINTING CORPN. OF INDIA LTD.

132. SIDCUL CONCOR INFRA COMPANY LTD.

133. SOLAR ENERGY CORPORATION OF INDIA LTD.

134. STATE TRADING CORPN. OF INDIA LTD.

135. STEEL AUTHORITY OF INDIA LTD.

136. TANDA TRANSMISSION COMPANY LTD.

137. TATIYA ANDHRA MEGA POWER LTD.

138. TCIL BINA TOLL ROAD LTD.

139. TCIL LAKHNASONE TOLL ROAD LTD.

140. TELECOAAMUNICATIONS CONSULTANTS (INDIA) LTD.

141. UNCHAHAR TRANSMISSION LTD.

142. VIZAG TRANSMISSION LTD.

143. WAPCOSLTD.

144. GOA ANTIBIOTICS a PHARAAACEUTICALS LTD.

145. GOA SHIPYARD LTD.

146. INDO CAT PVT. LTD.

147. INDIAN DRUGS a PHARAAACEUTICALS LTD.

148. NHPCLTD.

149. SJVNLTD.

150. SJVN THERAAAL PVT. LTD.
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107



Committee on Public Undertakings

151. HMT CHINAR WATCHES LTD.

152. J a  K MINERAL DEVELOPMENT CORPN. LTD.

153. BHARAT COKING COAL LTD.

154. CENTRAL COALFIELDS LTD.

155. CENTRAL MINE PLANNING & DESIGN INSTITUTE LTD.

156. ENGINEERING PROJECTS (INDIA) LTD.

157. HEAVY ENGINEERING CORPN. LTD.

158. JHARKHAND NATIONAL MINERAL DEV. CORPORATION LTD.

159. MECONLTD.

160. RANCHI ASHOK BIHAR HOTEL CORPN. LTD.

161. SAIL SINDRI PROJECTS LTD.

162. URANIUM CORPORATION OF INDIA LTD.

163. ANTRIX CORPORATION LTD.

164. BEMLLTD.

165. HMT (INTERNATIONAL) LTD.

166. HMT LTD. '

167. HMT MACHINE TOOLS LTD.

168. HMT WATCHES LTD.

169. ITILTD.

170. KARNATAKA ANTIBIOTICS a PHARAAACEUTICALS LTD.

171. KARNATAKA TRADE PROMOTION ORGANISATION

172. KIOCLLTD.

173. MANGALORE REFINERY a PETROCHEMICALS LTD.

174. STCLLTD.

175. TUNGABHADRA STEEL PRODUCTS LTD.

176. VIGNYAN INDUSTRIES LTD.

177. BHEL ELECTRICAL MACHINES LTD.

178. COCHIN SHIPYARD LTD.

179. FERTILIZERS a CHEMICALS (TRAVANCORE) LTD.

180. HINDUSTAN NEWSPRINT LTD.

181. HLL BIOTECH LTD.

182. HLL LIFECARE LTD.

183. AAADHYA PRADESH ASHOK HOTEL CORPN. LTD.
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184. NEPALTD.

185. NHDCLTD.

186. NORTHERN COALFIELDS LTD.

187. AIR INDIA CHARTERS LTD.

188. ANUSHAKTI VIDHYUT NIGAM LTD,

189. BEL OPTRONICS DEVICES LTD.

190. BHARAT PETRO RESOURCES JPDA

191. BHARAT PETRO RESOURCES LTD.

192. BHARAT PETROLEUM CORPN. LTD.

193. COTTON CORPN. OF INDIA LTD.

194. EXPORT CREDIT GUARANTEE CORPN.OF INDIA LTD.

195. HINDUSTAN ANTIBIOTICS LTD.

196. HINDUSTAN ORGANIC CHEMICALS LTD.

197. HINDUSTAN PETROLEUM CORPN. LTD.

198. HOTEL CORPN. OF INDIA LTD.

199. INDIAN OIL CORPORATION LTD.

200. INDIAN RARE EARTHS LTD.

201. KONKAN RAILWAY CORPORATION LTD.

202. MILLENNIUM TELECOM LTD.

203. MINERAL EXPLORATION CORPN. LTD.

204. MOIL LTD.

205. MUMBAI RAILWAY VIKAS CORPORATION LTD.

206. NATIONAL FILM DEV CORPN. LTD.

207. NPCIL-INDIAN OIL NUCLEAR ENERGY CORPORATION LTD.

208. NPCIL-NALCO POWER COMPANY LTD.

209. RASHTRIYA CHEMICALS AND FERTILIZERS LTD.

210. RICHARDSON & CRUDDAS(1972) LTD.

211. SHIPPING CORPORATION OF INDIA LTD.

212. WESTERN COALFIELDS LTD.

213. LOKTAK DOWNSTREAM HYDROELECTRIC CORPORATION LTD.

214. NORTH EASTERN HANDICRAFTS a HANDLOOM DEVCORPN. LTD.

215. NORTH EASTERN ELECTRIC POWER CORPORATION LTD.

216. NAGALAND PULP & PAPER COMPANY LTD.
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217. A^HANADI BASIN POWER LTD.

218. A^AHANADI COALFIELDS LTD.

219. AAJSJ COAL LTD.

220. MNH SHAKTI LTD.

221. NATIONAL ALUMINIUM COMPANY LTD.

222. ODISHA DRUGS a CHEMICALS LTD.

223. UTKAL ASHOK HOTEL CORPN. LTD.

224. PONDICHERRY ASHOK HOTEL CORPN. LTD.

225. FCl ARAVALI GYPSUM & MINERALS (INDIA) LTD.

226. HINDUSTAN SALTS LTD.

227. HPCL RAJASTHAN REFINERY LTD.

228. INSTRUMENTATION LTD.

229. RAJASTHAN DRUGS a PHARMACEUTICALS LTD.

230. RAJASTHAN ELECTRONICS AND INSTRUMENTS LTD.

231. SAMBHAR SALTS LTD.

232. BHARATIYA NABHIKIYA VIDYUT NIGAM LTD. ‘

233. CHENNAI PETROLEUM CORPORATION LTD.

234. HINDUSTAN PHOTO FILMS MANUFACTURING CO. LTD.

235. IDPL (TAMIL NADU) LTD.

236. KAAAARAJAR PORT LTD.

237. AAADRAS FERTILIZERS LTD.

238. NEYVELI LIGNITE CORPN. LTD.

239. NLC TAMIL NADU POWER LTD.

240. SAIL REFRACTORY COMPANY LTD.

241. SETHUSAMUDRAM CORPN. LTD.

242. TAMIL NADU TRADE PROMOTION ORGANISATION

243. ARTIFICIAL LIMBS MFG. CORPN. OF INDIA

244. BHARAT lAAMUNOLOGICALS a BIOLOGICALS CORP LTD.

245. BHARAT PUMPS a COMPRESSORS LTD.

246. BRITISH INDIA CORPORATION LTD.

247. BROADCAST ENGG. CONSULTANTS INDIA LTD.

248. JAGDISHPUR PAPER MILLS LTD.

249. NATIONAL HANDLOOM DEVELOPMENT CORPORATION LTD.
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250. NEYVELI UTTAR PRADESH POWER LTD.

251. PROJECTS a DEVELOPMENT INDIA LTD.

252. SCOOTERS INDIA LTD.

253. TRIVENI STRUCTURALS LTD.

254. INDIAN MEDICINES a PHARAAACEUTICAL CORPN. LTD.

255. THDCLTD.

256. ANDREW YULE a COMPANY LTD.

257. BALMER UWRIE a CO. LTD.

258. BALMER LAWRIE INVESTMENTS LTD.

259. BENGAL CHEMICALS a PHARAAACEUTICALS LTD.

260. BHARAT BHARI UDYOG NIGAM LTD.

261. BIECCO LAWRIE a CO. LTD.

262. BIRDS JUTE a EXPORTS LTD.

263. BRAITHWAITE a CO. LTD.

264. BRAITHWAIT BURN JESSOP CONSTRUCTION COMPANY LTD.

265. BRIDGE a ROOF CO. (INDIA) LTD.

266. BURN STANDARD COMPANY LTD.

267. CENTRAL INLAND WATER TRANSPORT CORPN. LTD.

268. COAL INDIA LTD.

269. EASTERN COALFIELDS LTD.

270. EASTERN INVESTMENT LTD.

271. HINDUSTAN CABLES LTD.

272. HINDUSTAN COPPER LTD.

273. HINDUSTAN STEELWORKS COSTN. LTD.

274. HOOGHLY DOCK AND PORT ENGINEERS LTD.

275. HOOGHLY PRINTING COMPANY LTD.

276. KOLKATA METRO RAIL CORPORATION LTD.

277. JUTE CORPN. OF INDIA LTD.

278. MSTCLTD.

279. AAAMC INDUSTRIES LTD.

280. NATIONAL JUTE AAANUFACTURERS CORPORATION LTD.

281. ORISHA MINERAL DEVELOPMENT COMPANY LTD.

282. THE BISRA STONE LIME COMPANY LTD.

283. TYRE CORPORATION OF INDIA LTD.

Golden Jubilee Souvenir (1964-2014)
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1. HINDUSTAN AERONAUTICS LTD.

2. BHARAT ELECTRONICS LTD.

3. A^AZAGON DOCKS LTD.

4. GARDEN REACH SHIP BUILDERS AND ENGINEERS LTD.

PART III
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B. Role and Functions of the Committee on 
Public Undertakings in Various States

ASSAM

sHJua EJPkdHS da k«u gdMMJkkuu dr mienJ% lrbuHkWfJr:P da >PPWM 
(u:JPnWkJDu >PPuMenS

The Committee on Public Undertakings plays a vital role in moulding and 
shaping the industrial growth of Assam as per the State Industrial Policy 
Resolution. With these objectives, the Committee on Public Undertakings 
v/as set up for the first time in Assam Legislative Assembly in the year 1974 
to oversee and exercise control over the affairs of the Public Enterprises of 
the States as indicated in Rules 8t Procedure and Conduct of Business in 
Assam Legislative Assembly. The Committee on Public Undertakings is 
constituted under Rule 260A of the Rules of Procedure and Conduct of the 
Business in Assam Legislative Assembly. The Committee consists of not more 
than thirteen members including the chairman. The members of the 
Committee shall be elected by the House from amongst its members according 
to the principle of proportional representation by means of the single 
transferable vote. A Minister shall not be elected as a member of the 
Committee, and if a member, after his/her election to the Committee, is 
appointed a Minister, he/she shall cease to be a member of the Committee 
from the date of such appointment. The term of office of the members of 
the Committee shall not exceed 30 months from the date of the first 
formation.

tdnu Wrb air%kJdrP da k«u gdMMJkkuu

The Committee on Public Undertakings carries out examination of the 
Annual Reports and Accounts of State Public Undertakings and also the reports 
of the Comptroller and Auditor General of India (Commercial) on the Financial 
Management of these Undertakings as laid before the House.

The role of Accountant General for examination and consideration of 
Audit paras contained in the reports of the Comptroller and Auditor General 
of India relating to public enterprises is also very important and significant.
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GOA

sHJua «JPkdHS da k«u gdM M Jkkuu dr mienJ% lrbuHkWfJr:P da 
KdW (u:JPnWkJDu >PPuMenS

The Committee on Public Undertakings was constituted in the year 
1982-1983. It consists of not more than seven Members nominated by the 
Speaker. The Chairman of the Committee is appointed by the Speaker from 
amongst elected members of the Goa Legislative Assembly. A Minister is not 
eligible to be elected as a member of the Committee and if a member, after 
his election to the Committee, is appointed a Minister, he ceases to be a 
member of the Committee from the date of such appointment. Further, no 
Member v^ho has a pecuniary interest in any Public Undertakings shall be 
eligible to be nominated or continue to be a Member of the Committee. The 
term of office of the members of the Committee is one year.

The Committee examines the reports and accounts of the Public 
Undertakings as may be decided by the House from time to time. The 
Committee also examines the reports, if any, of the Comptroller and Auditor 
General of India on the Public Undertakings. The Auditor General assists the 
Committee in the examination of Public Undertakings selected by the 
Committee on the basis of audit report. The Committee undertakes study 
tours/visits of various Public Undertakings, organizations and units concerned 
with the subjects taken up for examination. The Committee takes oral 
evidence of the representatives of Undertakings/Departments concerned with 
these undertakings. The conclusions of the Committee on a subject are 
contained in its report, which, after its adoption by the Committee is 
presented by the Chairperson to the House. Minutes of the sittings of the 
Committee are laid on the Table of the House along with the Report. A copy 
of the report is also laid on the Table of the House.

tdnu Wrb air%kJdrP da k«u gdMMJkkuu

(i) To examine the reports and accounts of the Public Undertakings 
as may be decided by the House from time to time.

(ii) To examine the reports, if any, of the Comptroller and Auditor 
General of India on the Public Undertakings.

(iii) To examine in the context of autonomy and efficiency of the Public 
Undertakings whether the affairs of the Public Undertakings are 
being managed in accordance with sound business principles and 
prudent commercial practices; and

(iv) To exercise such other functions vested in the Committee on Public 
Accounts and the Committee on Estimates as are not covered by 
clause (i), (ii) and (iii) above, and as may be allotted to the 
Committee by the Speaker from time to time.
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The Committee shall not examine and investigate any of the following, 
namely:-

(i) Matters of major Government policy as distinct from business or 
commercial functions of the Public Undertakings;

(ii) Matters of day to day administration; and

(iii) Matters for the consideration of which machinery is established 
by any special statute under which a particular Public Undertaking 
is established.
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GUJARAT

sHJua «JPkdHS da k«u gdM M Jkkuu dr mienJ% lrbuHkWfJr:P da 
KiBWHWk (u:JPnWkJDu >PPuMenS

Gujarat State and its Assembly were constituted in 1960 after bifurcation 
of the former bi-lingual Bombay State. Though the former Bombay State was 
bifurcated, the pattern in regard to the constitution of various Parliamentary 
Committees is the same as the one which prevailed in the bifurcated Bombay 
State. Before the constitution of the Public Undertakings Committee, the 
audit reports of statutory bodies were examined by the Public Accounts 
Committee. As the number of statutory boards/corporations and Government 
companies increased and the Government was required to make sizeable 
investments therein, the need for a separate Committee apart from the 
Public Accounts Committee and the Estimates Committee was felt to go into 
the working and the accounts of such Boards/Corporations and Government 
Companies. As a result, the Committee on Public Undertakings was first 
constituted on 30th March, 1968 by passing a resolution to that effect in the 
House. After the constitution of Committee, the Gujarat Legislative Assembly 
Rules were amended on 10th September, 1968 making a provision for 
constitution and function of the Committee. Initially there were 9 Boards/ 
Corporations and Government Companies were brought under the purview 
of the Committee. With the creation of new boards/corporations/Government 
Companies year after year, at present there are 42 Boards/Corporations/ 
Government Companies under the purview of the Public Undertakings 
Committee.

tdnu Wrb air%kJdrP da k«u gdMMJkkuu

The functions of the Committee are as follow s:-

1. Examination of reports on the accounts of the Public Undertakings 
specified in the 3rd Schedule of the Gujarat Legislative Assembly 
Rules and such other Undertakings as may be decided by the House 
from time to time;

2. Examination of the reports of the CAG on the Public Undertaking;

3. Exami nation i n the context of autonomy and efficiency of the Public 
Undertaking Committee, whether the affairs of the Public 
Undertaking are being managed in accordance with the sound 
business principles and prudent commercial practices; and

4. Performing such other functions vested in the Public Accounts 
Committee and Estimates Committee in relation to the Public 
Undertaking specified in the 3rd Schedule as are not covered by 1, 
2 and 3 above and as may be assigned to it by the Speaker from 
time to time.
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The Committee is, however, not entitled to examine and investigate any 
of the following matters, nam ely:-

(i) Matters of major Government policy as distinct from business or 
commercial functions of the Public Undertakings;

(ii) Matters of day-to-day administration; and

(iii) Matters for the consideration of which, a machinery is established 
by the statute under which the Public Ondertaking is established.

Apart from the examination of C.A.G. Reports by the Committee, the 
Committee takes up independent examination of particular Statutory Boards/ 
Corporations selected by it in its preliminary sitting. After selection of 
Statutory Boards/Corporations, the Committee asks such Statutory Boards/ 
Corporation/Government Companies to furnish detailed literature about the 
function of such Boards/Corporations/Government Companies. After 
ascertaining from the literature, the Committee prepares a questionnaire 
for obtaining further information and clarification from such Board/ 
Corporations for its deliberation and consideration. Thereafter, on conclusion 
of the deliberations, the Committee prepares its report and submits it to the 
House for further action on the part of such boards/corporations. After tabling 
the reports of the Committee, the Boards/Corporations are required to submit 
detailed explanation on the action taken by them on the recommendations 
of the Committee. The Committee also examines the statement of action 
taken by the Boards/Corporations and further prepares its report. Most of 
the recommendations of the Committee are accepted by the Boards/ 
Corporations.

>%«JuDuMurkP da k«u gdMMJkkuu

Right from the constitution of the Committee, the Committee has so far 
held 817 sittings up to December, 2014 and submitted 151 reports before the 
House. Moreover, the Committee has also examined the working of various 
Statutory Boards/Corporations and recommends corrective actions on this 
part. The Committee has so far examined 31 statutory boards/corporations 
out of 42 assigned to it. A Table showing Assembly-wise presentation of report 
by the Committee is as under:-

Assembly Period Submission of Reports

Third 1967-1971 7

Fourth 1972-1974 2

Fifth 1975-1980 22

Sixth 1980-1985 32

Seventh 1985-1990 22

m .
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>PPuMenS muHJdb 'ieMJPPJdr da tuOdHkP

Eighth 1990-1995 13

Ninth 1995-1997 2

Tenth 1998-2002 12

Eleventh 2002-2007 19

Twelfth 2008-2012 18

Thirteenth 21-1-2013 onwards 2
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HARYANA

s HJua «JPkdHS da k«u gdM M Jkkuu dr mienJ% lrbuHkWfJr:P da 
EWHSWrW (u:JPnWkJDu >PPuMenS

The Committee on Public Undertakings is an important organ of the 
Legislature in ensuring financial discipline and accountability of the Public 
Undertakings of the State. It is the ultimate boay representing the people 
that ensures that money spent by public institutions is with the mandate of 
the Legislature and is spent efficiently and economically to achieve the goals 
and objectives set before them. The Committee on Public Undertakings acts 
as the eyes and ears of the House in respect of the evolution of the 
performance of the Public Undertakings in the State. In fact, these 
Undertakings are required to perform important State and public functions 
and it is the duty of the Committee to see that a large sum of money that has 
been spent on Public Undertakings is spent for the welfare of the people. 
Moreover, the administrative functioning, financial working and internal 
working of State Public Undertakings are closely watched and supervised by 
the Committee.

The Committee on Public Undertakings for the first time was constituted 
in the year 1978-79 and with the passage of time, the Committee has 
performed very vital functions. The Committee of Public Undertakings of 
Haryana Vidhan Sabha consists of nine members who are elected by the 
House every year from amongst its members according to the principle of 
proportional representation by means of the single transferable vote. A 
minister shall not be eligible for election as a member of the Committee and 
if a member after his election to the Committee is appointed as Minister, he 
shall cease to be member of the Committee thereof from date of such 
appointment.

The term of office of members of the Committee shall not exceed one 
year. The quorum of a meeting of the Committee shall be three.

tdnu Wrb air%kJdrP da k«u gdMMJkkuu

The Committee has to see what are the basic functions of these statutory 
bodies for which they have been created by the State and also to see what is 
the administrative working of these Public Undertakings and also their internal 
working. The main functions of the Committee on Public Undertakings are 
provided in Rule 234 of the Rules of Procedure and Conduct of Business in the 
Haryana Legislative Assembly. These a re :-

(i) to examine the reports and accounts of Public Undertakings 
specified in Schedule IV and any such other Public Undertakings as 
may be referred to the Committee by the Speaker for examination;



Committee on Public Undertakings

(ii) to examine the reports, if any, of the Comptroller and Auditor 
General of India on the Public Undertakings;

(iii) to examine in the context of the autonomy and efficiency of the 
Public Undertakings, w heth er the affairs of the Public 
Undertakings, are being managed in accordance with sound 
business principles and prudent commercial practice; and

(1v) to exercise such other functions vested in the Committee on Public 
Accounts and the committee on Estimates in relation to the Public 
Undertakings mentioned above as are not covered by clauses (a), 
(b) and (c) above as may be allotted to the Committee by the 
Speaker from time to time.

The Committee shall not examine and investigate any of the following, 
nam ely:-

(a) matters of major Government policy as distinct from business or 
commercial functions of Public Undertakings;

(b) matters of day-to-day administration; and

(c) matters for the consideration of which machinery is established 
by any special statute under which a particular Public Undertaking 
is established.

The procedure regarding examination of financial accountability is quite 
clear. The Constitution of India provides the office of the Comptroller and 
Auditor General of India to ensure financial accountability. The Comptroller 
and Auditor General through Principal Accountant General (Audit) of the 
State prepare a report, which is called a Commercial Audit Report and it is 
laid on the table of House. The Comptroller and Auditor General of India 
takes into account the various financial irregularities committed by a 
particular undertaking in a particular year. After the presentation of these 
reports, these are laid on the table of House and referred automatically to 
this Committee. These reports are also sent to the Finance Department which 
acts as a nodal agency and these are also sent to the Administrative 
Departments. Administrative Departments then send these reports to various 
Public Undertakings. These Undertakings are expected to inform the 
Committee as to what action on the audit report has been taken. After 
receiving the replies from the concerned department, questionnaires are 
prepared and on the basis of the questionnaires, the departments are 
examined.

The Committee is also entitled to scrutinize the working of any of the 
Public Undertakings and to see as to how the undertaking was established 
either incorporated under the law or through a statutory Act, the total
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finances of the undertaking and the purpose for which it was established. 
The information received from the concerned undertaking is examined 
thoroughly and with a view to ascertain whether public money is being spent 
efficiently and in accordance with the rules and regulations while rendering 
the requisite service to the people. Following this, the Committee submits 
its report to the House. In order to ensure that recommendations of the 
Com m ittee are im plem ented, the report ij, sent to the concerned 
Administrative Department as well as Undertaking and the Finance 
Department. The effectiveness of the Committee depends upon its capacity 
to ensure the implementation of its recommendations. The recommendations 
of the Committee are generally implemented by the Government but if there 
is any problem regarding its implementation then again the departments are 
examined and it is an ongoing process.

A watch is required to be kept by the Committee in this regard. The 
three functions of the Committee are to simultaneously deal with (i) the 
report of the Comptroller and Auditor General of India, (ii) to ensure the 
implementation of the recommendation of the Committee contents in its 
various Reports presented to the House and (iii) to examine the working of 
the undertaking with a view to make it functioning more effective and 
economical.

The present Committee on Public Undertakings consists of nine members 
including the Chairperson and all the members are from Haryana Legislative 
Assembly.

The Committee of Public Undertakings of Haryana Vidhan Sabha has by 
now subm itted 60 Reports to the House and percentage of the 
recommendations of the committee accepted by the government is almost 
80%.
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KARNATAKA

sHJua «JPkdHS da k«u gdM M Jkkuu dr mienJ% lrbuHkWfJr:P da 
RWHrWkWfW (u:JPnWkJDu >PPuMenS

The Rules of Procedure and Conduct of Business in the Legislative Assembly 
and Legislative Council v/ere amended on 10th September 1969, making 
provision for the constitution of the Committee oh Public Undertakings. The 
first Committee on Public Undertakings was constituted on 26th November 
1969. Till then, the review of the performance of State Public Sector 
Undertakings was exercised through the Estimates Committee and Public 
Accounts Committee.

The first Committee on Public Undertakings consisted of 9 members 
elected from the Legislative Assembly and 3 from the Legislative Council for 
a period of one year. The Chairman of the first Committee on Public 
Undertakings was Shri M. Y. Ghorpade. Presently, the Committee consists of 
15 members elected from Karnataka Legislative Assembly and 5 from 
Karnataka Legislative Council.

tdnu Wrb air%kJdrP da k«u gdMMJkkuu

The role and functions of the Committee are as follows:-

(a) to examine the Annual reports and Accounts of the State Public 
Sector Undertakings specified in Schedule-lll of the Rules of 
Procedure and Conduct of Business in Legislative Assembly and 
Legislative Council;

(b) to examine the commercial reports of the Comptroller and Auditor 
General of India on the Public Undertakings;

(c) to examine in the context of the autonomy and efficiency of Public 
Undertakings, whether the affairs of Public Undertakings are being 
managed in accordance with sound business principles and prudent 
commercial practices; and

(d) to exercise such other functions vested in the Committee on Public 
Accounts and the Committee on Estimates in relation to the Public 
Undertakings specified in the schedule as are not covered by clauses
(a), (b) and (c) above and as may be allocated to the Committee 
by the Speaker from time to time.

The Committee shall not examine and investigate any of the following, 
viz.:

(i) matters of major Government policy as distinct from business or 
commercial functions of the Public Undertakings;

(ii) matters of day-to-day administration; and
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(iii) matters for consideration of which machinery is established by 
any special statute under which a particular Public Undertaking is 
established.

The Principal Accountant General, Principal Secretary, Department of 
Public Enterprises and the Finance Secretary are invited as and when required 
to the meetings of the Committee to participate in the deliberations. The 
Principal Accountant General, (ERSA) Karnataka, assists the Committee by 
pointing out the importance and impact of the observations made out in the 
Reports of the Comptroller and Auditor General of India on the commercial 
functions/activities of the undertakings. However, the Committee is also 
empowered to examine other points suo moto.

The Secretaries to Government appear in person before the Committee 
to tender evidence, after furnishing detailed replies to the observations of 
CAG/the Committee. The Secretaries are invariably assisted by the Chief 
Executives of the Public Undertakings.

>%«JuDuMurkP da k«u gdMMJkkuu Drk« OWHkJ%inWH HuauHur%u kd JMOW%k 
dr KdDuHrWr%u*>bMJrJPkHWkJdr

Excess amount of Rs. 4.18 crore paid to the contractors/other agencies 
have been recovered from them by the Public Sector Undertakings and 
deposited to Government Account on the recommendations of the Committee.
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A^HARASHTRA

sHJua EJPkdHS da k«u gdM M Jkkuu dr mienJ% lrbuHkWfJr:P da 
oW«WHWP«kHW (u:JPnWkJDu >PPuMenS

Maharashtra Legislature’s Committee on Public Undertakings was 
constituted for the first time on 16th September 1966 as per the provision 
made in Maharashtra Legislative Assembly Rules and Maharashtra Legislative 
Council Rules. Shri Vasantrao N. Naik v/as the first Chairperson of this 
Committee. At the time of constitution, this Committee had total three 
Boards/Corporations namely:-

(1) State Electricity Board

(2) State Road Transport Corporation

(3) State Agriculture Corporation

tdnu Wrb air%kJdrP da k«u gdMMJkkuu

The Government has established several Government Corporations and 
Boards to facilitate administrative works. There are a total 58 such 
Corporations and Boards. The Committee on Public Undertakings is constituted 
in order to present to the Legislature its statement of observations and 
recommendations in respect of Audit Reports of the Comptroller and Auditor 
General of India by scrutinizing them. In the initial stage, the term of office 
of the said Committee was that of the tenure of Legislative Assembly i.e.
5 years. Later, the term of office was made one year like the tenure of other 
Committees. Currently, the Committee consists of a total 25 members. Out 
of these 25 members, the Hon. Speaker and Hon. Chairman nominate 
20 members of Legislative Assembly and 5 members of Legislative Council 
respectively under the Maharashtra Legislative Assembly Rules 211 and the 
Maharashtra Legislative Council Rules 209.

The functions of the Committee are as follows:-

(i) to examine the reports and accounts of the Public Undertakings 
specified in the Third Schedule and such other Undertakings as 
may be decided by the House from time to time;

(ii) to examine the reports, if any, of the Comptroller and Auditor- 
General of India on the said Undertakings;

(ili) to examine, in the context of the autonomy and efficiency of the 
said Undertakings, whether their affairs are being managed in 
accordance with sound business principles and prudent commercial 
practices: and

(iv) such other functions vested in the Public Accounts Committee and 
the Estimates Committee in relation to the said Undertakings as 
are not covered by clauses (i), (ii) and (iii) above and as may be 
allotted to this Committee by the Speaker from time to time.
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The Committee shall not examine and investigate the following matter, 
namely:-

(a) matters of major Government policy as distinct from business or 
commercial functions of the said Undertakings;

(b) matters of day-to-day administration; and

(c) matters for the consideration of v>/hich special machinery is 
installed under any statute.

tuOdHkP OHuPurkub kd k«u (u:JPnWkiHu aHdM -vv" kd -v■V

SI.No. Year No. of Ri

1. 2005-2006 4

2. 2006-2007 3

3. 2007-2008 8

4. 2008-2009 2

5. 2010-2011 9

6. 2012-2013 3

7. 2013-2014 ' 2
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MIZORAM

sHJua EJPkdHS da k«u gdM M Jkkuu dr mienJ% lrbuHkWfJr:P da 
oJwdHWM (u:JPnWkJDu >PPuMenS

The first Committee on Public Undertakings of Mizoram Legislative 
Assembly v/as constituted by the House on 1.4.1993 under Rule 253A of the 
Rules of Procedure and Conduct of Business in Mizoram Legislative Assembly 
on a motion moved by Pu LI Thanhawla, the Minister in charge of Parliamentary 
Affairs during the 14th sitting of the 13th session of the 2nd Mizoram 
Legislative Assembly.

The strength of the Committee was seven including its first Chairman, 
Dr. H. Thansanga, for a term of the 30 months from the date of its formation.

A Minister shall not be a member of the Committee and that if a member 
after his selection to the Committee, is appointed a minister he shall cease 
to be a member of the Committee from the date of such appointment. The 
term of office of member of the Committee shall not exceed 30 months from 
the date of its formation.

>%«JuDuMurkP da k«u gdMMJkkuu 0Jk« OWHkJ%inWH HuauHur%u kd JMOW%k 
dr KdDuHrWr%u*>bMJrJPkHWkJdr

The Committee in its reports make recommendations to the Government 
which is usually accepted and implemented. A case in point is the reduction 
of the number of employees in various Public Sector Undertakings which was 
done on the recommendation of the Committee.
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NAGALAND

s HJua «JPkdHS da k«u gdM M Jkkuu dr mienJ% lrbuHkWfJr:P da 
2W:WnWrb (u:JPnWkJDu >PPuMenS

The Committee on Public Undertakings is empowered to frame its rules 
for Internal Working of the Committee and established Practices and 
Conventions, relevant rules, directions issued by the Speaker under the Rules 
of Procedure of Nagaland Legislative Assembly.

tdnu Wrb air%kJdrP da k«u gdMMJkkuu

The Committee selects subjects for examination from the Reports of the 
C&AG of India in respect of Public Undertakings for detailed examination.

The Committee also selects for examination such Public Undertakings 
under the State Governments they deem fit and as fall within their terms of 
reference.

The Committee requires the Secretary of the Departments concerned 
and the Principal Executive Officer of the Undertaking to be examined to 
appear in person before the Committee to give oral e/idence on the date or 
dates fixed by the Committee.

The Committee whenever necessary, takes oral evidence of the 
representatives of the Undertakings under examination separately from those 
of the Government.

The Committee may conduct an on-the-spot study of the working of the 
Undertaking under examination.

>%«JuDuMurk da k«u gdMMJkkuu

The Committee ensure that the recommendations made on the 
examination of selected paragraphs of C&AG report are fully implemented.
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PUNJAB

sHJua EJPkdHS da k«u gdM M Jkkuu dr mienJ% lrbuHkWfJr:P da 
mirBWe (u:JPnWkJDu >PPuMenS

The introduction of the phase of planned econonfiic development in the 
State and the adoption of various policy resolutions by the State Legislatures 
lead to a steady growth of various enterprises, v/hich are controlled and 
managed by the State Government. Several Statutory Corporations and Boards 
involving large investment of capital funds thus came into being. The 
performance of such Public Undertakings and the Boards became a live subject 
for discussion in the State Legislature. Since the money required to finance 
such Corporations/Boards are appropriated from the Consolidated Fund of 
the State it was naturally deemed appropriate that the Legislature should 
have adequate control over their affairs through its independent organ. With 
this object in view, in the State of Punjab, the Committee on Public 
Undertakings was constituted for the first time in 1971. Prior to this period 
the control over the working of the Corporations/Boards was exercised by 
the Committee on Public Accounts, in so far as the Reports of the Comptroller 
and Auditor General of India relating to such Corporations/Boards were 
concerned and by the Committee on Estimates, in so far as the general working 
was concerned. After the formation of the Committee on Public Undertakings, 
both these roles were assigned to this Committee.

This Committee consists of 13 Members who are normally elected by the 
Legislature every year from amongst its members according to the principle 
of proportional representation by means of single transferable vote. However, 
when the time is short, the Hon’ble Speaker is authorized by the House to 
nominate the Members of this Committee and this Committee, as such, has 
also been nominated by the Hon’ble Speaker.

tdnu Wrb air%kJdrP da k«u gdMMJkkuu

Rule 228 of the Rules of Procedure and Conduct of Business of Punjab 
Legislative Assembly defines the Scope and Functions of the Committee as 
u nder:-

228. There shall be a Committee on Public Undertakings for the 
examination of the working of the Public Undertakings. The 
functions of the Committee shall b e -

(a) to examine the reports and accounts of the Public 
Undertakings specified in Schedule (ii) and of such other 
Public Undertakings as may be referred to the Committee 
by the Speaker for examination;

(b) to examine the reports, if any, of the Comptroller and 
Auditor General on the Public Undertakings;
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(c) to examine in the context of the autonomy and efficiency 
of Public Undertakings, whether the affairs of the Public 
Undertakings are being managed in accordance with sound 
business principles and prudent commercial practices; and

(d) to exercise such other functions vested in the Committee 
on Public Accounts and the Committee on Estimates in 
relation to the Public Undertakings mentioned above as are 
not covered by clauses (a), (b) and (c) above and as may be 
allotted to the Committee by the Speaker from time to time:

The Committee shall not examine and investigate any of the following 
namely:-

(1) matters of Major Government policy as distinct from business or 
commercial functions of the Public Undertakings;

(ii) matters of day to day administration;

(iii) matters for the consideration of which machinery is established 
by any special statute under which a particular Public Undertaking 
is established.

The Committee framed its internal working Rulet in the year 1977.

The Committee has to deal with the companies with Government 
participation and registered under Company’s Act 1956 and Public Sector 
Undertakings/Corporations established under special enactments of the 
Legislature. At present there are 20 such Public Undertakings under the 
purview of the Committee.

The work of the Committee is divided into three parts:-

(i) Examination of the general working of the Public Undertakings 
specified in schedule (ii) and of such other Public Undertakings as 
may be referred to it by the Hon’ble Speaker;

(ii) Examination of the Reports of the Comptroller and Auditor General 
of India;

(iii) Examination of the Action Taken Reports of the Government with 
regard to the implementation of the recommendations made by 
the Committee.

The Committee at its first or the subsequent meeting selects certain 
Undertakings for examination of their general working. Those Public 
Undertakings the general working of which have already been examined by 
the predecessor Committees during last two/three years, are not taken up 
although there is no bar on it. The administrative departments of the 
concerned Public Undertakings are asked to furnish 25 sets of the detailed 
material on the working of such Corporation/Boards.
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After such material is received it is scrutinized by the Committee and if 
any other information is required, questionnaire is framed. This questionnaire 
is sent to the Administrative Department concerned for submitting the 
required information.

If the Committee is to not satisfied even then, additional information is 
asked for. The Department supply this information within a specified period. 
As aforesaid, it is also one of the duties of the Committee on Public 
Undertakings to examine the reports of the Comptroller and Auditor General 
of India in so far as they relate to the Public Undertakings. In this case, the 
department is required to submit replies to the Audit objections raised by 
the Comptroller and Auditor General of India in his report within a period of 
three months after which it is placed before the Committee. If the Committee 
is satisfied with the reply, the audit paras are dropped and otherwise the 
Committee can always seek further information or orally examine the 
Departmental representatives, as the case may be and can make its own 
recommendations. These recommendations are compiled and submitted to 
the House in the form of a report. These Reports are sent to the concerned 
Departments for implementation of the recommendations contained therein 
within a period of six months.

The Accountant General plays an important role in the working of the 
Committee. Although under the rules he is not a part of the Committee yet 
he remains a philosopher guide as the originator of the Audit Reports. He 
remains present In every meeting and assists It at every step.
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SIKKIM

C«u 'SPkuM da )JrWr%JWn gdMMJkkuuP Jr k«u 'kWku da 'JffJM

The Sikkim Legislative Assembly came into existence in the year 1974. It 
consists of 32 elected Members.

As per the history of the Sikkim Legislative Assembly, the first Financial 
Committee, i.e. Public Accounts Committee and Estimate Committee are 
recorded to have been constituted only in the year 1978. There is no separate 
Committee on Public Undertaking. The State has very limited Public 
Undertakings, the v/orks related to v/hich are being looked after by the Public 
Accounts Committee till date.
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WEST BENGAL

sHJua EJPkdHS da k«u gdMMJkkuu dr mienJ% lrbuHkWfJr:P; 
<uPk sur:Wn (u:JPnWkJDu >PPuMenS

The Committee on Rules, West Bengal Legislative Assembly at its meeting 
held on the 25th March 1974, recommended a new set of Rules for the 
constitution of a Committee on Public Undertakings. After approval of the 
House, the Rules were published in Bulletin Part-ll dated the 3rd April, 1974. 
The Committee on Public Undertakings consisting of 14 members including 
the Chairman came into existence on the 24th April, 1974. Presently the 
strength of the Committee has been increased to 20 members who are elected 
by the House every year from amongst its Members, according to the Principle 
of proportional representation by means of the single transferable vote and 
no Minister shall be a member of the Committee.

tdnu Wrb )ir%kJdrP da k«u gdMMJkkuu

The Committee acts as a mediator between the House and the Public 
Sector Undertakings. The main objective of the Committee is to supervise 
and to look into the well-being of the Public Undertakings of the State.

The functions of the Committee are mainly confined t o -

I. examination of the reports and accounts of such Public 
Undertakings as may be decided by the Committee;

II. examination of the reports of the Comptroller and Auditor General 
of India on the said Undertakings;

III. examination of the State Public Undertakings in the context of 
their autonomy and efficiency - whether the affairs of the Public 
Undertakings are being managed in accordance with sound business 
principles and prudent commercial practices; and

IV. performing such other functions as may be assigned to the 
Committee by the House or by the Speaker from time to time.

>%«JuDuMurkP da k«u gdMMJkkuu 0Jk« OWHkJ%inWH HuauHur%u kd JMOW%k 
dr KdDuHrWr%u*>bMJrJPkHWkJdr

Since its inception, the Committee has presented 152 Reports on different 
matters to the House that contain more than seven hundred Observations 
and Recommendations. In some cases the Committee has recommended to 
send matters to Vigilance Commission too. On the recommendations of the 
Committee, the Power Department and Forest Department have taken action 
and erring officials have been punished.
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mdJrk da mHd%ubiHWn hMOdHkWr%u

The procedures followed by the Committee during examination of Audit 
Paras and in preparation of Reports are as under:-

I. After laying of CAG’S Report on Public Sector Undertakings in the 
House, the Committee in presence of Principal Accountant General 
selects different Paras for examination.

II. After selection of paras, the concerned Undertakings, through 
administrative Departments are asked to furnish a Broad Sheet 
Reply on the selected para.

III. After reception of Broad Sheet Reply the Committee goes through 
the reply and makes some further queries which are sent to the 
undertakings for reply.

IV. If not satisfied the Committee takes verbal evidence of the 
Department as also the representative of the Undertaking-Principal 
Accountant General and representative of Finance Department 
are also present during the evidence.

V. Draft report is prepared with help of secretarial assistance which 
is sent to PAG office for factual vetting. *

VI. After adoption, the Report is presented to the House and thereafter 
sent to the concern Department and the office of PAG.

VII. The Department is asked to send Action Taken Report thereon 
within three months.
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%  f¥=#lfisnT # f : —

( ^ )  ^3WTf %  3tfcliRRf 3^k ^

( 7 5 )  • 3 ' f im f  %  f ^  i f  f ¥ h ^  W  T l? T ^ 7 3 m t! iR F /i IW T ^ W n ^  %

'^ , '̂ 3ira ■^T^,

(7T ) f1<cbKl <JH**ill‘ ^  W W r ld l  a ftr  ' + l 4 f  Vl'ddl %  'fif, ^  ^  ̂

« < < * k1 d M **^ i' %  ^  ftrs R T T  a i k  I W n ^ o f  3r«n3?f

%  3 T 3 ^  ■'^d 7% a l t r

( ^ )  T T T ^  3 W T f  %  •̂i ^  -fii

3 P T  ^  ^ ; n i ,  ^  iM ^ 'W  ( ^ ) ,  C 9 )  a l k  ( fT )  %

■=1 3 #  3 i k  ^  ■tR 3TWT^ I R I  -?rfitfiT ^

^  ^ rfirf^  rn n fd P s id  i f  ^  i f  ’ i t  a f k  '« h 41 h ^

(1 ) T J ^  y<+i<l itfii trra^ ^  flr+Kl ^3wrf %  3T«m?

f:^«Tf ^  f ' F l  f  I

(2 ) f^ -3 lfM ^  %  W R H  ■rim^l

(3 )  ■<R 1 ^  %  ^  if ^  Tjf f  _ f 5 | ^

a^nfrt ^  ^ w j  t i
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5F5R9IOI i^enol 3T8H

Tnra>t^ 4M«bM i i M t i  ( i i f ip m  3 i4 ^ 4 > * i)

TrSRSIH %  ÎTJFRt -3 W lf ^  ^  ? r a i i ^

<=bl4+c11‘i)', ct>l4MU|lcfl 3nf^ ^  "Sira % ^  <N4«IH 1^«IR ^  %
c!«n ^  y-dlcH f=m f %  tW T  233-'^ %  3npf?I IT3R«|R ^  ^  

^ W T  ^  ^  3?^, 1968 ■Jf f ^  •>rai «ni I?? ^  ^
<Ncb1i< ^3w i ^  ^  -SR # g i -m Mi«W)cn -qfiifii -Jf ^  %sn «ni

-Hfirfcf ^  f  ^  <N ^H  fgtjR ^  ?ro 3jq  ̂ ^  3?3qRft
H^(a %  ^  ? R I 'SJI  ̂^  I ^  (i^(«w

3T«I« ^  •Jf ^  ^  11

%  ^  iT^ ftfrm ^  t  ^  "3  ̂fT3f^ ^  t r f « f ^  ^  ^  ^  I

^  -q̂ rafw ^  3 ?f^ -qr^ 3Tt2W Mt W l

F I  ^RraT«f ^  w  ^  'W T  ^  «I^  f  I

TTiR^hT ^ W T  ^  ^  3 1 ^  t : —

( ^ )  <Nct,i<< ^ w i f  %  M  yrd^<4)‘ ^  ^

(T3) ■3WTf TR f^h5F ^  ^  ^

Cn) ■3Wff %  afh ^  ^  ^
^  {N+1<J 3 W ff  %  <*W<*N ^  3ra^ + k1«<K %  ^  ftRSRlf 3lk TO

< îruiM«t) q^ld^T %  3T3^m 1 ^  ^  ^

(■El) iTjRfht ■awif %  î '5R «i<w><rn î ^
31^ ^  pHWlKH "sft ŝP>5 ( ^ ) ,  ( ^ )  (^ )
%  aitnftT an^ ^  -oit w i -^ppi m  ^  snara sri ansifei 1 ^  

^ ■ |

< N ^ H  f^VH W  %  TlflF^ ^  ^  I w i f  %  233-^ f̂

315?^ f̂ ^  <ian*)J!) -3 W I *<(î Krld f  "3^ ^  ^  ^

TnraFhr ŝrqĝ  W t  t i
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3 f R  ftCDoI a w

iiR N f^ra? f ¥ m  irfidtr

■3 ^  31^ 1^«IR ^  «i4>3iPtqi aMShH fW T yf^fd %  %  ''J^

^  ^ n ^ b rfW  3 W T  TTEf «ftl 21 1970 ^  1 ^  W  % w 4'»irH<»

^  %  Tig;? 3R?ira ^  l^ rm  aig^IR  fJTOH ^  ^
^  ^  ^  ^  ^  ^  ^  ^ I  17 1 w ^ ,  1971 ^

^  3 R ^  f ^  -R FR hl 3 |« ra  ^  ^  %  35 ^  ^
^ -P H ^ r^ ia  ^  -TOH ^  W l  ^  1971-72  ^  fW T

^  3 1 ^  3 r ic T ^  -Jf ^  «ft ^  tlW H  ^  %  aq«W  5R [ 25 ^  arrftR ?
^  «icf-j)rH»b tw T  aHr ^  ft«iR ^  ^rti#

^  ^  W R i ^  ^  ^  ^  f̂ ^  ^  an^ 10 ^

%  -q fts r^  -̂ f 15 1972 ^  3T «ra  sro
^icfv^rH<» ^ W T  T3cf ^  -g«R m  7T3=i wn 25 ^  1 ^

f^«JH  W  SRI 7 - ^ ,  1974 ^  Tllftct '? i5 F ^ , ^  1 ^  % 30
1974 ^  3f^F^ ^  «ft, %  3^5?IR -R ns^ %  ^  ^ ? P #  %

yi^'JiPH-* 3 W T  f r n r  ■nfei ^  i ^  %  ijg^r %  -^tRj;^

^  ^  Tj«i^-'^«j^ ir fW ii  ^  TFif I ^  iH  ^?P# ■fii ii’n %

25 W l  3̂ >T 1^«IR  • q f t ^ %  10 ^1 ^  ^q^R*n 31 ■RT̂ , 1979 ^  T ^ l

1 373^H, 1979 ^  ■3tR ^  3 t f ^  ^«n ^ - H ^ I ( r R  f p m i ^ ,  1958
%  2 3 2 -^ , 2 3 2 -'g , 2 3 2 -n , 2 3 2 -^  ^  7 |it a frt ^  ^  ^
T? fra t 25 ^  s rrfysF  ^  1 1  IW T  232-T3 W  ?R I
^  ai^qm t u fifprfq?^ %  f^ 4 W il« i<  w r > i k  ^  ?r i P)«<f̂ H ^  TjravB
t i  ^  ^  ^  TeM i %  ^  W t  afk -qf  ̂ r̂ftifii %  ^  ^ 3 ?  ^  f=fg^

^  ^  ^  s r r f t  PH^inw ^  f?rf^ ^  ^  ?  i

f^ raR  ■ q ft^? R F  7 SPTOI, 1985 ^  W  SR11^=11  ̂ 20 3?m<i,

1985 ^  ■qiftcl ^  1^TO% 3 1 f3 R  ^  ^  ^
^  ^  3?k ^  "■ 3m  3 1 ^  l^ ra R  w e  ^  « i4 '» ir ^  T?g f w r
^ rfirfii”  ^  ■'rail tf<g ^ K  3fs( i w T  w  %  25 - r p r H  ^  1 ^  ’q f t ^ %  
10 HH'fl<< ^  f  f^ReFi aiigm fiR ? uPdPrf^^ %  ftrs R T  ^  m inixifhi 
•R<T SR I ^  1 1  ^  iH t  ?^1 ^ ^  ^  t  s ftr ^  ^  ■>tlt ^  ^

^  -̂ f T*iH ^  ^  t i

■q? TTsq %  ^  in ^ i i f W  4Mst)Hj' ^  ^  3dPi ^  ^  ^
# 3 i-R e « u iT  ^  ^  w m  ^  ^  ^  fq q r> if ^  ^  ^R«ft t
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^  ^  ^  ^  ^  ^  ^  ■SWT ^
fgrftTj ozm ^ feirH<<rHd ^  ^  "efW t f^PWf %  'Sqiltff ^  3 7 ^  f ^  ^

-3eRj - i w i f  ^  fw ff  F̂t w ra m  ^  tain -Jf p ;,  ^  ^feeFhJi ^

t  %  jpn - 3 ^  31W ^  omg^nf^ f^sRff ?T«n o^Nift^ ■siw^ %

^  7^ 11 r̂firfa ^  rHHrdHsId ^  w g  ^  ^  ^  yfdft4

^  ■’Pn %:—

(1 ) ^  "sft yî 'JiPHct) ^ w T f  %  o!?Teroifq̂  ^PPiT

(2 ) f^ --!jfilf^  %  3Rira5FN

(3 ) ^  111^ ^  ^  :̂ snqrn ^  ^  3tT«iPpiit ?rf

Tiflpn %  3T3̂ TR rnwiRd ^  ^ i

■ r̂fi# ^  +MMr«? ^  M N  ^  ^  ^  t  ^  ^  M w i  ^  3PT«n 
H W t, -qf ^  ^  ^  t  ^  ^  ^  TTf^ H ̂  ■3JFH %

^  rn îRd 3T«T^ IRI %  W^Tf 'Sf ^  ^  ^  11 #Tf I^TrfN '?rfirf^' %  
■fif w i h l  ^iPMd ^  ^  ^  ^  3Rf irfrtfinrf %  ^  ^

■fif ^  ^  3rfM?f  ̂%  ^ ', ■qr %  w r  ^  %  % t3; sniffs

^  t i

m
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ftenoi aw  ^  g^ ?n  im  ^-^twidoi ferajng^i958
^  ^dvJllolctJ 3 q ^  ^  foPPi ^

3 ra ® c i ^  3 ^ ^

2 3 2 -^ . %  ^ ? q — T T ^  %  ^  f m f  %

Cfft :3frg ^  ^  fgqR -qris^ ^Ict'̂ pH'̂  -^W T T̂ 5f 7lfj#

^ 1

%  rHHir+^ fTrq # t : —

( ^ )  <5mO<w  yi=f'jirHet. ^«n Iw ff  ^  3im ^«n sra ^  ^
^  ^«n %  # i f  %  ^  r=i=i(uff ^

^  ^  ^  IM 4W  ^  3T^w ^  ^  -̂ n ^
3 W ff  ^  %  1 ^  o !jg ^  RRijftd ^  ^  wTdf^d 1WTf %

l^f)  ̂ ^  3ftr 3^ ■'R H5I<̂ <ai't>K, ?RI
fî r ^  ^ ', •3ira I

(■g) <m()-w <JM*Hl' T3=i iw r f  git ^  wth ^

^  ^py+lui ^  ^  fe^RTli <̂n
oi<miRc») cfi4 3R I#  %  3T5?m feqr ^  t?t t i

(fT)  <iM<|c(d ^  1 w if  ^  ^  ^  3PT«?T ^  ^
siitW)^ î 311% aftr %

3TWT  ̂ w  tb M t ^  ■qr Wt:

t  %  rnHPdPyd ^  ^ M .-—

(1 ) W R  ^  ■=Ttfii %  U fa  trnr^, "sft ^
f'TR a ,

(2 ) t^-yPciftH %  w r a ^  ■*rrâ ,

(3 ) IITIT^ ■5ft ■̂ tsfftra '3 W l/ fW  ^  w m i  ^  ^  srfqfw? ?RI P'ĥ 'l

3 f f ^  %  3 T3 ^  PHWIPW f ^  ^  ^  I

232-TSr. ^rilPl ^  ■*JOT— ■?T'TNfiT ^  ^  35 W *? # t ,

^  25 ■?»HI %  alk 10 f^«?B ^  # * , 25 ^MT
%  3̂ tr 10 ^  ^  ^  aujqifii^ W W g

%  fe^RT %  315̂ 1R ^hfrrpfht ^  ?RI l^raff^

^  ^  ^  ^  P-l̂ iP'W ^  M q  ^  ^̂ MPd

^  w < T  ^  -snMi

Ml
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-c-4985 AJ<aC 6  A  mnAakb3 4NHaNaW 6  A  6
s f s r a  ? ra  ^  " a n M  I ^  ^  M  -» n ir j3 )  ^

^  ^  # i t i

232-^. ^»W<f ^  f^«IR trrg^ %  ^  W ? - W T  W.
-w t  -in %  -?R«J -Jf yfd^^H ^  I

232-'5v fll4<<P«h 3q5F»T ft»W  %  srflraSTT ^  ^  fi(PlV’c|i|—

^  3TH - s ^  ^  ^  ^  1 ^  3 w ?  ^  -d i #  %  3 tT«i^

■Jf aqrai t  3T«rai ^  ^  3T«?^, ^  f^rf^ afk
f s i f t ^  3 ^ f^  - ^ 1
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....... •• /

3 fR ra 3 0 5  ftcno l 3 ID 33

in * 3 # ra ?  ^  fN im

I^Rm-222. ^  ^  "3Wtf (iqi ^  <R4-iNRR ^
•#5 ^  M  <JTl<iyu  ̂ ^  ^ 1

^  f iM l  %  rHHir«*id ^  # t : —

( ^ )  dH(l«Ki î'4'JtPi't) <jH5bHi ^*n fn'î li' ^  3JR ^«n (<<siî  =n  ̂ fw««ui)'
^  cT«iT -?Tg?R--q^' 3 lk  ^  ?Tf% %  ^  t^cRuif cFt u ra  «prn

f^ R  ^  ^  iM H M  % 31^t^ ̂  ^  ^  ^  ̂ l4'»lP<<*.
^3WTf -m %  M  fg # T  ^  ^  i i f W i  %

%  3 ! ^  ^  fT^ ^  sftT ̂  H ^i(^yict)R , ?Ti<rem5 ?ro f ^
M  «rd^<H)‘ ^  ^  I

( ^ )  3 W if  TJcj ^  ^ Î Tldl ^  H?R -̂ i p  ^

^  •jp ti+ l'J i ^  ^  ^  ft? 5 R if ?i«n
ĉ n iR<+ ^  ijn n #  %  3ig?TR •sn t?t t i

( n )  <5M<1cR ^ sFHT TJei fW T f %  ^  3 R l ^  3T^«n # 0 1
■ ?lM l a lk  3 ITW FR  3n^ 3?1t  f^ tlR  'HMF 3TK|«
^  ^  W T - W I

llf?T^  ^  t  %  rHHPcinsId ^  ^  T(ff ^ M : —

( 1 )  ? IR R  ■=Tti% %  ' S l ^  ■3ft WIcf'JirH'*) dM*Hli' %  o t iw y if ij '*  ^ p f f  ^  fM=1

(2 ) t ^ - 3 l f ^  %  WraR ■RI^, 3ltT

(3 ) ^  ^  «icfvj|fH<+, ^  w m i  ^  ^  a iM w i

?R I %  3T3?fR pHWlftcl ^  1

f^nw-223. ^  frM r "Si ^  ^  7 # t ,
iJr^ i^  ^  w i  IR I ■̂t a n ^ 'n fiw  3 r iW tR ^  %  r« *s w  %  st^^tr

^  5 R I f tq lF q a  ^ Ir t :

■qtg ^  ■*T̂  ■?rf»TRi %  # J  atr ^  ^
■siFf ^  ^  ^  ^  ■’fnira ^  '^nM i

ft?m-224. '̂ rfirfH «l» ^  Pi ^fi w— ^
3Ter^ SRI ^  ■^nM I cflt ^scp ^  ^
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ftinT-225. ^  uRld<*l— ^  ^  ^
ilpR %  -Jf yrd^<H ^ 1

f^Rni-226. 4Mfi»H t^nw nftrfrf %  siRran? ^  ^
^  W T •3cq  ̂ ^  «|ef«j|Rtt, -iTTsFiT %  3 # I ^  ^  f̂ 3?mi t

3israr ^  f^raH w  ^  ^n%fn 3^k ^ 3 ^

3lf5?R ^ 1
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APPENDIX I

COMPOSITION OF COAAMITTEE ON 
PUBLIC UNDERTAKINGS OF PARLIAMENT (2014-15)

Shri Shanta Kumar -  Chairperson

M embers 

Lok Sabha

2. Shri L.K. Advani

3. Shri Ramesh Bais

4. Shri Pankaj Chowdhary

5. Shri Nand Kumar Singh Chauhan

6. Shri Biren Singh Engti

7. Shri Dilipkumar Mansukhlal Gandhi

8. Dr. Kambhampati Haribabu

9. Shri Yogi Aditya Nath

10. Shri Baijayant Panda

11. Shri Prahlad Patel

12. Shri Ram Sinh Rathwa

13. Shri Rayapati Sambasiva Rao

14. Prof. Saugata Roy

15. Shri B. Senguttuvan

Rajya Sabha

16. Shri Naresh Agrawal

17. Shri Narendra Budania

18. Shri Majeed Memon

19. Shri Muthukaruppan

20. Shri Rangasayee Ramakrishna

21. Shri C.M. Ramesh

22. Shri Tapan Kumar Sen
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CHAIRPERSONS OF THE COMMITTEES ON PUBLIC UNDERTAKINGS 
OF LOK SABHA AND STATE/UT LEGISUTURES

APPENDIX II

■5 (.R '>sE>; m>t(h>oT2C .) h21h> '«HJ '«WrkW RiMWH

-5 >21Et> mt>1T'E '«HnRW:nk«WLurfHkWtWd

c5 >tl2>gE>( mt>1T'E '«JJ CWMWH oiHkuM

V5 >''>o '«Hn ouMJ7WH Kd:dn

"5 shE>t '«HJ g«WrbHW >kd«Wr tWJ

[5 gEE>Cr'K>tE '«Hn (We« g«Wrb sWarW

]5 1T(Eh’

U5 K.> '«HJ 1n:WMeWH RWMWk

,5 Klp>t>C '«Hn 2WHdkkWMe«Wn mWkun

■v5 E>tj>2> 'Mk5 'WrkdP« jWbWD

■■5 Eho>gE>( mt>1T'E 'Mk5 >P«W RiMWHJ

■-5 p > > A  ak R>'Eoht '«HJ K5o5 'WHddHJ

■c5 pE>tRE>21 '«HJ >>Wk«iHW mHWPWb >>W«kd

■V5 R>t2>C>R> '«HJ *oWJnfWSSW L5 KikkubWH

■"5 RTt>(> '«HJ R525>5 R«WbuH

■[5 o>1Ej> mt>1T'E '«HJ RubWHrWk« '«ifnW

■]5 >A>E>t>'ECt>A|

■U5 o>2hmltA
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■,5 oTKE>lj> '«Hn '5g5 >>WHWf

-v5 ohz.t>o '«JJ 25R5 g«WfMW

-■5 2>K>(>21 '«JJ 2WMJJ 2%«Wr:

--5 .1h'E>'

-c5 ml2p>s '«JJ '5 mWH:Wk 'Jr:«

-V5 t>p>'CE>2 '«« od«Wr (WJ KiOkW

-"5 'hRRho’ '«Hn suf sW«WbiH tWJ

-[5 C>oh( 2>.l '«Hn m5K5 2WHWSWrWr

-]5 CT(>2K>2>’

-U5 Cthmlt> '«Hn 2JHWrBWr 1ueeWHMW

-,5 lCC>t>RE>21 '«Hn EuuHW 'Jr:« sJP«k

cv5 lCC>t mt>1T'E '«Hn lbWS tWB

c■5 <T'C sT2K>( '«Hn 2JHMWn K«dP«

• In Sikkim, work relating to Public Undertakings is looked after by Public Accounts Committee.
*  Committee not yet constituted.
 ̂ information not received.
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STATEMENT SHOWING LOK SABHA-WISE DETAILS OF REPORTS PRESENTED 
BY COMMITTEE ON PUBLIC UNDERTAKINGS OF PARLIAMENT

APPENDIX ill

Lok Sabha Original Action Taken Study Tour Total
Reports Reports Reports Reports

Third 31 9 - 40

Fourth 28 42 - 70

Fifth 41 49 - 90

Sixth 32 23 - 55

Seventh 45 56 - 101

Eighth 35 29 - 64

Ninth 02 09 - 11

Tenth 30 24 - 54

Eleventh 03 09 - 12

Twelfth 03 03 - 06

Thirteenth 07 05 51 63

Fourteenth 20 17 03 40

Fifteenth 15 18 - 33

Sixteenth - 01 - 01

Total 292 294 54 640

149




